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The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Sarvashri Kodikunnil Suresh, Jai Prakash Narayan Yadav, Jyotiraditya M.
Scindia, Ravneet Singh, Bhagwant Mann, N.K. Premachandran, K.C. Venugopal,
M.I. Shanavas and Smt. P.K. Sreemathi Teacher on different issues.

The matters, though important enough, do not warrant interruption of
business of the day. The matter can be raised through other opportunities.

I have, therefore, disallowed the notices of Adjournment Motion.
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.. (2T
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, the issue is very
important.... (Interruptions)
HON. SPEAKER: No adjournment motion.
... (Interruptions)

HON. SPEAKER: No, nothing now. It is afterwards. In ‘Zero Hour’ you can raise

it, oifdhT A U=xara &l |

... (Interruptions)
HON. SPEAKER: No, I know it.

... (Interruptions)

HON. SPEAKER: No, not now.
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11.01 Y2 hours

ORAL ANSWER TO QUESTION
HON. SPEAKER: Question Hour. Question no 201, Shri Dushyant Chautala.

... (Interruptions)

(Q. 201)
2 g it Heledl, Sl Sfa WRPR R GAT A7 8, IH S[aE & q8d o 89 <9 100

IS @ 9 &d § . (@) a A w9 S @Ed € fF “Although entry of

Indian institutions of higher education in global ranking surveys like the QS and
the THE portray a positive and optimistic trend...”
A JNehE @ R T8l B Bl

... (cgaym™)

A 31emet ¢ Y Bl | aiferg| [ will allow you in ‘Zero Hour” but not now.
.. (o)

2 gq =ieTell: AFHIY fezel HeledT, 3ol g9 <iv ¥l YRGS &Y a1 &Y a1 =g &t
AR, AN S °fE, A8 HINAT B 4, TR @ & iR dSaH # UEh 7, TR 9IRGB
S A T8 gl ... (ag)

... (Interruptions)
HON. SPEAKER: I told you that I would allow you in ‘Zero Hour’. I have
disallowed the Adjournment Motion. You can go.

... (Interruptions)

11.03 hours

(At this stage, Shri Bhagwant Mann, Shri Rajeev Satav and some other hon.
Members came and stood on the floor near the Table.)

... (Interruptions)
2 gba dierem: ST 200 JAAREES B A B A IRA D QA IS Bl .. (a)
ISl 5 A5 AR DI A@IESHE BT U HIgeRAT AT [haT 2l .. (@) IF Hischar
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@ T8d T AT BT WHER ofdel Hl AT TadiRyE 8191 =1fey a1 g9 9Tdl &1 JaauiRes
& Ygese g a1 veffigfed smrgored &1 g a1fey| ... (ag)

HEIGT, € 123 BRI B AT BT < g ... (AYH) 30D R & 9o & U T
BT JUBR Tl .. (@) IS BIECRAT VT BIA &, W BAR Jal W e g a1
Fl E, ITD TR HEl W 39 HIeeRAT B @ IR W AT & A Srar gl . (@rEy) #
3aes H1ETH ¥ goT dTg 6 1 ofel fhedl #3011 REER BM1 9189 Aok & URe W
o1 @ foy enfefiRes 27 ...(@em™) ISl IOl &1 91 71 &, e d8d diRiisl &l
FRIfaR Rt © o 89K SIcyed o ol ... (au) 99 J o<l aRe A deiil a1l 89N <2
M I ... (FIY) R ADR 39 J@TSCHEH DI )b Hl I BT HM HN 7. (Fagr)
Aa waee faww w5 (st |fa fas s 0 weiedn, gaved A sereliy |ive St |
3.7, BT @t A @), ST B A Fg 9. 7, U9, T8 2 L (raum)

gul, e WY srargeHed il 8, Sve HeMieH ISuld St & JYe fhar o g S
et gfafies @ fafviex 21 ... (@) a8 99 ead), e ff 3oift gvr wnfia #mvee g
I YR TR A A AU S & FHeT UK DR o AR AeMed IgUfd S a9 A
ficiae H9S & QU gU M1 § A Udh 9 & fRd o= 2l .. (F9eT) \auem aed
g Pl argtl b 59 WIOR 1 g3 @Re A Bicll fha1 S 2l ... (@)

STEl db We ARG BT Hale 8, Al U8 YW Bl ABRI & IfdH SR
HagT® gfte & uew & AeR I, Fifd 79 o JFEFAS # T &1 ey & @ #
@Ia: ANGR Bl 8, safelg VAl & ufshar wewr & JREfGSs § W suers STl
2l ... (craar)

S8l T Sceied Bt & waTd §, H Ugdl W Wed # 9 gal g iR ae W
qiercdt g b gexere bt # g-F W Ade € Sl IR §iiege @ faudd o
gl ... (cagm) waue I8 & siaiga b # ofieh # fy g Re &1 & mrafiaar
frecht & ool wel & @ 1€ Rad, fomol W wEsfe tedfRde @ wea @
... (@rae) YRa § ddend gfe | 125 fia wiTg € 1500 SRdded g1 09 fafdy
T B =T 9TEIel H B & RAd B AT Tl b AT Bl (raem)
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# e e & AW U SR A9 O &A1 Argdl {6 U SSE Bl X

FH B fo SeTreelt St Auds form ST 2, 99 S # U ardl fham v fageh §
gqPI W 9ga 991 We@ Bl ol (EuH) fegw | A ff wReR ¥ €, 9 g@:
fRgW™ & Bl & oy, RSN & IRReT & oy a8 8 Bl... (ae™) sHifoy H-s
BARN SICYL B SHDT I WIS YT TSl &l .. (FI8F) ARA B G0 & AT A
AN YA &1 I gaea TeR 8, e A1eg9 & Sl B TR q@o 3§, sfredrl
d9d ¥ T AT o Sferd qed € SHdl eSS gER fawafierert # wifdrmie g
Jdaere € Ut faxisy dH # wrur & A L (SJ9ET) AT dR-aR TR Yol
A Tal B P 3 PR B WSWId W BH SUAT AT 2. (aU) Afhd Rifep ' Aed
5 AR AMIRDT & U ATYH GICHIV & ATH H SRICYC DI A1 Bl AABR R AL
B, gafoy Yo HT ot fReww SegyH & Was ff e W a1 wefifa fea g
T MR & SIS AU JATh] W[elex D AIH F A, D AR IKd Pl O
WRARM & AY-A1Y YebsH! 3R RA Bl Guraraii bl W <@d U Yeb Aol b7 Bt Aol
TS QI R 3T YS9y § Ugdl feged™ & A1a-fuar iR Bl & Uy a8 b
UL BT ... (STFeT)
N geiq dieren: oege WEleAl, HAl SN A T Said H Pel fF WRd H oo d9gd
gl ...(agE) § #= St @l gar arg b A Siei A9sRA o §, g8l b A 9R
JFafaies S gvss A AR 21 .. (a8T) BRI ¥ I 98 9HG © 3R 9gd 9 a1 arell
TR T BT BrSH] ISR # 1 MY B ... (raem)

# TR G & AR W HEAT A 6 IS TN I H WIS JiTh U
qgd g1 3 gl ... (aur) ofel dgd W YA & wa SRS gd MU R goih
AT T8 o, 9 W ff% S H A B Sl o7 &1 W aRd gl L (Iagm) 3
IGH] drer 2 b A fHAr gen dedr W fww @ Al @ forg drgd d owsl gl
2l...(erau) SR uew ¥ fUsa &A1 226 9w @ drew ol Akaee § 5 284 dtga sl
fhy gu @M 9 e @& it & forg g feanl L (eragm) § omud wiemw | A wA
St A el A1e b AR AT H HRPed U agd Ayl (ol A7 l... ([aeT) I/HT SATq
H2H S A TS ATl (FrEae) T IR SRR IR UE.SRE ARG o ardl 99 § 'R
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<9 ¥ AN dad W BRPT DI AUl TR AFMBR I SFAHCIT W AR & Bl
B DA AT AR SR ol & ARBIRAT R Bled fHl aRe § U BT Sl dgaqol
R 8, 919 I% 923 B HRGT U ARIH F T TE B, g M SFRIBT H U BT A
e ... (eraer) saRT BRgped e Biar o1 s qiea| | @9 48 d 84 I WeH Bl
TSl AT|... (REEH) oIfhd IR U H A Yo o Ol 8, B Je ddb dedl bl fhard
JAshTgd el BT | T TALSRS!. ] RGed a9 # IRRM o iR SW SRelific dva
Tl B W BT QR HRAM H W AT ANEA P

st [ gfew SRt ¢ AEEd, usdl H oeRuiy Wie W drern @ fb 9 =g &
WIS HHRIRIS BT ARA W WY HRR T B Rifh A1 H Sclded & dad H 984
IR FAY & gat gl ATeRT & ff IS @ g ¥ $5 SHede I9 & aog W9, A
AR T8 A9eRA 9gd vafed ol 9fe ey |ibe @ & WY HRIRGE @R @
g ... (cgaum) safy # I 9% g argm & A T 3 f 99 e forg wee ¥fd
gIs A1 TN S SWICYA DI S B B Al PR W dgd Al
firelt| .. (eraere) § smemardl § 59 UeR § 89 i Yoidl & |1 SIS ) I8 § 3R
SHEwmell NPT B W Yge IR W © AN swieed W SeRHd B H
MY, ... (=rag™) I8 FHeT T f eAR SEISRE 200 & fd # T8 € Q91 FHE Taq

BN,  SfeUd SIee 7 TIU 200 H 60 WA H Ul IR 2 WIS T S8 1%
gl ...(age) el WReGR T R AuEA BT W ool ey fear gdar a@ =
SR SIU 200 H S8 d1 |

ARG, S8l I& DR P Fad ©, ... (FAIH) ARSI FiAE 59 919 F Helifa
Rfed € for dgar el ik we gfafid siftm a1 21 .. (r@am) § aR-ar dadt
g & SifcHMT Aaifdea & 81 Ao, WWgelek BT M Aled DRPeT Bl 1 8 Al WIoleR &
ghl gl ..(FEEUE) HAE @l HAlEl FE v 6 WgdeRk SR FFEfEE & sms |
MY ... (agM) HAT & i s W Al IFaRNIEIST § S SASHMT &l T By,
faSTel @1 H3hd W AEMieH Ui St & JHe 911 A seie @ 9 e fear 8 i 9
31U HRPeH BT ATse B ... (FaAgr) U AT WISAS iR ISR & H1egq q qHl

JFAAREET &R SIS 3 Ussiae hapec! BT Yaem fhar & ORE $8%] UaRiUT 3MdhR 891N
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SEISRA ¥ gl 9dhd Bl ..(F@uE) 9 A W UEH Ts WhiA B ard fear g fraa
3l 3fg b fava WX A BRIg 400 ARG Toids YhS ARG fEgRI # 3Ty B9 60
H ET SRIGRA H U@ .. (Fa9H) Yo¥ IRBRI P 748 A U Bl SIICY2 Dl
frfg=r foar T 8

AT SEAE : § ATYD] YABTA H IO DI T AT, HUAT 37T (U1 e W el S|

... (TaeT)
1. Wt R sreme welewn, A WA St A Rien e 7 v € fwn @ ® g9 forg A
SBI ANHET FRAT gl T8 SRISRA iR IFES @ g T8 § afes Bid-urd
FA | W-AT8HR), UTSHR) & 3ieR BHAN d2ai I @ Sar § ... (@) |

Humpty Dumpty sat on a wall,
Humpty Dumpty had a great fall;

They are also taught that the Pussy cat went to London to see the Queen. BIC-8IC
o W RIS HIemH | RIS ARG 3R WP H I3H IE B ©, w4l weedl JHafadS
HI ACHE B ad FR Fl . (FauE) RE JHERFAS 15-20 ¥ @9 § ac @t U
JFAARTES &1 S8l 9% waTd § S9H <IU 100 H BRI TRR e 2] <Y IMafad S gEs
IR TTHIE JFANGE 71 310 I8 HRHem el gu a91Y & ... (JauH) 15-20 a9 & 1|
AT TF R o ©  ...(agH) S@ih 39 I8l YAt 1520 a¥ §w § ... (F@wE) §
A @S S geer gsdr € fR R 39 UeR & SRneeH Jafids @ & TS

g7 ...(agM) PR Py YAl S9a BT 4 HM T8 Bl © Al SFD RIc® HATA

RIT YF oifi?

et W e et Jeiedn, GOkl 4 89 B H 3R 18 WRIAISSS deoae ¥ Alsd
SR Y &, 39 forg ame afty #ifen o 18 € (@) R o R @ 1700
uiféfted =1 ArT forn, arsv-aier, AHeR, e iR So Rien ¥ s A g9 JifeT 4
A g &l T8 Hisd HRHeH 39 THI IOl & Jq9Ige W SUA 2l ... (@e) gl dh
HRPeH DI ATSS B DI d1d &, MR PHlg JANS HRPeH Bl TS T Bl
g ...(agH) @1 SU R B @ raRen 21 g9 ol § 5 R R ¥ g Aeee M
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T ® & 39 et A Afsgera ff ta sfeue U € e IR 89 SR @ 99
H1 ANRD Vb HAMMN ... (FaGF) T SIced & oIy I8 B &1 a1d s8rll 6 39
Q¢ & il Pl WRIE S|

SN fr emewli Wi 3 @ ok w' far Repa a8t € f6 Seoerelt <@ mar ®
for Aeide 9 Retfes #9urar @< ff Bt g1 g9 Aemfed egufa S 3R SreRuiiy wem
A Sft @1 A A IR BRI W B U HRIDH Bl Y BAT 21 39 PRIDBH b A
g g9, <ol iR Red &1 gfe & <9 doa @ g R omaR w9 R
BHRGH STy BN, dfcth WY & AR I AR fFgm &1 fba-fob Agererg w®
AN SH-T58 a9 dd Uga &, 39 W FEiRa e S ofea sf@ic W & 39
BHRDHH H g A IO ¥ B Radd, hsfie Sk AEgfeve o & e W vg, afew
AR ¥R TR WY DIIMTRH B AR A A AifersT b ff JATIT R W B
PROF. SUGATA BOSE: Madam Speaker, I disagree with the reply given by the

hon. Minister that the absence of Indian Universities in the top 100 of global ranks
is a matter of perception rather than a matter of substance. ... (Interruptions)
However, since as you can see that the House is not in order, I find it difficult to
ask a supplementary on this extremely important matter. ... (Interruptions) So, 1
do apologize.... (Interruptions) Thank you. ... (Interruptions)
SHRIMATI SMRITI ZUBIN IRANI : Madam Speaker, it is quite enlightening
that the Member finds strength enough to voice his disagreement, but not strength
in his voice enough to pose a question. ... (Interruptions)
SHRIMATI V. SATHYABAMA : Thank you, Madam Speaker. ... (Interruptions)
The hon. Chief Minister of Tamil Nadu, Puratchi Thalavi Amma, has requested
the Government to postpone the UPSC exam to help aspiring students from the
flood-ravaged Tamil Nadu who are affected by the recent flood disaster in Tamil
Nadu. ... (Interruptions)

Our Chief Minister, Amma, has taken many effective steps to make Tamil
Nadu the educational hub in India. ... (Interruptions) Tamil Nadu produces top-

quality engineers and doctors in large numbers every year. ... (Interruptions) This
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is a great human resource wealth. ... (Interruptions) But many well-qualified
engineering graduates from India are seeking jobs in foreign countries and thereby
causing a huge brain-drain.... (Interruptions)

What are the steps taken by the Government to reduce brain-drain and

make use of their services to impart quality education to youth of next generation
in India? ... (Interruptions) Thank you, Madam. ... (Interruptions)
SHRIMATI SMRITI ZUBIN IRANI : Madam Speaker, I will restrain myself to
the last part of the question in conjunction with the Member’s desire expressed to
ensure that our youngsters who are gaining new knowledge stay back in the
country and serve the country. ... (Interruptions) But I must add here that the
observation made by the previous Member must be addressed. ... (Interruptions)
He made an accusation that : “I think that ranking the top 100 is an issue of
perception”. ... (Interruptions) 1 strongly believe that this august House should in
no way mar the success and at least the journey of our domestic national
institutions or for that matter State institutions. ... (Interruptions) Hence, to say
that : “If you do not make it to top 100 internationally, then you are not serving the
cause of this nation domestically” I think is a great disservice to the journey many
institutions have undertaken in our country, which include premier institutions at
the State level. ... (Interruptions)

In so far as the hon. Member’s question goes as to how many youngsters
can be retained back in our country so that they can serve in building a new and a
resurgent nation, I must say that I believe that recently some students from IIT
rejected an offer to be a part of an international firm and leave the country so that
they can stay back in India and contribute to the ‘Make in India’ campaign, which
has been propagated and promoted by the hon. Prime Minister. ... (Interruptions) 1
should say here that under the aegis of the HRD Ministry we have started the
‘Unnat Bharat Abhiyan’ in which while the student is within an institution
learning, we can connect them to villages so that they can be a part of the

development process while they are getting educated in the institutions.
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(Interruptions) 1 am sure that this connect that the student has to the villages in our
country while they are studying is a relationship that will endure for life. ...
(Interruptions)

AT MEAT ¢ 3T AT ST Boodl HIAT AT 81 NI [ MU el W g | 79

D8l ¢ [ Y Il H MUD! [ah! H alel B1 Hiebl il |

.. (o)
HON. SPEAKER: I will allow all of you.

... (Interruptions)
HON. SPEAKER: No, this will not do, every day, giving some sort of notice and
then disrupting the House.

... (Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 12 o’clock.

11.20 hours

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hours
PAPERS LAID ON THE TABLE
HON. SPEAKER: The House shall now take up Papers to be laid on the Table.

S & #Elt (st S[ue SfRm™) ¢ WA Jfede Sf, W buel AT 1956 BRI
619% &I IUIRT (1) & i AR T B Tp-Udh afa (B qAm 3iUSh Examon) T

Tl IR QT g -

(1) e sy gIeed BIs+¥ UUS SadyHc BRUNTYME, g fGeell & a9 2014-15 @

HRIBRUT Bl ARDBN gRT THIETT|

(2) TR sy gIgsd WIS YUS STAUHC DHRUNTM, 75 fQoell & a9 2014-15 &I
e gfcrded, dEmRIferd oRd d1 S R FRiFd-aeeariears & feufori|

[Placed in Library, See No. LT 3474/16/15]
THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): I beg to lay on the Table
a copy of the Employees’ Provident Funds (Amendment) Scheme, 2015 (Hindi
and English versions) published in Notification No. G.S.R. 666(E) in Gazette of
India dated 27th August, 2015 under sub-section (2) of Section 7 of the
Employees’ Provident Fund and Miscellaneous Provisions Act, 1952.

[Placed in Library, See No. LT 3475/16/15]
THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): I beg to lay on the Table
copy each of the following papers (Hindi and English versions) under sub-section
(1) of Section 619A of the Companies Act, 1956:-
(1) (1) Statement regarding Review by the Government of the working of the
Bharat Petroleum Corporation Limited, Mumbai, for the year 2014-2015.
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(i1) Annual Report of the Bharat Petroleum Corporation Limited, Mumbeai, for the
year 2014-2015, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

[Placed in Library, See No. LT 3476/16/15]
(2) (1) Statement regarding Review by the Government of the working of the
Indian Oil Corporation Limited, Mumbeai, for the year 2014-2015.
(i1)) Annual Report of the Indian Oil Corporation Limited, Mumbai, for the year
2014-2015, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT 3477/16/15]
(3) (1) Statement regarding Review by the Government of the working of the
Hindustan Petroleum Corporation Limited, Mumbai, for the year 2014-2015.
(i) Annual Report of the Hindustan Petroleum Corporation Limited, Mumbai, for
the year 2014-2015, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3478/16/15]
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): On behalf
of Shrimati Nirmala Sitharaman, [ beg to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the Spices
Board India, Cochin, for the year 2014-2015.
(i1) A copy of the Annual Accounts (Hindi and English versions) of the Spices
Board India, Cochin, for the year 2014-2015, together with Audit Report thereon.
(ii1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Spices Board India, Cochin, for the year 2014-2015.

[Placed in Library, See No. LT 3479/16/15]
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(2) (1) A copy of the Annual Report (Hindi and English versions) of the EEPC
India (formerly Engineering Export Promotion Council), Kolkata, for the year
2014-2015, alongwith Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the EEPC India (formerly Engineering Export Promotion Council),
Kolkata, for the year 2014-2015.

[Placed in Library, See No. LT 3480/16/15]
(3) (i) A copy of the Annual Report (Hindi and English versions) of the Marine
Products Export Development Authority, Kochi, for the year 2014-2015,
alongwith Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Marine Products Export Development Authority, Kochi, for the
year 2014-2015.

[Placed in Library, See No. LT 3481/16/15]
(4) (1) A copy of the Annual Report (Hindi and English versions) of the National
Council for Cement and Building Materials, Ballabgarh, for the year 2014-2015,
alongwith Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the National Council for Cement and Building Materials, Ballabgarh,
for the year 2014-2015.

[Placed in Library, See No. LT 3482/16/15]
(5) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Packaging, Mumbai, for the year 2014-2015, alongwith Audited
Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Indian Institute of Packaging, Mumbai, for the year 2014-2015.

[Placed in Library, See No. LT 3483/16/15]
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(6) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Foreign Trade, New Delhi, for the year 2014-2015, alongwith Audited
Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Indian Institute of Foreign Trade, New Delhi, for the year 2014-
2015.

[Placed in Library, See No. LT 3484/16/15]
(7) (1) A copy of the Annual Report (Hindi and English versions) of the India
Trade Promotion Organisation, New Delhi, for the year 2014-2015, alongwith
Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the India Trade Promotion Organisation, New Delhi, for the year 2014-
2015.

[Placed in Library, See No. LT 3485/16/15]
(8) (i) A copy of the Annual Report (Hindi and English versions) of the National
Centre for Trade Information, New Delhi, for the year 2014-2015, alongwith
Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of the
working of the National Centre for Trade Information, New Delhi, for the year
2014-2015.

[Placed in Library, See No. LT 3486/16/15]
(9) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(a) (1) Review by the Government of the working of the STCL Limited, Bengaluru,
for the year 2014-2015.
(i1)) Annual Report of the STCL Limited, Bengaluru, for the year 2014-2015,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT 3487/16/15]
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(b) (1) Review by the Government of the working of the STC Limited, New Delhi,
for the year 2014-2015.
(i1)) Annual Report of the STC Limited, New Delhi, for the year 2014-2015,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT 3488/16/15]
(c) (1) Review by the Government of the working of the PEC Limited, New Delhi,
for the year 2014-2015.
(i1)) Annual Report of the PEC Limited, New Delhi, for the year 2014-2015,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT 3489/16/15]
(10) (i) A copy of the Annual Report (Hindi and English versions) of the Shellac
and Forest Products Export Promotion Council (formerly Shellac Export
Promotion Council), Kolkata, for the year 2014-2015.
(i1) A copy of the Annual Accounts (Hindi and English versions) of the Shellac
and Forest Products Export Promotion Council (formerly Shellac Export
Promotion Council), Kolkata, for the year 2014-2015, together with Audit Report
thereon.
(ii1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Shellac and Forest Products Export Promotion Council (formerly
Shellac Export Promotion Council), Kolkata, for the year 2014-2015.

[Placed in Library, See No. LT 3490/16/15]
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, MINISTER
OF STATE OF THE MINISTRY OF TOURISM AND MINISTER OF STATE
IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA): I beg to
lay on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the Sahitya
Akademi, New Delhi, for the year 2014-2015, alongwith Audited Accounts.
(2) A copy of the Review (Hindi and English versions) by the Government of the
working of the Sahitya Akademi, New Delhi, for the year 2014-2015.

[Placed in Library, See No. LT 3491/16/15]
THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Rashtriya
Madhyamik Shiksha Abhiyan Authority Punjab, Mohali, for the year 2013-2014,
alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the Government
of the working of the Rashtriya Madhyamik Shiksha Abhiyan Authority Punjab,
Mohali, for the year 2013-2014.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Library, See No. LT 3492/16/15]
(3) (1) A copy of the Annual Report (Hindi and English versions) of the Sarva
Shiksha Abhiyan (SSA Rajya Mission Authority) Arunachal Pradesh, Itanagar, for
the year 2013-2014, alongwith Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the Government
of the working of the Sarva Shiksha Abhiyan (SSA Rajya Mission Authority)
Arunachal Pradesh, Itanagar, for the year 2013-2014.
(4) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (3) above.

[Placed in Library, See No. LT 3493/16/15]
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(5) (1) A copy of the Annual Report (Hindi and English versions) of the Rashtriya
Madhyamik Shiksha Abhiyan Goa, Alto Porvorim, for the year 2013-2014,
alongwith Audited Accounts.
(11) Statement regarding Review (Hindi and English versions) by the Government
of the working of the Rashtriya Madhyamik Shiksha Abhiyan Goa, Alto Porvorim,
for the year 2013-2014.
(6) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (5) above.

[Placed in Library, See No. LT 3494/16/15]
(7) (1) A copy of the Annual Report (Hindi and English versions) of the Assam
Mahila Samata Soceity, Guwahati for the year 2013-2014, alongwith Audited
Accounts.
(11) Statement regarding Review (Hindi and English versions) by the Government
of the working of the Assam Mahila Samata Soceity, Guwahati for the year 2013-
2014.
(8) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (7) above.

[Placed in Library, See No. LT 3495/16/15]
(9) A copy each of the following Notifications (Hindi and English versions) under
sub-section (3) of Section 38 of the Right of Children to Free and Compulsory
Education Act, 2009:-
(1) S.O. 2301(E) published in Gazette of India dated 11th September, 2015,
granting extension of relaxation under Section 23(2) of the Right of Children to
Free and Compulsory Education Act, 2009 to the State of Uttarakhand.
(1)) S.O. 918(E) published in Gazette of India dated Ist April, 2015, granting
extension of relaxation under Section 23(2) of the Right of Children to Free and

Compulsory Education Act, 2009 to the State of West Bengal.
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(iii)) The Right of Children to Free and Compulsory Education (Amendment)
Rules, 2015 published in Notification No. G.S.R. 755(E) in Gazette of India dated
5th October, 2015.
(10) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item (i) of (9) above.

[Placed in Library, See No. LT 3496/16/15]
(11) (i) A copy of the Annual Report (Hindi and English versions) of the Goa
Sarva Shiksha Abhiyan, Goa, for the year 2013-2014, alongwith Audited
Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the Government
of the working of the Goa Sarva Shiksha Abhiyan, Goa, for the year 2013-2014.
(12) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (11) above.

[Placed in Library, See No. LT 3497/16/15]
(13) (i) A copy of the Annual Report (Hindi and English versions) of the Haryana
Sarva Shiksha Abhiyan, Panchkula, for the year 2013-2014, alongwith Audited
Accounts.
(11) Statement regarding Review (Hindi and English versions) by the Government
of the working of the Haryana Sarva Shiksha Abhiyan, Panchkula, for the year
2013-2014.
(14) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (13) above.

[Placed in Library, See No. LT 3498/16/15]
(15) (i) A copy of the Annual Report (Hindi and English versions) of the Rashtriya
Madhyamik Shiksha Abhiyan Sikkim, Gangtok, for the year 2013-2014, alongwith
Audited Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the Government
of the working of the Rashtriya Madhyamik Shiksha Abhiyan Sikkim, Gangtok,
for the year 2013-2014.
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(16) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (15) above.

[Placed in Library, See No. LT 3499/16/15]

el JRIRBRUT e A # o w3t (et e saifa) ¢ 4 s faw) <9 g @ iR 9
f=feiRad o= a4 ted R el §:-

(1) oo AfAfTH, 1956 B ORI 619F B ST-IRT (1) & fqiia F=faRaa o= @
Toh-Ueh wfer (fa= qem sioh <ivepv) -

(@) (7o) Ap foaffics, I & a9 2014-2015 ® BRIBRIT B ARBR gRI
aHter |
@) A fafies, A &1 a9 2014-2015 &1 TS Ufddes, orRamaiferg o=g gen
I R TRFG-AgeE@mRidd & oy |
[Placed in Library, See No. LT 3500/16/15]

(@) (Tp) I s e fafics, [emameas e & a9 2014-2015 @ BRSO B
ARBR gRI A1 |
@) I | m fofics, faemEmeass &1 99 2014-2015 &1 Ali¥®
gfided, oEMRIfe oRkd 9o 39 W MiFa-AgeaRied & fewfori |
[Placed in Library, See No. LT 3501/16/15]

() (Tp) et 3R ifw Efean furfies, 73 ool & 9 2014-2015 & HrIHRUT HY
WRBR gRI |qHIET |
@) Tia diRS offe gfewn faficeg = fowelt &1 a¥ 2014-2015 @1 aff®
Tfded, SRaTRIE o do7 S9 W fRiFd-Ageramies o feufirr |
[Placed in Library, See No. LT 3502/16/15]

(9) (T) fqeRT e ogd &t folfiice, Piaadr & a9 2014-2015 & HRIGIUT &
AIHR gRT FHIET |
@) T e arga sul fafics, didear &1 a¥ 2014-2015 &1 d1f¥s
Afded, JETRIET o d1 S9 W RiEs-weeraRias o fewfom |
[Placed in Library, See No. LT 3503/16/15]

(S.) (™) fegw Wiotaad Segae fAlfiics, PIdTdl & ay 2014-2015 & HIIDHRUI
Pl ARDHR R FHlET |
@) oG WIdda] hcaer folfics, diefdldl &1 a9 2014-2015 &1 d1iNdH
Afded, JETRIfE o J1 39 W FRiFS-weeramRiasd & fewfor |
[Placed in Library, See No. LT 3504/16/15]
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(=) (T®)

()

() ()
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g% savcHed fafcs, PIddl & a4 2014-2015 @ HRIDRU Bl ABR
ST e |
S SIvcHed fafiics, diddidl &1 a9 2014-2015 &1 alfbe  Hfaded,
TETIRIET o T 39 WR fimd-AgeraRies o  feufir |

[Placed in Library, See No. LT 3505/16/15]

Rl ToRT@INE SRUNGH foIfies, MR & 9 2014-2015 @& HIRIHBRO

B ARBR GRT THIET |

Rl TaTiNed SRUNE fAffes, ARTQR &1 a9 2014-2015 &1 dTiN®H

e, SRR o JAT S W RS- HeeEies B ewivr |
[Placed in Library, See No. LT 3506/16/15]

T I due fafics, qaeaR & 99 2014-2015 & SISO @

ARBR GIRT AT |

T TR St fafies, yaweR @1 9§ 2014-2015 &1 A

Raed, TETIfE oRd d 99 W FFe-Agda@ s & feufvr |
[Placed in Library, See No. LT 3507/16/15]

TRA Mes AE faffics, PIaR TMes ®ics & d¥ 2014-2015 & BRIBRUI

P TNDR gRT FqHIET |

TRA Ties Alg foIfics, e e Wies &1 99 2014-2015 &1 alf¥d

gfided, JRETRIfEd o Jo7 S9 WR fRiad-Agerameeas & feufir |
[Placed in Library, See No. LT 3508/16/15]

fegw SR fAffics, PIABMT & a9 2014-2015 B BRIBIUT Bl WRDBR
ST HIET |
fegwm @R faffics, @i @1 a¥ 2014-2015 &1 dlf¥er  yfide,
ST ol qAT 91 IR FRizh-Aelerariers o - fewfori |

[Placed in Library, See No. LT 3509/16/15]

(2 @ 3R @ (e ik fafraam) «ifefew, 1957 & o1 28 &t SU-9)1 (1) &

[N

sferta FeferRaa srfagammall @1 Ush-Uep i (= e Sf¥rst dwenvvl): -

(T)

()

g iR @ (Rren @t gfose # aifier) e, 2015 St 17 Riaw
2015 & WRA P AYF H AT AT ALHLA. 715(31) H THIRT §C & |
ALBLE. 781(31) S 14 IRPER, 2015 & WRA P JAoUF § FHIRIT §Y o AT
e gv1 @M 3R @ (e iR fafree) sfafem, 1957 @t amt 4 @
SUERT (1) & A WP & JASE g uow @ fJem fafics &1

st R T R
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() ALHLI. 633(31) ST 14 FRA, 2015 & ARG & AU H UHMG gY o qe
% gR1 SUH SfedRad Teh IRiT e @ik wriuTferdT afifa & arer s

WS 3T <IRT b A9 W Th =N Y AT B T8 B
[Placed in Library, See No. LT 3510/16/15]

AHG WA Qe #ared |7 g w3 (ST ImEieR dolan) ¢ 7 ffaRead o3 wwn uea
R Gl §:-

(1) (W) feiRE gAaRidl, ssSiiel & a9 2014-2015 & albed Hfaded & o
(Rt o 3RS <vanvu) |
@) foe gfaRid), smgeiid & a9 2014-2015 & Al i@l & U ufd
(Rt oI QIS AHR0T) AT S TR @I Ufrde |
(@) Ao YaRicl, sl & ay¥ 2014-2015 & BRIV Hl ARBR GRI
[HlET B Ueh ufa (R qen sl W) |
[Placed in Library, See No. LT 3511/16/15]

(2) (T) Woat gfaRict offts dome, wféer & a9 2014-2015 & aiffie wRrdes & t&H
i (FE=E qen SHrsht Awhvo) |
@) Yot IaRidt oife dote, wider & a9 2014-2015 & a1 oAl & TH
gfa (fB=ar e SISl AxmRon) e S9 R oETuRieT ufiides |

() dod IFARIE i dore, 9feeT & ad 2014-2015 & BRIV B TRBR
ERT |HIe &1 wa wfa (R a2 el §avv) |
[Placed in Library, See No. LT 3512/16/15]

B)U®)  Ugd IFERAS it fewmaa uaw, ReTen & av 2014-2015 & afies wfaded
31 UH gfa (B qen i ) |
@) doa HaRIE oife faarad uael, REer & ay¥ 2014-2015 & aii¥es ol
Pt T ufa (B=Sr qen ol dxawon) dor S9 R oraraien ufaded |
@) Wed AR o fedrad uew, RMer & ay 2014-2015 & HRIGII B
ARBR GRT FHIEN B1 Ueh Ui (fewal e sursfl wvepvon) |
[Placed in Library, See No. LT 3513/16/15]

(4) (Tb) et JMaRidt oife o, MR & a¥ 2014-2015 & arffe wfoae @t
U Ui (FF=a e sl |whu) |
@) Hodt ARt sifth T[oRmE, TR & 99 2014-2015 & dINE oAl @
U fa () o SISl Hh_eT) doil S9 R oI@raNien ufde |
() dod AR offh oM, TR & a9 2014-2015 & HRIGIOT @
ARBR GRT FHIEN B1 Ueh Ui (fewal e sursfl wvepvon) |
[Placed in Library, See No. LT 3514/16/15]
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(5)(W®)  Ugd JFEARIS S HAlcH, HATRET & a9 2014-2015 & dTND fddad
Pt Udh ufa (= qem Sfsh dxamv) |
@) oo gfaRiS oife Fled, HArRE & ¥ 2014-2015 & aIfd orarsi
Pt UH Ui (= qm SHISh AHRu) qm 9 IR orETRieT ufaded |
@)  Agd JFERIS i Bled, HATRET & a9 2014-2015 & BHRIBOT B
WHR gRI FHIe & v iy (F=a aor it dxaheo) |
[Placed in Library, See No. LT 3515/16/15]

(6) () doal AR il HRel, HITIS & ay 2014-2015 & A¥D Ufada &l
U afa (= e sl ) |
@) dodl AR Sl dRdl, BRI &b a¥ 2014-2015 & dNND GBI DI
U fa () doim SISl Hh_eT) doil S9 WX oI@raNie ufde |
(@) Aodl Jrafidl i BRel, RIS & a9 2014-2015 B BRIBRUT Bl WRBR
g1 e o e ufa (R qen st dvawo) |
[Placed in Library, See No. LT 3516/16/15]

(7)  oRad W deeiiel Ren uRug srfafiaw, 1987 @ o)1 24 & oidia <iRaat
R qobiial Riem gReg (@ial e yeM &= arel fawafdenedl & w0 6 Aifd
Tt e wvwersli, favafdama & fawmil ok WRmell # @Wl HRIhHI/ISIHAT B
TeTIeh JATE) [, 2014, ST 29 S, 2014 & WIRA © ASUA § YA I=AT Uh
{1 37-3/ITE/TATSRICIS/2014 H THIRIT §U &, Bl U Ui (fo=l e i e |
@) S (7) ¥ IfcaRad TAT BT AW Ued W I@H H Y Ao & BHROT AW ATl
faa=or (Rt @2 3Rt dRanwo) |

[Placed in Library, See No. LT 3517/16/15]

(9) (T) TS BISNAA BR THITA 3T Ig oivdsl, s faeell & 99 2014-2015 &
qes Tfirdes &t gd i (B qen s dvavo) |
@) T BISNAA BR THITA 36 Ig oivdsl, T faeell & 99 2014-2015 &
qMNe @Rl & d ufay (T Jen Eel Ahvn) qar S9 UR ofaraNien
aferda |
(@) T BISNAA BR AHITA 36 Ig oivdsl, s faeell & 99 2014-2015 &
HTIHROT D AXBR gRT FHIET & I H favor (R= dor s dvao) |
[Placed in Library, See No. LT 3518/16/15]

(10) (T@®)  wfre] wl¥eror OIS (ave A9), 4ag & a9 2014-2015 & aIfe ufragd &t
Tep gl (BT e Sol HwhRoT) dl I o |
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(1) (T®)

()
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TfRrg] UfEvr 9IS (qRe ASH), Has P 99 2013-2014 & HRIBT Bl IRBR
R e & IR # faawor (Rt Qe ol wano) |

[Placed in Library, See No. LT 3519/16/15]

R JEe | YR, AR & a9 2013-2014 & d1¥e gfided &1 e
gfa (E=r Qe S AHvn) q oaTRifard o |

YR JEE R AR, AR &b a9 2013-2014 P HIYBRY Bl ARBR GRI
JqHlET & IN W faRor (RS qn el W) |

(12) S (11) ¥ IfedtRad T3l B FHT ded R @1 H gU fdord & SR 9 dTell
faavor (fR=t Torm 3ol Hvenvu) |

(13) (T®)

()

(14) [T®)

()

[Placed in Library, See No. LT 3520/16/15]

YT IR R, 7S ool 9§ 2014-2015 & a1 wfdes & v
gfa (E=a A SISl H¥hR0T) qAT ETIRIard o |

TR AEpd AR, 75 fdoell & ¥ 2014-2015 & HRIBRIY Bl ARBR GRT
e b IR A faaRor (fe= e siEroh Awehvo) |

[Placed in Library, See No. LT 3521/16/15]

WRATT Y& AT !, A & 99 2013-2014 & 1 ufqded & T
gfa (fB=ar e el dxanvon) dei aEruRifard o |

YRATT T8 G =, A b a9 2013-2014 & BRIBROT B IRBN gNT
JHe B b ufa (B a1 St dwpo) |

[Placed in Library, See No. LT 3522/16/15]
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12.02 hours

STATEMENTS B Y MINISTERS
(i)Status of implementation of the recommendations contained in the 213th
Report of the Standing Committee on Transport, Tourism and Culture on
Action Taken by the Government on the recommendations/ observations
contained in the 200th Report of the Committee on "Development of Tourism,
National Highways and Water Transport in Kerala and Cochin Shipyard
Ltd.’, pertaining to the Ministry of Tourism”

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, MINISTER
OF STATE OF THE MINISTRY OF TOURISM AND MINISTER OF STATE
IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA): Madam
Speaker, I beg to lay a statement regarding the status of implementation of the
recommendations contained in the 213th Report of the Standing Committee on
Transport, Tourism and Culture on Action Taken by the Government on the
recommendations/observations contained in the 200th Report of the Committee on
‘Development of Tourism, National Highways and Water Transport in Kerala and

Cochin Shipyard Ltd.’, pertaining to the Ministry of Tourism.

* Laid on the Table and also placed in Library, See No. LT 3524/16/15
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12.02 2 hours

MOTION RE: 24™ REPORT OF
BUSINESS ADVISORY COMMITTEE
B fAam iR Sufar domem @ W w3t dun Wud e 'Wetem § wew e (sh
T JaTT ®St): A A SN, H UG BT § b I8 G 11 AR, 2015 H U
Hr Hom AT & 24d gfodeT | wgAa B

HON. SPEAKER: The question is:

“That this House do agree with the Twenty-fourth Report of the
Business Advisory Committee presented to the House on 11th
December, 2015.”

The motion was adopted.
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12.03 hours
SUBMISSIONS BY MEMBERS

(i)Re:Alleged withdrawal of invitation to the Kerala Chief Minister to attend

the unveiling ceremony of statue of a former State Chief Minister
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam Speaker, thank you for
giving me opportunity to speak on a most important issue. I am here to raise an
agonizing issue which seriously affected the emotions of the people of Kerala and
the entire nation due to a severe breach of political morality. A function was
scheduled in Kollam District of Kerala of unveiling the statue of Late R. Shankar,
former Chief Minister of Kerala, by the Prime Minister on a request from SNDP, a
social organization, through Oommen Chandy, hon. Chief Minister. This is the
letter written by the hon. Chief Minister to the Prime Minister of India in
December 2014 inviting him to unveil the statue of R. Shankar as per the request
of SNDP. Hon. Chief Minister wrote a letter to the Prime Minister inviting him for
this function.

As per the actual schedule of the programme, the hon. Prime Minister was
to unveil the statue and the hon. Chief Minister was to preside over the function
but due to some unfair political move by the Ruling Party at the Centre the Chief
Minister was dramatically excluded from the dais plan of the Prime Minister’s
programme. ... (Interruptions)

The entire State is really shocked by hearing this. The entire State has been
agitating since yesterday. The function is scheduled for tomorrow. As I said earlier,
Shri R. Shankar is a former Chief Minister of Kerala and a former Pradesh
Congress Committee President. He is a former General Secretary of SNDP Yogam
which was founded by none other than Mahaguru Shree Narayana Guru Devan
who spent his lifetime for the down-trodden people. ... (Interruptions)

The function is organized by SNDP. As per their demand, the hon. Chief
Minister of Kerala had sent a letter to the hon. Prime Minister to participate and

unveil the statue. They got the consent of the Prime Minister after a long time.
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Accordingly, the Organising Committee had announced and circulated the
programme schedule in which the Prime Minister was to unveil the statue and the
Chief Minister was to preside over the function. Unfortunately, just two days
earlier, day before yesterday, Shri Vellappally Natesan, the General Secretary of
SNDP asked the Chief Minister not to attend the function. I have got press
clippings. ... (Interruptions)
AT STEAE ¢ U FelIfuT L |
.. (o)

SHRI K.C. VENUGOPAL : He told the media that he could not disclose the
reason for excluding the Chief Minister. This has to be noted. ... (Interruptions)

Regardless of politics, the entire Kerala community is very much shocked
by this incident that has faced so much criticism especially due to the political
immorality of the organisers and the BJP stakeholders on the decision.

This is the first visit of the Prime Minister to the State after he took over as
Prime Minister. Already 19 months are over. This is the first visit of the Prime
Minister to the State of Kerala. Everything has been arranged as per the protocol
of the PM visit by the State Protocol Department. Also, the Protocol Department
had sent its dais plan to the PMO for approval. I have got a copy of the State
Protocol Department’s letter dated December 9, 2015. As per the requirement
from the SNDP Yogam organisers, the State Protocol Department sent a minute to
minute programme to the PMO. That minute to minute programme shows that the
Chief Minister is presiding over the function. This is the position on 9" December;
on 12™ December, the PMO returned it. ... (Interruptions) You know who decides
the PM’s programme finally. The PMO decides it. The PMO has given this. ...
(Interruptions) I am ready to lay all these documents on the Table of the House. ...
(Interruptions) On 12", day before yesterday, the PMO had sent the final
programme. Here, in the dais plan, there is no place for the Chief Minister of
Kerala. Thus, it is very clear who is behind it. It is very clear who is behind

excluding the Chief Minister from this function. It is very clear that the PMO and
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the hon. Prime Minister’s hand are in this for excluding the Chief Minister from
attending the programme in honour of Shri R. Shankar. ... (Interruptions)
HON. SPEAKER: Please conclude now. You have raised the matter.
... (Interruptions)
SHRI K.C. VENUGOPAL: I have one more point. ... (Interruptions)

At present, the BJP and SNDP claim that it is a private function. This is the
dais plan as I have said. ... (Interruptions) It was never intended to be a private
function because it was the unveiling of the statue of former Chief Minister. They
had earlier invited the Chief Minister earlier along with the sitting MP, the sitting
MLA and the Corporation’s Mayor. All of them were there in this. As per protocol,
all of them were there. ... (Interruptions) Therefore, this is not a private function
but suddenly for the political interest of the BJP the event was converted into a
private function. ... (Interruptions) It is very sad. The Chief Minister is the
custodian of the people. The position has a constitutional value also. He represents
the entire people of Kerala. Humiliating the CM means humiliating the people of
Kerala also and the people of the nation as well.

Our Prime Minister has a political and constitutional commitment not to do
that. This is against the cooperative federalism. On the emergence of such a
shameful controversy, we expected a comment from the Prime Minister but the
Prime Minister like always keeps unjustifiable silence. No clarification has come
from the PM’s side. It is painful to see that the constitutional position has been
used for political vendetta... (Interruptions)

HON. SPEAKER: You have completed your submission. Now Rajnath Singhji to
speak. Now you hear him. You have raised the matter and he is answering now.
Please take your seat now.

... (Interruptions)

AT 3eqe : At B sl faTy W) i &1 Hier T8 e

... (cgaym™)
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AT 3remet ¢ 39 96 Wid | He has raised the matter. It is enough.
... (Interruptions)
HON. SPEAKER: Rajnathji, please wait for a minute.

... (Interruptions)
A e ¢ 9 D1 S vy W diem &1 Al T8 el 3w g, oM S 9 g
BT

... ()

SHRI K.C. VENUGOPAL: The people has the right to hear the Prime Minister’s
voice and not the Home Minister’s voice... (Interruptions). We are demanding a
reply from the Prime Minister because the PMO has approved the final plan...
(Interruptions)
HON. SPEAKER: Everybody will not be allowed. You can associate yourself
with him. Karunakaranji, you know it better. All of you can associate by giving
your names.

... (Interruptions)
HON. SPEAKER: Dr. Shashi Tharoor, Shri Jose K. Mani, Shri P. Karunakaran,
Shri P.K. Biju, Shriimati P.K. Shreemathi Teacher, Adv. Joice George, and Shri
Innocent are permitted to associate with the issue raised by Shri K.C. Venugopal.

... (Interruptions)
e WAt (st wrorn RE) : ereder wEewn, onft Wed & WY e & QURNTS St 7 SR
H B arell BAN YgTHAT St B AT BT B IR T 7 6 ggmEE St ot g o

TRD W B § B W@ g, it is a case of insult to the people of Kerala. # & drsar §
fe I8 SRIT g TRE W IgAE B, I8 IRU W a8 W FRER 2l... (Fam)
AT STEAE : 37T U8t HAl S bl & a7 G AIfIG | 3T S PR 2 &, 98 Fel 78 2l

... (cgaym)
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HON. SPEAKER: You please hear him. This is not fair. Nothing would go on
record except the statement of the Home Minister.

... (Interruptions)... ~
N wom fE o sty wRewE, # oue WienW W 6ed Bl GMeRN ol @ed g fa
T UH.SL.9. U ATl MO & 31dT 390 AR ook Mg hg ddhd ol I8
HRA DI TP ANASONA 2] BRI Bl § SRR 1 YA S Bl a8l & Yd q&IHA
WA 2 oTR. R Sft B g B sFdfer & oy smifa fhar o1l a8 aa @« 2 &5
JETTHAT S < U i & oY | IWHA: I JHAIGOIe | $HD Ugel DhRel & FHAT 30
M TSl S Bl Wt I fhar o ey T LW, JMHIESIe & 3R & 981 & di%
AR @1 g & oy Awaa: @Ig fadre wer 8 77 3R I ARSI 1 Yeb JA AT
VHEE a1 & 59 ®iey d 98 & 9% fAFReR omE 9ist St &l T8 o
IR, (Taer)
HON. SPEAKER: Let him complete.

... (Interruptions)
HON. SPEAKER: Venugopalji, you have said whatever you wanted to say. Now
you please listen to him. Nothing will go on record.
... (Interruptions)... ~
3t o R orT A aTd g Y1 9 91d Bl AT IBi BRA D JRAHA! AT
STt BT &Y | I8 BRIGH Uh AT JNATSOIT BT BRIGH AT AR STP MHAU TR YLHAT Si
J g8l ST iR T8l & qd AT S 3R, YHR S Bl WY Bl ATd B Dbl dic of oAl
I8 SMIATEoRH fhad! amifyad &war g, frd fa 78 ovar © I8 1@ TRE ¥ Hde o
P ATHR AE fHAT & g A1 S AR NSO TA.UA.SLUL & gl (Jag™) 39
SRTTESYH & iy I ger== a1 fed) oy &fdky &1 IS oF-ar =gl 2l
37ee HRIedT, § UL W B o1 4TS g b BN g WpR [l & e, fheit ot
ST & [ B el AN § dfeh H ad B WY BT Wbl § [P AN WBR 3 B
91 39 < H HI-3NWIET Bgferod Bl Wad & & forg St WY 1fdehad dHed SeTv I Adhd

* Not recorded.
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g, TR WRHR PDI-3MRCT hgforod & Wad & & oy Ia1 W & sty S i 1R
ITH! TRB A MY S @ 8, 9 I3 a8 9 9gf1re € iR FReR gl
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam
Speaker, Shri K.C.Venugopal has given some State plan and some sitting order on
the issue of the invite. The hon. Home Minister has said that this was a decision of
the SNDP and they decided not to invite the hon. Chief Minister. But one fact is
that ... (Interruptions) there 1s a letter written by the Chief Minister...
(Interruptions) there is a letter which has come from the Chief Minister of Kerala
and I would like to place it on record on behalf of the hon. Home Minister.

The subject is — the VVIP visit of Shri Narendra Modi, hon. Prime Minister
of India from 14.12.15 to 15.12.15, unavailability of the hon. Chief Minister,
regarding.

The hon. Chief Minister of Kerala has conveyed the decision to the
undersigned that he will not be attending the function — unveiling of the statue of
Shri R. Shankar, former CM of Kerala, scheduled to be held on SN college,
Kollam on 15 December, 2015 and that the Chief Minister is not available is a
letter sent by the Chief Minister to the Prime Minister’s Office stating that he is
not available.

SHRI JYOTIRADITYA M. SCINDIA (GUNA): Madam Speaker, we are walking
out.
12.17 hours

(At this stage, Shri Jyotiraditya Scindia and some other
hon. Members left the House.)

SHRI RAJIV PRATAP RUDY: The statement made by Shri Venugopal is
absolutely incorrect. There is no intervention of the office of the Prime Minister.
This is a private invitation which has been suggested by the hon. Home Minister
and this private invitation was from the General Secretary of SNDP to the hon.

Chief Minister. So, the Government has no role whatsoever and there is no role of
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the Prime Minister’s Office. There is no role of the Prime Minister’s Office in this,
again I repeat... (Interruptions)
PROF. SAUGATA ROY (DUM DUM): Madam, the hon. Prime Minister should
not go to the function... (Interruptions)
ARG aee : fhdl oy AT We B ard Repis # & S|

(Interruptions)... *
PROF. SAUGATA ROY : Madam, we are walking out.

12.18 hours

(At this stage, Prof. Saugata Roy and some other
hon. Members left the House.)

* Not recorded.
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12.18 V2 hours

(ii))Re:Postponement of UPSC examination due to situation arising out
of recent heavy rains in Tamil Nadu

DR. P. VENUGOPAL (TIRUVALLUR): Madam Speaker, thank you for
permitting me to raise an important matter concerning the future of many IAS
aspirants from Tamil Nadu. As per the UPSC examination schedule, Civil
Services main examination for this year is going to be held from 18" to 23™
December, 2015 throughout India. Chennai is the only centre for candidates
appearing for the IAS main examination from Tamil Nadu. Since heavy rains have
ravaged Chennai and the surroundings, the candidates may not be able to reach
Chennai for taking the examination starting next week.

In this connection, the hon. Chief Minister of Tamil Nadu, hon. Amma, has
written a letter to the hon. Prime Minister of India on 12.12.2015 requesting the
hon. Prime Minister to take it up with the UPSC to postpone the examination by at
least two months to enable the students from Tamil Nadu to appear in the
examination with adequate preparation and on a level playing field with the
counterparts elsewhere in the country.

Hence, I would like to request the Government to instruct the UPSC to
postpone the Civil Services Examination by at least two months as has been
requested by our hon. Chief Minister Amma.

DR. M. THAMBIDURAI (KARUR): Madam Speaker, the hon. Minister is here. It
is a serious matter and Civil Services Examination is a very important examination.
Therefore, let the hon. Minister reply on this. I would like to request you to
respond to the letter of the hon. Chief Minister requesting the Government to
postpone the Civil Services Examination. What is the reaction of the Government
to the letter of the hon. Chief Minister to the hon. Prime Minister to postpone the

Civil Services Examination?
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e WAt (s wro ) ¢ oreme wEIEE, #1999 U &1 onfl 9% <@l TRl © SR 99 UF @
ST B 915, o W IR iR Ifd BN, 98 WA B |

12.20 hours

(iii)Re: Demolition of 500 jhuggies around Shakurbasti Railway
Station in Delhi

A Stemet ¢ o wdd A S, O wel # diferg)
S W A (ARR): g=dTe HeH, YA G391 Y DIl H arel b1 Hicbr fa|

HeH, AR AfABRI B Iooidd & AMHel <% D fhel 7 {6l ey 4 aH o1 &
HREESACSIREICI N CICEIE))
AT STEhE ¢ 37 Xold & IR H 91 a1 dTed ©, 98 aiferg| R ad 3R g1 sfaerr #a
e

. ()
SN WA AF: Aed, SN THRawil | 500 IR Bl AT e A FRE 141 SR A
A DI BT MM ¢ b R R dhfus wawg T8 81, Ia- <X AT I g9 o o
i 78 Fpa 21 A e, e 3 Yad 35 S @ 9 o W ford fF emw Ywm A
HN, 31 T BT FSHIT T B, olfhT IqD qrao[g SAD! AU DI FHIAT AT 3R oA
PIC B AT BT Ieoia fHAT TATI 59 TAD Sl JelSIoR dol 3R IH SqS! H Yeh gedl &l
A &1 W GEEIS TR AR 37 ©l § =redl § & Yed #AEd 39 919 R & §, R®ih
Ig NeId Bl el 8, I ool AR A [dopdd dHdee TEl fhar M1, ST g A1 o
o @ BIg TEAd T8l Qs T § ARHR W T AR § Nod #AT St Agl HIGE T, 3R a8
S R M §, 39 R OWd a9 € &1 < fb &1 500 [N dTci Bl §9 RE golSIoR
TTHR I R 1| AT X A YR 7Y SN I8t 93 € H @t g {6 9% 39 R S@e
<l... (rgeT) #ew, drar far war o 6 Sl g g8l "eb, HbI &+ el 3R gt drsl
Iw B W I8 TWE W JAER L. (F@EHE) $Ed aN H H Ydd #AGI W did
T ... (aEm)
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RIEEiE 1 HETINE NISE BRI ICATS B G RTINS R G R  CCRC I IR
ThTel TRII0 ITed 1 2N WG A gRI IS¢ T fANT & A1 Hag B DI AFAR Y&
H S A S A € % 2
. (rE)

AT 37eAet ¢ 3rg |l T arei, Il

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): Madam Speaker,
the soft encroachments adjoining the cement siding Shakurbasti Railway Station
area were removed on 12.12.2015 in the presence of Delhi Police personnel by
Delhi Division of Northern Railway. The detailed facts furnished by the Divisional
Railway Manger are as under.

These encroachments have become a source of impediment in the
development of new passenger terminal and other infrastructural facilities at
Shakurbasti. Recently, the National Green Tribunal has fined the Northern
Railway for not maintaining cleanliness on and around the track. Such
encroachments are the main source of garbage and open defecation, etc.
Encroachments are safety hazards for train operation as well as for encroachers.

These were comprising purely temporary structures with plastic panni,
tirpals, etc. Notices were served to encroachers for vacation of the Railway land
by 14.03.2015 and 30.09.2015. The Delhi Police advised on 10.12. 2015 that
police assistance will be provided on 12.12.2015 to vacate the land before
12.12.2015. Despite repeated notices, encroachers did not vacate the land and
earlier their removal could not be materialized due to the non-availability of the
required Police Force. The encroachments on 12.12.2015 were removed when the
Delhi Police gave go ahead at 1150 hours and the whole exercise was completed
peacefully without any coercion. There was no midnight operated as reported.

As per the report from the Northern Railway, the child alleged to have died

during the encroachment removal drive, had expired much before the
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encroachment removal had commenced as confirmed from the Delhi Police
records.... (Interruptions)

I will invite the Chief Minister of Delhi for discussion, maybe today itself,
on how public land could be cleared for utilisation of important public purposes
and resource-less persons displaced from public land could be alternatively

accommodated with a humanitarian approach. ... (Interruptions)

AT STeE ¢ ST YT S, 95 SMsyl oo W Rafs # 78 < @1 gl 9fou|

.. (F@Em)..
SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Madam Speaker,
four fishermen from Ramanathapuram are missing in the sea near the border from
28™ November, 2015. This is a tragic event which is part of the ongoing
sufferings faced by the Indian fishermen for the past four decades and more.

Every time the Sri Lankan Navy has been harassing and attacking our
fishermen. The poor fishermen from Tamil Nadu are losing their properties, their
catches and even their lives on many occasions. The recent mysterious missing of
four fishermen, namely Shri Muniyasamy, Shri Antony, Shri Sudalai Mani and
Shri Zahir, has caused great concern. Shockingly, the body of Shri Zahir is
reported to have been found nearby the Sri Lankan coast. Unfortunately, our Navy
and Coast Guard have not taken up the search operations effectively to trace and
rescue the missing fishermen.

I would like to remind the Centre the series of letters written by our
respected leader, Dr. Puratchi Thalaivi Amma, to take concrete measures to put an
end to the sufferings of Indian fishermen at the hands of the unfriendly Armed

Forces and the authorities of Sri Lanka.

* Not recorded.
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Only our State Government is extending financial assistance to get back the
lives and the livelihood of our fishermen. Even now, 62 fishing boats from
Rameswaram and nine boats from Karaikal along with 37 Tamil fishermen have
been taken away by the Sri Lankan Navy.

At this juncture, I would request the Union Government to come forward to
extend financial assistance for their rescue and rehabilitation. It must intensify
regular search operations and bring relief to the families of these poor fishermen
while finding a lasting solution by retrieving Katchatheevu.

Hence, I urge upon the Government to pay heed to the request of hon. Chief
Minister of Tamil Nadu, Dr. Puratchi Thalaivi Amma, and treat this as an urgent
national issue.

Regarding this fishermen issue, I have already given notice under Rule 193.
I also urge upon the Chair to have an exclusive discussion on the fishermen issue

under Rule 193. Thank you.

sit foie orEmelt aast (H28) @ 3rede WElewl, § WReR @ AWY Udh oed dId 3D
qTETH A G ATedl gl 3 U forad 3R SIotel @l ol H ALTA.Sl. Ied eqdgRS $4
g, ORI 9% B1%! B aTell S99 ¢ I8 $89 841 ¥ iR g 9 A1 §obl &, A1 & 9 Iy
iRy & forg ff afere T8 2 iR sRryeRe Bl HuAsh. Se9 @ 9gd &9 A A
BraFeiITSS el &, A a8 & gfddc A, Wb @, $H dicd, U 3R 3=
TSIt T Siiaq d@dl g1 A 18 Hiforeh! dI 3MMfSeh wraar #l 8Iar §l 59 aoi8 ¥ <% H &g
gl H ALTASN. U W Y T B AfeT WY 99 &9 dw Rt 7 e W
AUA SN, T WA TE 2| Feo # v WA wed o 21 98 W& Arel AN 37 argt
¥ 3 Bl ofh Tew § MU RAeRe & &8 gl 7 89 F oM aret se wiedt ik
ATE ATeh] DI BISTE DT AHEAT RN TSl & A YD AYH | G AT & AT &
5 Fee RTel # Sieg § Sieg LA, 770 o & Jfaan Iuae w18 Sy |

ST, T grERard et (BReR): sierliy sreven S, ol ARUl <9 R Ioll e o
ToR @1 2l <2 & 9l Aegadiel Aoy 9w [Rhd sfedr 81, W 39 sfear @, fSfed
T B, e ax # g wer #@3 St &1 991 QU1 § 9 iR WHE WRd &I, 98 [l
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d9 & WHR B UG, S BAH SHoll DI GATW AAT H IAed AT A B8
AT ol 1 B 21 # g Aradl g [ S8l I8 sRiAT B 8, I =8 TR Bl gl
J B AT S B W B gfe A B, T8 B IR IRATT ol Bl ared [HaT ST| gae S,
AR ol 3R &g St fagga aRATSHTR & MR R $9 aR § U A0S IS A 918
Y| 98l & WM AN & Aem F e 98 ol IdIad Bl & A1 1 Hadl a8i A gelrd_
BB, afeth <¥ q9g BN BART <% QX givn # anfdes wofa @t gfee & S g | swfery
W fom Faet & 6 gus o v fawga wda A ag S s swRds wfed @@
fEHTerIT Joc # 31 dTel ST P IHHT Uh g A1 SITY, 1 9 Bl YA H Ueb Hel bl
TR ATfad 2|

AT Jemet ¢ 2 Al begu, A FReia ga, AR g4 W, s B g4 /i B Sl
e TRERATe FRies gRT S0 Y fav & |1 Wdg S HI AN UeH &I Sl gl

P AARM AN (TTSHR) @ eTE ARG, qreHR 3R SR el | R J1dTal gl
gl T8 ISR & e Wl 9gd B ©| T8l B AT PG 40 ARG B 3| WA ATD AEH
WRBR A AW g 6 gic g7 HeR YaRiy™, SuqR-facell, SNER-GITN, SHEYR-ais], SEqR-
SR SRS, WA @1 BIS-faeel-goIie 3R SHYYR-g/as] ISR ddb Sl a2yl A
T AT R fF W R A ARy & 989 9N AN 84§, g9fow 3 AR 2 wErerd
TFAYN, AMEAYRT TeRAIE, SEYR-aieT FHe0l] Hidbdd § SR 41 § U dR Sl &, S0
IR BT gerhR BRI A o 1 A9 IR fhar S @iyl % eniRast | § b areroh
TFAYH S SR ¥ 37 SR iR IR ST 2| aramofl gaasd § TRidl @ fofg sifes
B HH Tl BAR T8I ISAR W TR 980 AR S8 TSl &l 3R T8l Alplers a1 faam Sy
3R gaxr fEior fhar Sy a1 S9d &1 M 81, U dl SIEYR W Sl diS 8, 98 dgd DY 8l
SITQTT AT & ey a8t a@ o o urdt

AR oemer ¢ St M e B Fid GHARM DA GRT SoY Y AN & A Aag

B DI AN T B S B

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, there is a very
important roadway, especially the Vijayawada-Ranchi corridor which is a very
prospective roadway, which is essential for the development of the border

districts of Odisha, especially the Southern and Western districts of Odisha. We
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have been repeatedly asking the Central Government, especially the Road
Transport and Highways Ministry for the upgradation of that national highway.
The Vijayawada-Ranchi corridor bisects Odisha. As this road runs through the
left-wing extremism affected areas, its improvement will not only boost the socio-
economic conditions of tribal areas but also will help in effective administration.

While reviewing the progress of the work under this corridor, it was
observed that one tender was received in March, 2015 and two tenders were
received in the first week of June, 2015 pertaining to the national highway 326,
namely, Tandikona to Amlabhata, Koraput Laxmipur-Rayagada, Jeypore-Kota-
Malkangiri covering a total length of 186.75 kilometres are yet to be finalized, as a
result, the work in this stretch is badly delayed. As all these roads are on the
Koraput-Bolangir-Kalahandi region and are extremely important for the
completion of the corridor, I would request, through you, Madam, the
Government’s intervention for an early finalization of the tenders so that work
can commence without further delay.
HON. SPEAKER: Shri Nishikant Dubey is allowed to associate himself with the
concern expressed by Shri Bhartruhari Mahtab in ‘Zero Hour’ today.
st St arew ([MAeR) ¢ sremE HelGwl, AY GG &F Bl Ud 3fdd R Xl GRATSH
AFATR-RRICT X A8 @t 7R, SHD! AT 3R AThIecl= FHIEE & [T W D
qEH ¥ DR P & MBI HRFT T8l g

HEIGAT, WX GHET &F ® AN W N FqRI & A 3 AU [OR-GAR B!
FHiTA A TR T 2l T 3l el a1 wiuret, St 5 9aifaes smavasar & &= €, a8 d&
DA HH B (G o Tdhs & U a1 Yerd T W) ST TSl 21 el § IHD! g 90
feiriier ok RERiell & Sua! g8 Q1 91 fharier &l R facell @t g fafee &
ST BRI TS F B TSl § Al 84 9D (oY Ueh 7 ggel Meber vear 21 98 4
AMHEfAER & foIU oI aTefl ¢F WR& 12427 31X 12428 376 A dRE ©< I HH A HH oI
Torc B, e &R g1 g 999 W T8 9gE 9dhd 21 e " ¥ W a8 e @
3R § I At e g b g8f W9 ¢ W Tl arell o ad 9HI W Uged! g 99 a1 §
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NS WA 3R Bvs WRBR DI g9aAG HRAT Aedl 6 IBM 39 ASMT W AEeIHAT I
31fere e far 2 SfR ST R Bl DI Al R I8 & AfhT IR 37 SAMTBY B Pl
HRUT I8 © o a1 I Hefder T arell ¢ Bl ud 9T WR I Bl B BN IR 30D
faete BF & SR BT Yeb IR ST HRATY | ST BN YeAd GRATSTAT 8, SATTayR-RIRIeAT arefl,
BT R & BR 9 fl TRY & &1 & &Y, O IR 996 859 @ Rl &l 9]
H e ¥aId BT gE@ U & 6D |

AR 3emet ¢ S IR IE e 1 i el UTee gI)T SaI Y AN & A1y Hag B
B AT Y& Bl SR 2

S dt.f. et (areh) @ wEEE, § ISR U W ST § S 6 deradh I @rawRn & fog
IO AT ST g1 H SMUdhT & ol U=rddl & gaiied & 91 s & 9T Ui @
3R MM &R gY Far dEm f6 @ um darel § qole B BHl b DR HAYd
greTg T8 uga urg El ORI US¥ § 723 Y UM UGS 9918 TS 81 U Uardi 7 3ree
a1 & 3fex FdT Forqd glaensil B e & oy ufd UM d=d 50 o w0 @l geRIf
I @t TS €l TS UMW TERdl & folu 361 TS WUY B GENIRT B SMALAGAT T,
FTA®T TRATT g ARBR DI IASRAT WRBR RN WS A1 bl gl U8l Garddd dAlhel AR

3R 3feR 37ITRET gam il i | 319 WG FMed & I8 IqD SRS 3B dotb TaHT
®1 Faere g faar T gl 99d AffeR W sRecEE & 11d Riega # fag 7w 2|
UATI Qb §RCSYRN 3% Uoth TaHT I k8 B &Y, S9ioy A1 Had & HAIegq | TR0y
faeprd vd dEr 9 HAT St A SrRIY € o ORI Ya¥ @l U UG eIdvl bl
fRIYR T8 UaIdl ® GaTs 0 A T & oy IO TRER Dl 361 TS Wad D
geRIRT @ AfaRed foxia Feraar < & Hu1 w1

AT e ¢ & SISl UH. ged Ud S Tois (98 Iarad @r o 9L At gRT SolY MY
fawg & A dag S DI AN YeE B SR B

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Madam Speaker,

I would like to raise a very important issue which holds great sentimental value for
the people of my State Andhra Pradesh.
Madam, it is a well-known fact that the official and native language of my

State Andhra Pradesh is Telugu. It is more than 2,000 years old and one of the
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most prominent languages in India. It is the only language which has the official
language status in more than one State and it is spoken by a significant number of
people in many States and Union Territories like Andaman and Nicobar Islands,
Chhattisgarh, Karnataka, Maharashtra, Odisha, Tamil Nadu, Puducherry, and also
by some Sri Lankan gypsy people. Telugu ranks third by the number of native
speakers in India and it is the 13™ most spoken language in the whole world. Due
to its significance and illustrious history that has been associated with this
language, the Government of India has given it the status of Classical Language to
Telugu in the year 2008.

But with the Classical Language status, there are certain benefits which are
given. For the Classical Language, two major international awards for scholars of
eminence in Classical Indian Languages are awarded annually and also a Centre of
Excellence for Studies in Classical Languages is set up. Then, the University
Grants Commission also can be requested to create a certain number of
Professional Chairs for Classical Languages for scholars of eminence in Classical
Indian Languages. These are some of the benefits which are given to any Classical
Language. Even though Telugu language has been given the status of Classical
Language, none of these benefits has come to Telugu language.

So, I would request the Central Government to set up an institute for the
exclusive study of Telugu in the State of Andhra Pradesh as greater work on the
language can take place if it is present in the State where the language originated
and also to speed up in including more number of Central Universities where the
Professional Chairs for Telugu can be created.

I would also like to request the Government of India to increase the number
of Central Awards from the existing two to five annually for the scholars of
eminence in Telugu language. This would be of great help to our language and to
our culture. I hope the Central Government would take efforts to fulfill these

demands early.
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St BT SEd HRA ARl § SR IMEEN Wl BRI ARl § [P Q¥ B $o grEead
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PRICIC]
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S|
RIEEie i SN C IR G R S N R E EIC G BTN =S PEIC - NI
v & e dag B B AN Y& B SR B
it gReim RiE Wdie (o) @ oregeT WRIGdT, § 3NUSD AIEIH W ATSCl, ARATS, Yol TS
& I URAAT & HGe H IRBR A e A1 A | I8 ol we fafew weRr & w9y ¥
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#it ST WehTeT AR Aed (STT) ¢ 3ree HElGdl, AU YRABIA H sl i Dl aaR faay,

g% o g=yare| § qichT G &3 9 AT gl qiebT, AR, GIR I fhR a1 garl 2

Ts APR 1 I8 Ahed forn g 6 1 & qril BT /d BT | I8 Abed Hd M BT, AT Al

WA S, olfd 80 Walel ST ATed & fb Foariol Sl gR FHGT & d 8, SR
T T8l W ST 9l ©, 981 BRI IRRAT @ dldl As-981 107 fhadier uig dgof I
BB BN, ARIGR, deley, Fied Bld §Y SIER, RGS S & T8 faza ufrg wiq deer arn
g1 AN g81 ST BRA DT BMH DR & ANl ARBR A A & 6 Fearie T are o
ATH-AhTg, Aigl 1 A0, dexwg &1 FH0 3R Gemis F ddhx SqeR dob Sl uid ded
AT B, S AT WIeh AT AT fHA1 SMY| iy & AFaqR, HIR 3R ISl €b1e bl
IG-IEGT R TBTs Sferd T F B D o0 89 PR A ded axa 21 9t &7 el v,
AT YR B Hd-T B Ahd &l 30 T &9 & w0 § [Jpiid fhar smul S 3 it §
S A @I Sied §Y SS9 d8dR M & g e WRA P dear b @©@ A Sl
TS BT B AH-ABTs & A1 3 I Hell aifyd fHam Sg| 89 a8 A o 2l
A Jeme @ AN AR v (A 1 Al S UehTe IRM Aed g SOy Y fAwy & w6
Hag B D AR T& Y et 2

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): Madam, I would like to

draw the attention of the House, through you, to a terrible situation of serious
nature which has gripped Assam very fast.

The land has already been grabbed by the Bangladeshi nationals in various
parts of Assam. Already a huge chunk of land belonging to the Vaisnavite Socio-
Cultural Centres, which are called Satras, which was established by the great saint
Shri Sankardeva, has been grabbed by these Bangladeshi nationals. These Satras
were established by Shri Sankardeva 550 years before.

Madam, more than 100 acres of land belonging to 26 such Vaisnavite
Centres has already been grabbed in a very planned manner by these foreign
nationals. The hon. High Court of Guwahati has given notice to the Assam
Government to vacate the land from the clutches of the Bangladeshis urgently.

The Assam Revenue Minister, Shri Bhumidhar Barman too agreed that a lot of
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lands of Satras have been grabbed by the Bangladeshis. But Madam, unfortunately,
yesterday the Assam Chief Minister in his Press Conference challenged the High
Court that no land belonging to these Satras has been snatched by the
Bangladeshis.

Assam Chief Minister has gone too far by saying that he would resign if
there is a single Bangladeshi in Satra’s land. I feel that it is the failure of
constitutional machinery of the Government of Assam. The Assam Government
has failed to discharge its duties properly. When the hon. High Court of Assam
agreed on it and gave a notice to the Government of Assam to clear the land, why
does the Chief Minister of Assam say that there is no Bangladeshi in Satra’s land?
There is already a lot of disturbance in Assam regarding this land encroached by
Bangladeshis.

Madam, through you, I appeal to the hon. Central Government to step in the
issue and direct the Chief Minister to clear the Satra’s land from the clutches of
Bangladeshis. Thank you.

HON. SPEAKER: S/Shri Bhairon Prasad Mishra and Sunil Kumar Mondal are

permitted to associate with the issue raised by Shrimati Bijoya Chakravarty.

N VA AR (IOFTQ) ¢ eeT HAIGT, MM A W &5 HT AgdYl 8T Io™ HT 1R

e, su® foy g=rare| A GHET & AoTIg | g-UdNE Y dgd IS #Sl, WU &

foTg Y& a91e 2015-16 H HAT 250 HRIs TUY HT Hag™ fHar T & R § dad 50 RS

BUY BT YIaeT Yoil A8 4 fhaT AT € qAT 200 RIS SYU HI U@L SR 9 F fHar M

2| S T D AN AFHT WR A &l & TS 2| $HD DR Yol 7 & 50 B U Bl

H B a9 § yaferd g1 AR ol YT &1 YSNTe, HET USY B Iidid RIS IOk,

HET U< 9 31T URIET SR & foIg Iaa Yo AR @ AR &6 9T 9 W@ § 91 9ERS g
A SAYR, SEqR MMETA Bidedi & #eg 8 4 |l Aeaqul 8| ol #Sl, Hurel Xed olrgH
TR BN W & B I Ueh B ¥ 3D WA Dl Xl AT Dbl G BT A Herm
JT 39 &F & Haniur e 7 W W ferm| @ & &Faraai & srdmien & ot
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ST HSY, WU Yed ofTgd & ol H Yag™ @ SR Aol & orgwd ¥e & fey Simd

JoIT JATW 3fEeT g AN IR AT STeq A SToq UL HRAM Bl HUT B

#it SR S ARUT (WIAH): S7edel Heledl, I H URT O¥ 1. d147 Aled FESHR Sl DI
12541 STA={l #41 Re1 & 3 & T8 Sl @] WEd HSHR il D GHIE H AEe § GlaH
R fog & g9t i b T8 N S TESHR St BT Afkdcd 0T § RNihT AR oAy
R B &l Sl JeHR & g 25 fadwR, 1954 Dl ATgels A WA Mad g &1 qfd
ARA § s s | a0@E H I8 G AY G985 & i 9o Sl dls H © 3R I8
&3 gg fA8R & M A 91 e 21 9l 99 25 fQqwR Bl ol B A H Sl S hR Sff
@ e dlel QAT WA g & A S¥1 g [I8R &2 gd W11 & g o €1 I8 Sis
SIS Do ars # B ¥ =M FRE aF A ol §l gafoy a8t gfagr &1 swma 21 7 i
AR Y ARBR A SaIS [T gg [d8R DI I WIRSD 1Y S Bl AT DR g g=7are|
AT Jemer: Al g darel, S A v g 3R 0. fdws vy maehdrs @ A
SR 3T IRYN GRT JSIY T 8T & A1 Aag HRA D AJAT Y& B A<t 3

SHRI K. ASHOK KUMAR (KRISHNAGIRI): Thank you, Madam Speaker. Since

1997 the Railway Board has been conducting surveys for railway route from
Jolarpettai to Hosur via Krishnagiri, but no result has come out.

In the year 1997 a survey was conducted and its report was submitted to
Railway Board during the month of August 2001 with an anticipated cost of
Rs.226.42 crore for a length of 104.20 kilometre. Subsequently, during the year
2004-05, the Board updated the survey from Jolarpettai to Hosur via Krishnagiri
with a link from Krishnagiri to Dharmapuri with a cost of Rs.410.71 crore for a
length of 159.20 kilometre. Further, during the year 2008, they updated the survey
with the take off point from Tiruppattur to Hosur for a length of 101 km. with a
cost of Rs.558.24 crore.

Madam, they again updated the survey from Jolarpettai to Hosur via
Krishnagiri and the report was submitted on 31.01.2011 to the Railway Board with
a cost of Rs.687.92 crore. Every time the Railway Board has conducted surveys

only. But till date no action has been taken on that.
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In 2015-16 Budget, an anticipated amount of Rs.6.75 lakh has been
sanctioned for engineering cum traffic survey for a new line of 45 kilometre
between Tiruppattur and Krishnagiri.

Madam, the survey between Tiruppattur and Krishnagiri is a mere waste of
public money if it does not include Hosur (via) Krishnagiri. It has been a long
pending dream of Krishnagiri’s people to travel in train. So, I urge upon the
Railway Minister, through you, Madam, that he may select the route from
Tiruppattur via Krishnagiri to Hosur.

MS. MEHBOOBA MUFTI (ANANTNAG): Thank you, Madam, for giving me
this opportunity. I would like to have the attention of hon. HRD Minister. Two
years back, the University Grants Commission issued notices to all the
Universities in the country to reserve two seats for the State of Jammu & Kashmir,
which is in addition to the migrant quota already available to our State. ST
faforar Jfafddt & sremar AT IFERGES 7 39 Wichl 781 T §l TaeiRel ffRex se
SR Y AR qravt JafFers @ it Srarg A7 {6 9 QA1 &Il 81 B @ 87

S don Q@ (FR):  orewe Heledn, AN WGy & REs & ofaid AIfER-erdl-REsr
U ST I U 54 D a7l gl Frad o 8 a¥ qd Hifoert 9 fRrasr g &1 iy
gl ol fog ¥t 0y & AR 9 Rmd 9@ et W 3.50 fHL € ol I sreT B
g IR S I A4 B fFIR A et vd Qifer dse Areil W SoR R § & 2
aul & A1 § U8 ASh UMT: 37a%g Vedl ol 59 X S HI 800 HIR Ry AT TURU
et 3§ Safes A 2.5 Bl | 1t Rrasr rar @ a7 # armar gl fafed &1 b g8 gome
TRIST YAIAT © AT I8 QAT TR U9 RaeR a1 & Sired aTell g% s 9Sd ol 59
Je & 0T § g AR gl & fEior b1 At srawaedn g1 #9 3ra el dRide o
B 39 WS ® IV B I I WBR & FAHE IO @l g, WG IST ARBR BT AT BHAN
IS @ 8l 3 |ed d Wiemw q A A S A AR © [P U WR W S B
e B W A W REeR aFiaia I S 9U-54 AITERI-SIBI-RIEeR U & o9 §9 §¢
Feh qaqR A RGTg As & {01 HRA B BRATE B g
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HON. SPEAKER: The House stands adjourned to meet again at 2:15 pm.
13.13 hours

The Lok Sabha then adjourned till Fifteen Minutes
past Fourteen of the Clock

65
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14.15 hours
The Lok Sabha re-assembled at Fifteen Minutes
past Fourteen of the Clock.
(Hon. Deputy Speaker in the Chair)
HON. DEPUTY SPEAKER: Now, hon. Minister of External Affairs.

STATEMENTS BY MINISTERS ....Contd
(ii)Visit of Minister of External Affairs to Islamabad and recent
developments relating to ties between India and Pakistan”

fager w5t don yanft R w1 W (3Rl guAn wRW) 2 ey Suteny weew, o
& A geermErE T & S AT B AR WR-UTp deel © fdvy d gy uedhd ) |

S QI AT 3R AT AR Dl I BT AT |

IUIET WElGd, IE RIS BIC B UREAT - WG Ufhar &1 gigai HERay
T o1, S 8-9 fa¥aR, 2015 &I TXAMEIE | AT fhan a7l 50 I BT Sy
GRET AR WUS BT TG AT Ig RIS JHIE H RRAT q21 b & ufd wRka &
yfiagar iR Su® o= & ufd g9 e &I §: JA’M & foy U weaqul w9 a1l ‘g1
3w TRAT  srh iR W Ierifas e el sk a5y w8 & e Agayel et
afehan 81 YR S 8IS 3% URRT # g™ & & U Ay Yt Ml 81 g9 q™ e |
MR & fpeadt den faaRa teRil B Wg, SHdT aHeds R aTal 319 S, 2
IR HeAl & Iy shes 8 § ofk Uah WWfed, diddifed, W@, Aoqa o
Tl ST & forg  orifae far-famet o € iR afla w8 &1 qerar <d
gl STATIEIE B A W A H ARG B JIHARAE & Ifd S Ao wfrdgar &1 f
ST 1| 9 RIS § A9 3101 qaxied H JBNEE & U uifhwi™ & UK WRd Ih
gl Ug 1Y it ART Wier o1 e (ATl 4R 3R Ui & drg deel & aikuey |
H <feror gRrr # @it v e & forg srcrfdear ofik uRudear @ el ffdfdy B o
@ U=Ar F B

* Placed in Library, See No. LT 3523/16/15.
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QU Heled, H Had P I§ W Glad BHIAT A1eI {6 STAHEIE B Ul 39 AT
& ARME A qfbwE b gg @3 A A TR GeADd Bl AR IR B AU
qHGET A TRATS 3l & a1 At faar-faust fpanl g7 oo & SWid b & a1
v a9y fguelia ami, Il S8iefRra arreieRd SIdiT g% &R & WHR @ [ &
Yo 9 fAAER, 2015 H1 SIAWER H Uh Hgad daaed & A1egH J & | 78 oty et
U & dH BTl 8 b HeAnbHl SR drdial, faRyer 6 fadar, 2015 & dbid A QI <A B
I GRET GARDRI & a9 gg SaAD dqdid & IURId fordm AT SF1 <9 & IS
G AATBDRI Bl A 93, 30 TdaR, 2015 B URET H AR ger w1 & R A1 3R
TP & T HA1 &7 FaTd TN ® d19 gg ddid @ IR gy ol

SUIEdel HEled, S fb wed Bl fafed & wifbw™ & gar #3187 Farsl I Bl
S, 2014 H YR § 78 IRHR S U U IHARIE § AN Y H3T St 9 3T A1 <2 &
Jarell @ e AT fBar ol g R Wik & |1 ot USRil Wd" jEd & Al
TR URIGEdT BT goiar o1l a1t & I8 Sy v § uReRe Udhdr & A A 39 8 |
T vd A @) g9 A1 & oy ATl yg wAT &l Fard N @) g fQeell AT B
SR F1 Jg AR @ 99 g8 39 YO d8d W BT HRA-UThRa ddEl W ST faER
3R 3fTiehdTa a1 381 W) gAR faamsil | uIfhwrl Uet 1 JfaId BRIl offh Qi el @&
&g wE, 2014 § forg Y oty & srqow MEiRa doa & & IHi|

IUTEeT HEled, Wed & fafed & 6 WRa ok wifeba™ & g w3l 7 Sarg, 2015
H IWI A JATHId DI AR 3 I R FeAd g9 b Wil gRRad & iR w31 agra
< B et SF1 SR B 1 SR A UBR & ATddhdla bl WodT i IR aferor gl 4
JMdHaATE BT TS F FAG B & [y TH-gax & A1 TSN B R Feafd Hf @ &
ot IeTw I AT W F Sddare ¥ GEfd aft gal W 79l e & fo QA Qe @ g
GRET FABHRI DI 98% A B & [org forn| a=1 7 a8 W 3R fean 16 S <
JH gHTIT Jel IR Td] B D (AT AR &1 T GRS © QR ger J3AT A Tars ¥ |
BAR T HAT ST Pl a¥ 2016 § ATH FRER I § 9N o9 & folv ST¥EE 3+ &
fog smfaa ol
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QU HEIGY, ST H URKIAd QM SR B AT JREAT FATBHRI 3R SIS A3
B AT d3e T8l B Webl, 3UD HRU BH GHI DI UAT & BIeifd, BT H g WAl &
Tggell @I W ] A Tl 39 goqfi § 99 s maEAl St uifdead & gaeEE 8
qA I B 1Y 30 qIFR Bl IR H COP-21 Brer am@al & R el a1 39 99 w®
91 g8 o 31 <@ & 99 9N 59 e qadid & 4R 91 ST 9ahdl §l 39 W
Ig Wia oft fr B9 A1 TSRl <O & §i AR g R &aF # wifa wnfid e qen s
T JAIeie & & W A A BT & sEIR WIS QU D AN H U 3fsad ol W 8
I8 41 fdorpar wee of 6 g9 dHa Gddl o1 A o= & A4 § qe qigre, ey
iepare | Ucdel T W WY ¥ (U @1 WY srawgehar gl 31 qul fdvard € b as |ed o
S WG ¥ g3 ORE eHEd B

IR # wfpe & waEE o FaTe IN% & WY SR gaTEAT S @) qradid &
gie gl wETEEEl 5 ol forn f6 SR TRy wR # i g Bl Sl S @
AR TAI ST B I YR&TT AABDRI 1 6 SR, 2015 DI debich W FaATpId DIl QM
S B AT R FABRI & a1 qedid Wee, WEeyul Jl D Aol § gs | I8
=4 i SR YRET, Sfcipars, FRIFV W@l W SF-a9 JT o 3R HR TR Diad o | 77+
3R HR a8 I 8 Sl AThdTa 3R FRIFU V&1 & Iooiae A Fa9 SATaT JHIfAd & 2

'TIC oM YRMt T & foy A SRATIETE AT gRET, STddhdls gl o Adfe
el TR G YRETT AAGHRI D drd AHRAD dladid @ al fodi ag gs AR swerrdEre §
W TgEA N AT NG dT St RATST STNiST B 1Y 98 sl ABRIHD WA Bl
TSy H I B S| QAT Uel 7 AThdrg B WA Bl IR T WH B D [olY
AT HEIRT B T Hhed fordT| Wi & &A1 I8 ST ¥l ¥ Wafdd =i drarg 4
UIfeRdT™ gRT dofl oM &1 SMagIhdl R do foar| aifed™ g1 9Rd uet &1 39 oftg
IS T UgaM™ & oIy FoIY ST 8 HeAl & IR H IMeaw (b |

S & AR UfprwE & Wy ue Y Wi wu fguely arat o ‘st
IRICIee S & JfqiTd aradid I & &1 o foram | < < & fager afuat &
9 T3 Al B TINET IR AR T B B B [AT AT B
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# |ET P ML BT AT [h T8 PR < DI G Bl wared mAfdmar it g
9 4y H fh A gpR & WX 9 aeT & oy IR$BR pelfae Tarn dfzd 4 a9 wed
ol ST SMawd Bl WA B TN WBHR UIfH Afed o al uSri <R & W
oifaqul gd HeAredd deal & Ui qeag § dife geor R § wifa iR faer @ forg
ST T §9 ARGR A Ul HRIVR AWM & TIPS [hU ¥, I AN I/ Sl | |
IfhRd™ & YS9 A4 ardl B & ST © - (a1 d v )R WHredd aiadid & Sikg
TSN BT FARTAROT HRAT 3R A1 & AANTHD Gael bl RS BRAT a7 39 Q97 § Y
AR TATRHT| AR AR AP gRI, AN @ 19 ATRA AU §RT AR AFER G&ii R T3 U8l
@ gV WD &9 BT BT B Fhal 2 IR SHW M qHel iR favar ff 9¢ Favar 21 A
I I HRd © 6§ T4 Al 4 AR Fd & 3 Wi 3R AP &1 v 71 e g
BT g1 ot fawar € 6 &9 39 98 Ugd @1 R Wed &1 9Ad gifd 8| gare |
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PROF. SAUGATA ROY (DUM DUM): Sir, please allow me. ... (Interruptions)
SHRI MOHAMMAD SALIM (RAIGAN)): Sir, please. ... (Interruptions)
HON. DEPUTY SPEAKER: No, questions.

... (Interruptions)
PROF. SAUGATA ROY: Sir, please allow me. ... (Interruptions) 1 have given a
notice on this issue. I will just ask a clarification. I know that under Rule 372 no
questions can be asked at this stage.
HON. DEPUTY SPEAKER: Yes.
PROF. SAUGATA ROY: I just want to seek a very brief clarification.
HON. DEPUTY SPEAKER: No.
PROF. SAUGATA ROY: No questions. I will not ask any questions. It is a very
important matter.
HON. DEPUTY SPEAKER: We can have a discussion on this issue.
PROF. SAUGATA ROY: I have been giving notices for the last seven days on
this issue. Now, the Minister makes a suo motu statement. Kindly allow us to ask
some clarifications. ... (Interruptions)
HON. DEPUTY SPEAKER: Prof. Saugata Roy, please take your seat.

... (Interruptions)
HON. DEPUTY SPEAKER: Already you have stated that as per Rule 372 one
cannot put a question at this stage, but [ am suggesting that you can give a notice
and we can take up discussion under Rule 193 with regard to this issue. Hence, we
can take up some detailed discussion on this issue if Members feel that this would
be better.

... (Interruptions)
SHRI MOHAMMAD SALIM : Sir, please allow us as the Minister is here.
PROF. SAUGATA ROY: Sir, 5-6 days later she is giving a statement. ...

(Interruptions)

S GEAT @RS ¢ I 979, 39 A 1 G|
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Ut Heled, # Wt WAl g f6 Frewl & a'd suet orgHfa T ofeT afs e
gl & A1 H WA o & forg dUR gl Y e g iR H YAl Bl SR o b forg
IR gl
HON. DEPUTY SPEAKER: That is not the question. Do not put it on me.

AR AT TR ¢ H IO SR A PEl Al g b A g B SR o b AU dIR g
3R AT &I HaTel JoHT <ed & dl H SR o & oY TR gl

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, in view of

the readiness of the hon. Minister to respond, I have a suggestion to make. We
cannot have a deviation from the rules. But at the same time we can allow half an
hour’s discussion and also response by the Minister.

PROF. SAUGATA ROY: Half an hour discussion cannot be taken up in response
to a statement. It can be only with regard to a question.

SHRI M. VENKAIAH NAIDU: You cannot have both. You raise the issue, she
will respond, let us close it in half an hour and move on to the Bills. Otherwise,
you have to give a notice and then go for a discussion. Either way, we have no
problem.

AR U WRIG : I Aeled, W B HA T ST B U SR [ FEl
IS AT e S 8% YT SR Bl Aifed Ae 8 2 WA St @1 wew 7
Tl eg & folu 3menm ger g oY QiR one 8¢ # 50 HHIW BR oy |

2 TA. ddbam Ag 2 # I He grear o1l That can be a solution, Sir.

HON. DEPUTY SPEAKER: In that case, we can take up discussion for half an
hour.

PROF. SAUGATA ROY: Mr. Deputy Speaker, Sir, I am very grateful to you, the
hon. External Affairs Minister and the Parliamentary Affairs Minister for allowing

to seek a few clarifications on the very important statement.
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The Minister visited Islamabad on 8" and 9™ December. Why did it take
her five days after that to come to Parliament? That too she came to Lok Sabha
after laying a statement in Rajya Sabha at 11 o’clock. Why has Lok Sabha been
kept in the dark on such an important matter?

The Minister has said that there was a talk of NSAs scheduled in September
2015, that was cancelled because the Pak people met the Hurriyat people. Now,
what has happened between September and December that the Prime Minister,
NSA, Foreign Minister again started talking with them? What has happened in this
period? Have the border infiltrations reduced, have Pakistani intelligence activities
reduced, or have the firing incidents on the border reduced that suddenly from
September to December we have a flip-flop and the Government has started
talking?

My next question is with regard to what NSAs talked. The Minister stated
that the NSAs discussed everything including terrorism and Jammu and Kashmir.
What is there to discuss about Jammu and Kashmir? It is an integral part of India.
Why are you discussing Jammu and Kashmir again? That has been the position of
India all along.

We dwelt on the need for Pakistan to expedite the Mumbai terrorist attacks
trial. The country would be interested to know what Pakistan has assured. It
happened in 2008 and we are in 2015. When will the trial be concluded in Pakistan?

Lastly, we also want good relations with Pakistan, but not at the cost of our
territorial integrity, not when we are being shelled along the border, not when the
Pakistani intelligence agencies are increasing their activities including the ISI.

DR. P. VENUGOPAL (TIRUVALLUR): Hon. Deputy Speaker, Sir, I thank you
for giving me the opportunity to seek a clarification on the statement made by the
hon. Minister for External Affairs about her recent visit to Pakistan.

From the statement I am happy to note that hon. Minister met both the

Prime Minister and the External Affairs Minister of Pakistan. After the discussion,
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in the Joint Statement made on 9-12-2015 it was stated that the Government took a
decision to begin Comprehensive Bilateral Dialogue with Pakistan.

My question to the hon. Minister is whether the hon. Minister discussed the
issue of continuous infiltration of Pakistanis into our territory in Jammu and
Kashmir and other places; and if so, what are the concrete measures that the
Government of India is taking to stop such infiltrations.

Secondly, I may know from the hon. Minister whether the hon. Minister

would also visit other neighbouring countries to take such measures as are
necessary to bring normalcy in our relations with those countries. The other
question is will the same war footing efforts be made to bring safety to our Indian
fishermen on the Tamil Nadu coast?
SHRI BHARTRUHARI MAHTAB (CUTTACK): Respected Deputy-Speaker, Sir,
it is really gratifying to hear the External Affairs Minister reading out a statement
after a successful visit to Pakistan but as has been said and is being discussed in
the media in India and also in Pakistan there has been a flip-flop of relationship
between both the countries.

After the gruesome attack in Mumbai, we had stopped our relationship
asking the Pakistan Government to take action against the perpetrators of terrorist
activities in Mumbai. Repeatedly, Pakistan had said they were stateless actors,
they were not from that State but we have been repeatedly saying that they have
been trained in Pakistan; they have been provided all sorts of logistic support from
Pakistan; and those people are also being protected by the establishment of
Pakistan; what action has been taken?

In this statement at least I can understand a mere assurance has been given
to us that action will be taken against them, one can presume as per the law that is
prevalent in that country but are we not all aware that since last so many years
what Pakistan has been saying but not keeping their word?

At one point of time, the then Head of Government or Head of State of

Pakistan had come here, paid a visit to Agra and subsequently went back. This had
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happened after the Kargil war when our Prime Minister had gone there in a bus
trip and extended a hand of friendship but we were stabbed in the back.

Today, with the present dispensation here in Delhi, with the NDA
Government under the leadership of Shri Narendra Modi, two meetings have
already taken place. First, the Prime Ministers of India and Pakistan met in Ufa in
July, 2015 and the second meeting was in Paris during the Climate Change
Summit on the 30™ November. We were actually eager to know from the Prime
Minister himself — of course, with the collective responsibility, the External
Affairs Minister has come out and given us the narration — what happened in
between. But we are yet to know what major development has taken place in
between — before the Ufa meeting and after the Paris Summit — that we have
become so confident that things can progress.

There are perpetrators of crime who have done grievous, heinous crime in

this country, who were exported from Pakistan, who repeatedly shed blood on our
borders. We would like to understand whether anything concrete has happened
after that meeting that occurred in Bangkok.
Nt Agme Welw: T SUEel Aoy, ded 3 o stRiufed form g § @ ugel ST
W &Rl gl IR 9RA 3R Ui & di9 # Ade-9aR & W91 A0 I8 Sl b
I TSl <91 8, I U &Fl Bl JRE D oY TS HeHl Bl IR B B | I A8
W) Per fp g9 SuiiT B € fh gea Y smuss e enml 59 &5 # wefaferd 8, 0 81,
& 99 3R TSR <2 & 919 H I WeY B, B0 SUD Ul H ¢ AR 39 91 B ULER Bl
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B I8 Wl WA © [P R iR UIfpe @ d Reermg # Aok IR ST Il 8, I8
HITHR &b el 8, ek P 9d 1< 37l © A 98 &0 & |1 Ioil F 31l § AR o/
Ters Bl 2 I fgdma | Bl 2| Afhd 39 aR Q9T go o IQrs 9gd @Rl 9 SAE d@
& TR SR W9 A onar ® O W # gg @ Ovon B SRl ¥ gAR I8 ToRrYR
STAR H 919 R 1Cad gU, S9N Tgal ZRAT arer Arern WY o, &9 T A8 FEd ©
f &9 9Iadd I R | I8 I WBR B a1 1§, el WaR d ff g+ <=1 {6 &9
AT v PR od &, Sdich 89 I8 WHS © fb BN &R AT Mefl A &, dlefl A & 8l
Bt iR o fory & arat gt iRy, darg B ARyl offthT R < d gREm b
HHAT S T D Y ST gAT 2l...(qer) 3 g1 I8 Pl g b 5@ &9 dl a<
B §, o9 AT BIg WA gedT Bl g Hifp BAN < ¥ 3R 99 < H W U o g S
M P YRA TS ded &, U0 AT 91 ©, o Ahdl © (% g8l SATEl 8, I8 DA T,
TR & BT U 98 O B, (WAe) MU O I8 8 PRI B 8, A1 wiferamic &t I8
TRIR BT Ay fh Sl AF-%ce Taed 8, We Taed 8 Il HIg-aiex Brak 8 1 vae

3T TR @I, oIfh 3MUT Sl HRTT ST Y& Dl 3, (FagH)

HON. DEPUTY SPEAKER: Please conclude now.

SHRI MOHAMMAD SALIM: Sir, please allow me as it is an important issue. [
am coming to the question. We have to put a very long lasting effort. I8 39 T
o o g1 T8 B aTeT 21 BH dbTeh W 90 BY Wehd ©, BH URE § 3R FHT § B Fhd ©,
AT g 1 g g g § Red IR H, § 99y B BH b BRU Il Rdle T8
PR B § T THM el Pl DR BN SN AT Tgel Sl HHEIIE SN off, IHH]
MU Y R A P& R B 2l . (agH) d wwerar § 6 Sed qifbwE a8 dedr § 6
FHER & TR &1 T iR & wwe € 5 ook off wmr g afeT o/ T O TN @t
D, o8 BT A ©l... (Faer)

HON. DEPUTY SPEAKER: What is your question?

2N AT Ael: W, A U U2 I8 © o o g9 fUwell aR a|l < 31 iR SdS a8
9 A8 Al Y D, R Bifhed fdfcsT Ao gu? v # Pl Wt Sl § o il
oE B A TE BN B, TR HiHA P U ¥ AT B T fF TE e A B A1 geeam
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8, O &9 dord # 9o F D17 R 7 3 ool § TR R Adhd 97 A8 Uh FAAT
B foF T 39 B9 oI TRID W, TSR] dNd A DR W © AT fhl el q91d W PR W 7
B4 o ol SR W PR W8 8, Uew fod @ ofey, o faT & sfeR gl oot g8l IEl S ®
5 9% § w9 Taar WA ¥ 98 B BT USAT B, AfGT MU ST BN OAIT T
foran|.... (eraam)

HON. DEPUTY SPEAKER: Shri Vinayak Raut, you put your question and do

not give a speech.

3t e wewE Wed (RAER-Rigge) @ gae Suese weley, d sHe "I ¥
RV HAT S SN YUAT WRIST St BT AT AT g b WRa § wiiwy o
2l,...(Fag) 39 oy S=iM S g fhy € g9 w41 2 b I9H 98 A%d 8 o,
AP U 96 8, WK BB TR & A1 Y™ b1 o didb &1 39T el ds aut A
W@ T I8 H M, T A g | VAT DT qaia @ 2| 9fas 7 wfhw W fha W

3R ITH IR W W@ & I8 g™ # Ui & WRE A IMddhars drals A g,

g9 oIl WRA DI YaIc & TS| ST ) gsell o Jaran § 6 T9Ra oigf ua garss
IR oft, IO 4a e feEman ¥ ARG 7 99 wfwy fEior 21 e, 99 9@ wfeea ) )
TRE ¥ favar 9 [ iR wipwr Addanedl §R1 Sl dRas Bl 5, T8 a¥id 3 IqDBT

fUerT &AT 9nfRu|

SHRI JAYADEV GALLA (GUNTUR): Sir, I thank you. On behalf of our Telugu
Desam Party, we welcome the discussion that the Government has been having
with their counterparts in Pakistan. I think it is very good to see that the stalemate
has been broken as it had to happen at some point of time, earlier the better.

I want to know one thing from the Minister. Are we confident that
Pakistan’s long held policy of plausible deniability is ending or do they continue
to follow the same path? If so, how do we get rid of the trust-deficit between the

two countries?
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#it 39 g TgAORT (YR WifRd) @ SUTEdE Heled, Wad UBd dl H WBR Pl AR o™
HA St 1 9ETs <1 ATedl g 3R I g=udie Wl a1 § S8l WRA-UTh i Yo bl ol § 39
IR PO WLIHRO A AT G951 2f1el 31 w99 faan Sy, riifeh 81 9a1 Wjes R

g1 SAMAY UIfPEI a9 1 qad SAEN JHAM ToTd Bl A1 TSl &l JAME 9Rd H &

SATET JHAM U P GIAT gAY H PO WRIDHRY 1 @] #3A1 Sit gad 6 = a@i
JTB! 5 a1 W W F@l g © [P G UK A 300 W UGN TSR qTER SR 8, olfh
Gofid 1 T TR ST 3R dfex §, d8f o 137 3MgewT &l & i Rae foar mr 27
A GOyt ATed b qHI W TSI ORI B 91 ardl gs off, oS WY 81} Bl § wEsw
g % AR1 Q¥ 3T WH PR @l 2l § 1 Al § fh S qHy ofd Aoyl Ared |
Fsirar far o a1 671 fAfod 3.vd. S &1 @R 9Q A1l W UH SHMIHG dd &
FIAR A fAfeRra J.vd. ST &1 d$h & IR AR B Fbhdl 8, olibd qqal il el
B St R HE ST A 39 Wl DI Jiadia B 87 BN AfR iR TogN Alfed a8 WK g,
SH! AT @ fTY T H31 ST 1 T8l Bl §PAT A Plg dIqaid Dl 87 BT & dTex
ANl SR 8, UM @l BAR SER 8, O dicla¥l D W Il AT b IR H 378q
FHEIT fRar AT 8, T I qHSIAT qiihwE & |1y Al fRaAr Se? % A <4 Alfed
B PHYH AR Alfed, SAb (U 89 dred ¢ 6 Al 4 89R1 SN a1 996 |
AT 2| a7 #3 St ¥ orueh arat # 7% 39 +ff o 77

Qolt wega gt (3F=m) ¢ S WA |ied, WAl Uscl # dofhH Bl ATEdl g fdew
A Sft & Ifpr S B1| S $8i del b o/ 41 89 Joob 3R qifebeae & dra Red
fTsd € A1 WO STET JHAH TH-PR BT BT 5| TRE-HIR BT & T8l 8l 8, dfeth &
TR T W FEN gR RRIRE BRIE & M9 A, are WeR LU, # 8, §.ua.us. § &
1 T # B, 99 @I g8 | AR A oM €, 98 R b BT JHA Bidl 2] A I8l S
G PR AR QG R fEIC B Hg <d € [ a9 8 11, a1 781 el 31 e ©
fep facer #3019 Sl I8 oA ISMAT 8, IS 9gd Wel ol Aol Sff 7 Al 39 ORE Bl PRI
H A g AT 2 59 37 g8 R 99 R MU ¥, 99 T W@ Bl bieeN d W94 g
ASHI BT AR oA W, A aodt Sff & wen TE T | gt off & wriwa # 8
BRI BT g 3T, i da I I HaH 81 b 3R IAD qTo[e vl JIRG ATEd Dbl
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qradd & g I8l garTl $9e R Bl g3, SUD 16 BRI U™ & A1 AABRR
TNl arorft St e O 6 &4 o1 <9 SfR ofueT S-S eHR 991 © iy R 84 Us
HeH SAGT Tl TS, Al DIg ToAd I T8l §l STRE-HLR B CASIRIA BT I1d 9 BRIl ©
5 a8 @vT T8 B =1fy| 98t S 9= A ofiRd W& §, S e B W & difvig, S
JUATSY, Well HYR DI ST AMTHI &l 8, ot g sk &=d &1 S AT a8f @ 3
w® ©, STa W e BINY, SR G i S A @ il W9 2000 ¥ QAR 2008 TH S
BRI 3T, dTex W HIS Mefl &l deft |

g9 et 2 o guar Sft g8f g 3R S/ a1d Y| O AR USIE & PHelld aren
dSX A 81 3 Ao 3t 91d b8 = A1 F He Al 6 g Bk ekl g, @ W a8 4
qreT §SX IR WIS AT d8 81 Bl §l olfh SH-heiiR § A1 3R 7R W W], a1 At aren

drex &1 fao=g T8 Bhal 2l fohde Bhar 8 ifdbd qram diex &1 faoma T8l vhdr gl

ol S & Y H W b ZIAT AT JIFHRETE S Goll DI, ID a6 .U, WDHR 4

ATl g8f Wl 3Nser IR IR | TR W I SR Pl HRFH T1 2| UTfhwr
I MY RTa B9 HIHR HRAT AT81, B Ahd &I, Ifep Jg1 A I8 BIF 8] B Ahd | 39D
sraman dfw BRfA T8 81 37 @ISl W g I T 9¢ A | AT fAqw H#A1 St 4 y§ S
2 b o1 371 dad aR H Hl DIS 914 g ©, AP 89 SWE-RYATADIC AT I 3iTelvSl F$h AN
Gl 8, IAA RN HRIAR B Fb, AN I SMATelel SATal 8, dfds 89N a o b ug &
a1 8, 98 a1 8 SR AR T8 a1 87
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SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, this is a clumsy climb-
down but I welcome it. This is a procedural breakthrough but not a substantive
breakthrough.

I would like to know from the hon. Minister on certain questions. Will this
comprehensive bilateral dialogue be uninterruptible? Has the Government given
an assurance that the Prime Minister will visit Islamabad during the SAARC
Conference? Will India get the most favoured nation status? What steps have
been taken to release the fishermen and exchange of prisoners? Will the
Government relax the issues of visas? Whether the LoC trade or the old barter
system would be finished? Will you agree with Sir Greek as maps are being
drawn? For Siachen, will the Government be able to overrule its own Army? Is
this Government really serious about Afghanistan? Afghanistan is going to be a
grave challenge to us. After spending trillions of dollars, we still see that the
Government is not in control. Are India and Pakistan going to sit down and talk
about how stable Afghanistan can be made because it is in our interest that
Afghanistan remains stable? Taliban is going to come back for sure over there.
All experts are saying this. These are not my words. So, what steps are taken in
that regard? These are my specific pointed questions to the hon. Minister.

SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Sir, I welcome this
move by the Government of India. Sir, definitely, we have to have peace with
neighboring countries. As our former Prime Minister, Shri Atal Behari Vajpayee
said, we can change our friends but we cannot change our neighbours. So, we
have to have peace with our neighbouring countries. But I would like to know
from the hon. Minister as to whether the Government of India, without
compromising our territorial integrity, is going to have any negotiation with

Pakistan or not?

ST, 3PV AR (TEEEE) @ IUIeT Heled, H ARBR Bl 39 USel Dl WHIA BT gl A
# U 91q eI AT A B 39 <% 7 98 $Y @7 2 SR W & RWahd | Dl
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el T8 ol 81§ ¥E S At g % sfiaiugs SR S fh SR 3 /R 8 <89
TR TRPR F &I dD A (AT YT AT © AT g1 2

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Sir, I welcome the

dialogues which have been opened with Pakistan. But we have been continuously
seeing that on the one side, dialogues start and on the other side, Pakistan starts
attacking us. This has always been happening. Can the Minister for External
Affairs, when she had visited that country and had a dialogue with them, tell the
House whether she got an assurance from that country or the leaders of that
country that they are going to stop such activities? Even in my constituency,
Mahabubnagar, I have seen many CRP soldiers being shot dead there and their
dead bodies being brought there. Every fortnight, there is a cross fire from there.
Keeping all these in view, how can we really have peace with them? This has to
be determined. Now also, I have a doubt that on the one hand, our Minister for
External Affairs had gone to Pakistan and had a dialogue with them but on the
other hand, what planning is going on there? Our country has to be alert on that
issue and not be at ease thinking that our Minister for External Affairs had gone
there and everything will be all right. I have my doubt in that aspect. So, some
action has to be rally taken and security should be enhanced.

PROF. SUGATA BOSE (JADAVPUR): We would like to congratulate our
Minister for External Affairs for representing our country with great dignity at the
Multi Lateral Meeting and also at the Bilateral Meeting with Pakistan.

I have a very specific clarification to ask. In the Statement that she has
given to the House, the Minister for External Affairs had expressed her hope that
in times to come, Pakistan will allow us transit to Afghanistan. Now, we know
that, eversince the Chinese President visit in April, 2015, there have been

discussions of a road that the Chinese will build through Pakistan.
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At first, it was suggested that it would be a western road, through the Khyber
Pakhtunkhwa province and Balochistan. But we later heard that there would also
be an eastern alignment through Punjab up to Lahore.

Has the Minister of External Affairs raised this matter or has she given
instructions to the Foreign Secretary to raise this matter with Pakistan so that our
vital interests are protected?

We support you, of course, because we realize that we have to solve our
problems with our neighbours in order to realize our legitimate ambitions to play a
bigger role on the global stage. Thank you.
fager w5 qon wanft welta B wR (s A wR) ¢ SuTere weey, g3 989 g §
5 oY ©¢ & WHI H & AY 13 Wi¥S QAT 7 UH-3(UT FARMBH U 3R WETHRIT W T,
T ST <1 =t Gd @1 7 FIRMSe Y% Hd §Y 9gd gfaTdl |ardd Sor
9 AN &I I DI H Fel o WS N Al H U™ 7 qb TS WHT odR Fl TG AR ?
Sureer Weled, # Repls we HRA1 argil 6 # 9 AN &l Id DI 12 Fof ugd off, #7110
TRRI DT A B Pl & § 11 TG P TeHe <A1 aedl gl YR DI Wede d foag #
e 7 o NI Afes wsw w1 & oD B g8 IR W S/ T a6 s wE
FARMPHIT BT Wau™ 8, 3R 87 49 S FIRfhahe a1ed gl 99 &7 ghar o1 iR Fifd
aer o €1 81§, 11 9 12 T I g8l SN SifaR B § 3R 12 Y 01 g9 db g8l FIve
3ifaR BT 8, I 91 S= Hel [ d16 H 86 S Bl 8, FAI Uigde ey [ g &1 o
g @l g9 ared b fagw @5 9maR &1 & wede < L (@@ayE) W I SHl W a)eR 6
HE XA 8, PIS Wl AT HHANR & A1 AT AT SR &, A1 b Wl < g, ol
T SR ¥ QAT & B TE 9 98 DhE TS 3R I Wl ARare ¥ 7% b 6 ey
AHAR BT Tehe ST 519 AHTR BT 91 3 a1 Hel AT b 97 97 § 11 997 & ORI
TR Y& B T[T &, 3T 11 T & ICSHE QY| 3@ 11 Fof WeHT B8I AR IqD a8
FARMPPIT B9 & a1 § Igi a1 ao1 & o gt N | g §9 <1 a9 &1 qay @1l WYY a1
fIepar T8l © &% § o gur asdl oA § @1 10 IRRG BT WSHE IR B bl oAl 11
IR B Afeq < 3g oMl 11 A &1 § Fgl Afed o1 Arsdl oft, iR @rsdl off b
YHIR B & I§ AW aFi wedl # e el Afe 519 g9 9% Fer 1A 6 o Aear
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Pl TCTHE QNG T H AHaR &1 31| S99 $o g args Te o1, s forg 4 @
SINKNIERES IR

A 91 Sel Bl [ 39 d1F H R del? USSR $B ol d8al| dfh Rder
H 9 g8 I AT AT fF ST W, W1 B a8 UAgHY B AT RN, 9 Aifcw T8 @ ws
FI T8 B U, 98 W S S B 98 Wfeu T8 B U ok g &W o @ed o & terror

and talks cannot go together. 31 # I8 T g3 o1 & let us first address the terror.

3R terror and talks cannot go together T TSV UBA 3fTcihdla WR & I B AThdTa
W PHIF A BN Al HATCDbarg IR TAUHY a1 bR | lfep Sit AT faeedt # 8t o, a8 I8 W
T8 B wE, zafoy % A o qd| R IR § Jewr frd, @ SR @t 5 I 7 o
HeAld & 98 SN TEl ¢ UTs 1 T 374 QIGRT qIadid bl ATl g ? q13fl, D q 13l
e g8 TAUHY <laer Sfed TSt € o, g8 BN SR 8| 99 F8 g3l b YUy iR ugel Bl
MU 3R F1 ARG BT q91 ST 8 A1 B8 aNi@ Bl J A 81 oY Al S9(elg A8s W $Y
T geaT| ofpT 1 Aot ¥ g8 ot P Usel GAUHY olddl <IakT BN, S d1G SrIAANT B
I BN, 98 YUY ofddl Ciad WY SRMETE o ¥ a fad ugdl g8, SWfiy AR ardeEd
qE H TEAMERE 9 g8 2l

draR1, e der fb A9 bl § 6 SR ek W W Tel g8l O SRR W oTEl
HRA DI T SR fl, g8 A TR A 3 Bl A A a7 § 5 amd U |y dw 31 ufey
5 A< @ 21 # RN # ug W@ g i e U™ J8l 8 The meeting was held in

Bangkok. Discussions between the two NSAs in that meeting were held in a
candid, cordial and constructive atmosphere. They focused on peace and security,
terrorism, tranquility along the Line of Control and Jammu and Kashmir. 3m1 <Rag,
% 88w ©, the State which has been most directly impacted by terrorism and
violation of LOC.3uezgl Sff, S Bk & 3Mdhdla WR I gg | o PR H UAART &
ArIele™ W 91d g5 | T g3 I8 W 91 <A1 g FIfP 91a gAgEY odad i oY
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~ o

TIUHY gl W HHl Hesc I8 8l o7 [ AU SRR & ulfdfedd Wed W A PR

HHd &l 3R A HB] BT TeHe ¢ I I9H dgd A o, “NSAs will talk on all issues
related to terrorism.” 3@ Y[ XRTH T Fa AR YHIAT 9T TH-HHR 8, (g
TH-HR @ 3ddarg IR W =4l gg, Uifdlicdhd ¥ed W dIai 81 gsl AUD 4 Fard 2,
AT 1 Starg A9 < fodn| JUEATS Sft | aTd Bl oSl SN BReb bl duFdTe St 7 HE
5 @ § a1t FaR FQS F W SIe? # St [ar e § Riife sided afed &
IR H 3R gAR v, S Aleibd 4dt gRI, fheRAT Sl FREIR &) fog S 8, S ar 4o
STH! @ gl Afea 49 5w & foa © 15 daa wiieas 78, R W &5 & 98 &
fou § a1 HoTll| Bad Sus oy 89 a1d T8 B3, sfieier § WA g sfieier & faqw w3
T P Th e B HidR 7 WRA 31U, I Ui 3T MR SqH 91 89N T&-HA g81 7|
# aue! favar feamn amedt § f6 &% oRe &1 aiadid §, & WR B a9 § 89 &l g
icip qffed Bl f&d iR 9N fBIRAT, Sl 4R 8RR UhS S &, S aR § ard &I | §
fiepa faftie Tt 31 @ S orft shielert & IR weT B, S9a fog 4§ sfciat smeh|
a3y faegrer ffeaa 1 siidiar & |1 WY 89 oroe f2di &t ara &3 |

JAY g AR ST WER Aede Sff A1 § &1 91l BT A <A 1 e, A S bl
U Al e Pel [ O AT F8 @ & fFau v, wjsl St § ®e aredl g 6 foau
T @ YT WS AR TG B, RIfe qaE BT P B, b A1 R g B, T8 FHefa
o1 o 21 afory I8 SN 98d aR ddl € 3R 98d R Wbl &l AU Hel b Jas &
Tl & 918 U AT Wbl UST AT| I8 Hds &9l & 918 4§ &bl 8l sl 7| Hds sHal a9 2008
H goT o7l SUD qIE a9 2010 H Y H AR Tchreli qarE S HHE g SR S
TeHAT & I WfeT g8 ot iR 981 I8 SiEa R 4 gw 8 T o1 iR 99 36dT T

resumed dialogue o1 I8 I9 ¥ Wbl & TSI AT Y8 a9 2011 H IATHY Wb, ST ARSI
8 B! BT UIBT™ Ot H g8 3R HeASEH Bl 5AT WR B ol A gg| gaforg g fohery
AT TE B, AT PTG BT T 2 21 Ao B 39 R el T del SEl dd St
g HEl B, AU A q91S &, T TH A B g & 5 A ) A qr #7 ond=f o

HIZAT 7 TSl A1 AN M &A1 clumsy climb down @EdR, ifd 3Maaitel da- 3D
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@rTa far 8 9 forg § 9ga Smar u9= g dfed wgeR ofl, 98 oy i 8l 8, I8 4
3O el Aei |

ArERTe Jeld St 1 W W@ A 8, afes S=iM a1 We-0Y Pl fF d @rE B
g fh MUBT Uah U 3Tl § d8-a8 U of & ¥ W ANy A8 ¢ F 3 FEr 6
ot ¥ gan, o Ut wg B T dHIH PR oS Ut doy & W a1 R % 7 &Y 9
ge O w9 | Uit 8 ) AR # 99 g8 A1 i Wt uret @1 1| | § A8 a1d e arell
off v amRar Y arch garl... (cgaer) @€t @ Args o Wt TE oft| F S e AE &
for o< U1t 99 BIa1 &, W9 &1 <= & ITATEl BIg Nl < qiadid H dodr 2. (@raer)

Aol ATed, U e 3T a1 a1 JAU| o9 &gl wieriue I8 S@ar 8rn {6
A # HIF-HIF 01, T8 S@DHR Tl s 6 qradid wel g ¢ aiadid A Hel 1 dal gedl
W BN B, Dad ool 3R STMmETE | 8| ST # B8], SN B YRR bl ard Ry
H gs Al Yo urdl 8 WAl U aR Al H gy, YIRG WIed & | Al agal urel g Al
3AfAY AT I8 BeT & [P oS Urdl Bl BT WIS I8 SR AT SO b R S <
BT B AR - AEIRLIAT WPR $HRP giadid § TSRl B9 91, 39 R IS el MU, hal
AT g8, 59 W IS Dol Tl MY SAMAY I8 Heal & ddrd # aa9id gg dl 08 Doy
3T 3R IE ST MU Pl 6 R Sdls oM T8, I gAlfe o 15 b #fSar s5y 21 &
TE | feeel SR S¥MIEIE | O qIadid 8kl § ol fhadT 818U ST 8, <ifth aradid
dob1eh H g R pIs HIfsar A foudR 81 g1 89 ANl o B8, IqD a8 W WHe e
5 araeia 9gd or=s ardraRer H g8 | [UgY $© ol gl

15.00 hours
JfhT 489 ST H 81 WM & BRI 98 IS Il Bl § 7T a1 Udr T 21 gaforg § sy

Sl dred! g [P I8 B8 ol &b dbrh H 91d gg, QY AS Dol AT A, IS Tl ol qrebl
ST 3MMUehT el & b Th Mara+ 1 fh IFsevedd SaaiT 8N, UT ot 8idr =gl 81 89
SART g =@ B S waifeaR, e smu ==l @, S SR @ il 9 fed JRe 9
RIBAT ATed 8, S UdId = 8 3R ST ¥ 8 IRl del iR safery 39 Suan d
IR fFebTed, T8 BART 7 g e |

TGATSRT Sl <1 I Bl 3R MU &9 g7 b 1 M0 39 R 91 &1 8, IG5 &
R q AR 8, AT AT 9 W 1A DI & 6 BAR Sl YOgR &, ITeh! T 81| Th-Ueb Tl
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TE JAST-3CT &1 s, TGHTGRT Sl | offeha HeI 3MUhT I8 qaid g¢ 98 Gl © b &4 <rn
7 S e <l & S/, S QRN BEifie SR § W Td o ) §, 99 g T RN ¥
ReflforRT gRew e1a 2 SR Refiforad SRS ST &1 A &, I [wgRl $I WAl §, d 9,
BH IUH HTAS Bl a1 T BRI &1 87 ISP Y8l AT IR ISR NG Aled AR Fomger
aiiferar o @t Wt a1  § a1 Refiforra g & I8 ara smeh|

S & Wi H HEGd Sl B oaE < § b e f gor {6 o ¥% a1d gg b aren
ICR I} W TR AR dg| I8 S e § S99 ¢ Us gifvie T& agd o1 fieR ©
3R g3 Us gifste # I |1 ol Mg arar sfery darex |l oy, FAfaefad ot g g
AR B IR AT 39H M A S et gAr g Rad s Sh 9 @ 4-5 fuerd i e
# HEl ATE, AAAl Aied, $EH Wi W B, gud fyurfes Wt 8, 39d goarurst W g,
g9 JAge AN Uoige fl 7 A1 A AR B A 9, A S e, 9 9N B AR
S 21 ¢S Uus gifvie W g S HEdal St 918 3@ § iR IgHORT Sff, S Y 918 W E,
d0 BRD Th ARV T o, I9H 3 e € SR e fhd wiR w9 8, I8 Wt @ 8l

3T W, I8 W H mua Fa1 § 5 SRSA B W g ofad gt A 21 s/ SRR @
ST &b BN, g8 UA.UA.U. olael TR 83T il | SRSH &1 WR TA.UA.U. oJdel BT BIFT, qTel
S AHSAT & WR B BN, S 31Tell e |fya &t aat 8, 99 1 ararsit § ardf & o
¥ AR fUert a7 R A S| ! TeeR | = @181 &, 9fe 9 fa9re St 8@, 9 9
SIed St &, A d RidR Yl 8, 918 9 I9mHIET YS9 8, 81 94 &, IR ® 9aTd oI
W T o b V| @ 8 T A1 r Y| e 89 a? § b & ard el @l
g b aradia Sfe Wt 8l €, 9RT R 81 Bl ® SR # Yeb 3fR SAUDhT aal g b ofd A
I8 T HR o o AR <21 B ALddl 89 WIBR T8l B3, G el Bl ARl WIdR
TE B, AR Al B HEIRIAT WIbR &l Bl Al qrqaid Al Qi o™ bl g Bl 2|
TR fpdl X B qeardar WeR T8 @1 aid<ia 9 a1 <2 BT & At s | ghifay S
A 9H T oTE gel 5 S BN Red W & # w9 &1 W § 9 AR QI 9 @) oI
T B PRI B W 2| D I AE W <h 3B Tl IR U @, O Re F ! qad g
PR TS| ST 36 U B Ulel dgd ol & 3R g9 I8 el ® b g9 I8 & WDR A
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M & d1& 78I, FTHAT Sl 7 WU oI b d18 e, YA o | U AP b qHM D A
1A BT AeT g, TaTSl TG AEd B W AT Yg A 39 GHI A YW gs, I
I FH1 Y Tol gsl A A1 S aral bl AiEll gl 26 7S DI AR A9 T8 FHRIE g,
o ars Wred 3| AR AT 3| U eyl B RIGUewH Wik ® oldel WR g3,
Riifr D! UTgH FHRER IH W7 S 718 g8 i I T2 o |aot off, a1t @9 & |a AT
IR | Farst |red Al 3| 3Tt fa argelerdl HIfeT wq & Wiy gg| 98 yg 99 g3n fb o
TJaTSl AEd T Pel, BT AHed ddd <l Yw PR Al JAEAT A T el [Aepd |
S oy Wt arET &R SeR AR W AR Y& HIA| 3@ Ig 37 I © b Uh.04.
odd Sl @ IR QT U8el 98 Tl & Bl TSl # S99 BRI H ST A8 dedl, 9 9N
DR T AN WG 8] dfhd o a9 aft @ e, Sfrmie 9, gad urdl 3 &R .U,
J fere) ITDI AT AT o, AW I/ AU W G ot off, AT g GIRA BT B So
Jq A P B QA o R AR e el B e fean onl S A B S ST
T IQRIT| T4 AT AR D GRM B §s AN diqaid Q& T8l 81 Urg dl ST Bl IHT H
9T 514 IBT aTell aradid T4 T8l gs, Al ) W URY ¥ qer, AN S9-519 I9 Sl Bl
HATHT g8 8, ) R-R A9l W Al g8 oY, 7R 98 78 & IRt O S a8 St
A bl SR S M o T¢I URA § O I8+ IABT Y YbhST AR debiep § HIfST 8 Tl
ql 31U I 9d18Y {6 UA.UQ.T. dael &1 HIfST 8 & 915 SFTel JIsHY T BT © 3iR &l
BFT 92T o7 R I8l TA.UA.U. ofddl BI I 8 O], al 39 ) 3R edRT Hifsar «f,
qo I8 [Tl Judl % 31d PAIIC SN 6Ha Y TR 8 o7 I8! Uh HRUT 8 b AP

T F WHTE ATl B b 7 3D WHIA ATl Yeb = Al SrAra A8l bl o A IATADY

SRR YT Bl & 3R 8 A & DR Al 4y Sl Bl W@, IAD HROT ARBIY e D
AT | <ifh, ST A9 el fb R Beeb € arardid g g, ofd Al arerEid g sl

39 ATATITT BHRA ATl Al ASE-O ATATT B & ISl DT T & Rl AT? Tg
H ol qrefl?... (FagH) 3R 9, H gUAR DI & WSl & usl g R 99 o guar o iR
A & Al ug oft | (erag) AR T8 9 R 7 s aR H g dretl ... (SFaem)
M. [ I YA Ofl, AUD! g T4 TG H 3! ... ()
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ST G @RI ¢ AN &, 9 ad B W SfTelre g8 fb #4998t Ig i dien? d 9
SITATEAT A dTel AN bl Heal argil b Ig WX Job & Wl Jdi 2l Ig DHadl D! Jai
TE 8, Ig WX Gob B A1 FaT 21 3R § depich 3 fava A¥pd ARTSAT 3 IR GIBa H AT
St g, A1 ofT H 9g W Ut AifSAT 9 wa9-% Bl g Al S gwEiad B gY § 9g i T8l
qeIfl? I8 WX gowb DI W FaAM ol sy H g8l Ig H A B l... (@er)
HON. DEPUTY SPEAKER: Please don’t divert.
SAH AT RO @ ARTT B A1 W AT G g © ARIH Al SAD! 91 81 7Y Ib! arferal
A Al T ge | a8 o agl of| # a'l Tars Wred &l arR Wifedl | el TareT | B arferar
I SADT AR, D! Todl, SADHI 9, R 91 & WY o &1 Afeai - § 7o) TR dfedi &
T 1 fiefl, i wika difesdt § 3 Dol srefa W € #ew it gl

Safery # Y Ig Hel Ared! g b 9gd 8 o HWiEld § U8 qrda Yo g8 ol
AR 3R A & d19 PR g P B o, o [ ¥ &= 3§ | AT 987 B I 3
el & SR wiifar wfhar Sl gl | gt ovren ® b, St #4 or< # el o1, b g1 A &l
T TIfTe BT, @ g9 9 91d @ G ® 39 ong de ) ==l 7 9% g o fn fe
WX T B w39 sRfed &1 el @1 8, 39 usd @1 et <@ ©l swe fou e

HahT YioAT A a1 BReAT g, MR AT e Bl g

HON. DEPUTY SPEAKER: Mr. Sugata Bose, I allowed you as a special case.
Please don’t quote this in future as one more person from the same party has been

allowed.
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15.08 hours
MATTERS UNDER RULE 377"

HON. DEPUTY SPEAKER: Hon. Members, the matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them may personally hand over
the text of the matter at the Table of the House within 20 minutes. Only those
matters shall be treated as laid for which text of the matter has been received at the

Table within the stipulated time. The rest will be treated as lapsed.

(i) Need to increase the powers of District
Vigilance & Monitoring Committee

SHRI KAMAKHYA PRASAD TASA (JORHAT): The Vigilance & Monitoring
Committees (V&MCs) are constituted at State as well as District level to function
as important instrument for effective monitoring and implementation of the
programmes of the Ministry of Rural Development. One of the major objectives of
the V&MC:s is to provide crucial inputs to the Members of Parliament and elected
representatives regarding implementation of schemes in an effective manner
within the time frame so that public funds are put to optimal use and programme
benefits flow to the rural poor in full measure. The Member of Parliament of the
district is the Chairman of the District Vigilance & Monitoring Committee.

I would like to mention here that in every district there are always some
projects/schemes on. Now V&MCs only have the power of preventive vigilance
1.e., to point out irregularities and misappropriation of funds but V&MCs do not

have the power to take action.

* Treated as laid on the Table.
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If anyone is misusing the funds, while implementing any projects/schemes,
Vigilance Committee may be authorised to take action against the accused and
suspend him.

I request the Government to increase the power and accountability of
District Vigilance & Monitoring Committee. Further District Vigilance &
Monitoring Committee should have the direct link with Ministry so that the

Committee could submit the report directly.
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(ii)Need to provide clean drinking water in all the villages in Kairana
Parliamentary Constituency, Uttar Pradesh.

At gpA Rig () @ N A9 &5 BRI (SR U<¥) H WS H 4R ddhe 2| TR
& T, Hon, fEeT A x|l Bl il sal ugfia 8 gl § b SH ur @ @l ),
ITP A€ W TSl Bl W BT gl &7 H o A frd, TR e Jor o=y Apsi SEnh @
eita Stal Ag il § warfed fhar S W& &1 yoid 1 quia: ugfia & gor g1 tasie gg S
SeaT #h- || T MR T €, ST UHl G dRIP T8l I8 141 Bl & B b Wig Al g
TE I T S8 Ugid ST & HROT HIHR Weh™d I 7 el B a3 wEN H ¥R, g1
A7, Fersfed, S 4 dFsl ANl @ 9 B 9B Tl WHR B Uil § 6 gd® g |7
U B Sl WU B ANRSD] DI Yg§ TSIl U BT Y| §9 Fdg H A gRT g
& TIEH I UG Gafta Qur & SifSeiRA W Wudh B bl AU B B HITT Bl TS B
T 3T T Pl YWl HRIATE! TE g8 2

I W dg WHR ¥ FRY 7 6 W I9dT & & uAS WA H e B St
I PHRATHR g UIASTA Dl YHTT FaReT HRIT S|
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(iii) Need to include people belonging to Mallah, Hajjam, Tatwa, Lohar
and Barhai castes of Bihar in the list of Scheduled Castes.

At v et (RraeR) @ & WaR &1 a9 RER ) oeia et g8 sifoal &t &iR ermae
BT el gl [98R A Wowls, 89M, ddi, |BR Ud 9 Sd & arT 31 s sl §
M € Safs @ e H g A & A oferdf wfvie TR R s g8 € ek g
afdep UMY 9 W IR Bt o & 2l fagR # Jeifdre wu 4 S<p Snfaal &1 ais 3ific &
T8 Tl TANl WBR BT AR & "FIH] Q-] [Jb”’ | ABR, Healls, go¥, qraai gd
g8 Sl & AT WY hg WRBR B YR (0T AALTD 8P YT BT d1ed © Hifh gl
AR g =T €1 91 | B WG bl Ul Dl hg ADR $Dl 8 faell Feball & oy
FHTS b A U Bl R84 W Ay R b |

3d: AT g ABR A ARG © b IWRH Aeals, &9, a4, AIBR Ud des SHfadi
P! fd8R # Fggfad S b1 2Avfl F A R B BRETE! Bl Y G a6l F qEID,
3Mfdeh qd AetfOreh wa A oSt 57 Sl b1 S 8 b |
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(iv) Need to provide rail services between Mundeshwari Dham (Bihar) and
Dildarnagar (Uttar Pradesh) and on Pahleja-Rohtas-Nauhatta-
Robertsganj section.

it BE THAH (WERW) : [ReeR TR SRE (S o) 4 rswad g/ (HR) fIer a@
el g 1 0l o W | AR § T f9gR b useron A foredly, Jsdrd qei Arger g
BU S (STR Ua¥)) &1 &5 A= U8, Tadd J9Ifad Ud §$1 SHavr ¥ resiiad
R 3T T S IMI AR & AT 8 Yo HATe, RA WRPR §RI DIs W HRATs T8l
@ TS Bl

USTI g [9BR ST § A AHard &3 P bR (Sl ST AR g ARpas
g 3R ggcion A fddly, Igar Ud Al8gl Bld Y Jaeidl (STR Ue¥) BT &F = e,
RIS YT U S ST 3 3resiied &1 391 &3 § Yol AN &l R 89 & & &l
Mg aEiie vd anfde fawry Brml 9 fFEior el @ gvrdt dud Yo 9rt b Aaers 9 S
TS 1 FeR-uAifera rf¥em Ud smanm+, iR, W@ qon e safs glaansi & wdfed
AT @Y AT SRR R B

31 TN Hg TWHR W R T 6 wRa & fU8s vd avmawa snfeardt agey &3 &
e 2 Yol #ATed Bl MGRIT B B a1 Bl S|
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(v)  Need to provide free treatment to AIDS patients in the country.

31, fRe dt. Aiciad (srewemEE) : 89N S # UF.eME. . U89 & "Il § odR 93 8l
@ g, e ded # 7 usdl W gaans. dl. UsH [9d Al 9w Ue R gl §l UE.ers.dl.
JFAT AT SRIAISB R Gy Uah o] 2 Sl eTRR & §RJA RRCH TR THRIAD J41d
STl & 3R ARh & IR A IHD! UleRiere eear Bl foHifed HAGR B <dl 8l 9Rd Bl
qId B 1 T8 GS b HIHel UH BT A B A8l of X8 & T8I qa¥ SIT&T . ATS. 41 TS b
$ 1 G 31 BAR 87 HERIG H &91 §U & g8 AN TR WX 37e Y3 g1 3R fwel a1f 4

T BN 1 A JARAT AR 98 W& §l <2 H a 2000-10 H AT 2 G 46 BAR 627 ot

Sqfs T8 AT 2010-11 H §@PR 3 @G 20 BWR 114 8 s A1l 39 A1 ¥ A bR
feeR T 2 A 75 BAR 377 A 3R AT b &l FEl b A GAIA T HRA D BRI I8
AR TR T RO FR oWl 2| FHH T SR GEY IR0 H WIS Bl A & Agl @ gl
FIITPH IR dTER A Al B BRAT 8 WG AR § HHAGR BIAT ST 8] SfF qeb 7S bl Gl
TAd § Td TP HIH! < B gl Bl T

3: AR s VDR ¥ FRY T [ Ted & JH R TAY IR & AASI &b TS &b
fo guat ergwer @t ST 3R W & |1 U Sury fhY S Ry s @ TR st

H IFHT U1 T Wb IR Y ARSI BT R ATl DR ! AT ST [ |
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(vi) Need to construct a bridge on river Ramganga near Baragaon
Arjunpur in Hardoi Parliamentary Constituency, Uttar Pradesh.

ST, YA A (FRQNS) : WX G &F P S P AS W GG AR b U U
gl AT @RY S & fofg &%) J9a | SHaT R AT &1 S %6 7l 39 Wdy H § fAiw

31.07.2014 I YLIDIA H T IoIhR a1 folfad TR &R DR I U8 IR gdl §

AR 31l Teh IS A TEl foran TRT| §9 R W AR & 65 A I UeT gol b1 qHI-
Y IR AN & 01 Rrar Srar & S a6 | ufadl T4 § g8 S 21 ajard @ B
F T8 GF: T gl & G TSI B I BT aTe fhar S g

g3 WHR &b AL H g8 W a1 € P al 1976 H pifdet gio WS @M w
A9 Yoled W 90 I Bl W At gst eftl @l 2012 H 23 SHa B 3 W@
W caeR-glell e & gRATGR-ASAT Ma & A AN B GIHR A <ol M5 off Jar Ueh
o W Afde et gre gY 91 uiial 39 WM R @IS 7 BIS gedl gl &dl 81 I8 &
P T g% B P DR 6 WE B U Wl B AT TE PR U 21 56 WM W YA
T 8 9 W SHUT BHEEE g SHUE Bl B WY M-S 6T I 10 fhaAreR g
30 fFaRieR A B I8dT 8, 99 A1 50 ¥ 75 fhaMIeR Tady & g 97 B H=idl Jgad
gl

W Al @1 & W FargolqR e A9 & ST &l g faer |qwr # m, e,
Fuel, Aiem, TR 5 ARl gEdht € o &3 wwer Ud gt /)1 e § sewfafafet @
HH! fgma Bl 2l I8 e 991 qa-gyfordl, deai 9 dfd @l 39 got i &g deee
AT GRT FHT-HT TR ERAT-UGE Y YT YR Bl ST IR Y o ) 2| vaee
AT gd g8 & et a7 We w0 | Fel € [P Yol 7 99 P HRO gedi bl el
B H ST A B B

3fd: AR g WRBR A JRY 8 b AN I W g9 AGTYR P HEG Yol 00
T S IoIc WA W o9 3fTdfed PR Yol I BRI S B HAT DI S|
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(vii) Need to make budgetory provision in ensuring Railway Budget for
construction of railway line between Sitapur and Bahriach
in Uttar Pradesh.

#it Irorer gt (AAYR) @ H UG A AU FHE & AR (SR I<¥) F TERISd dD
Whd S ¥ Tgd Dl AR 3MMPpe BRI dladl gl 9ga Afdd Ty did S & qrg 9 o)
JH 9 XA 1gd & 01 g g9 BT SMMdeT &l [Ba1 AT § T4 g X AlST SR I
3R SISl <3 1 AT BT SISt A Ueh <21 W AR < DI -3 H (AT BT qe
SUSHINEZRS CR G

0 &% H Sqfad Sfd, SIgfd S Ud o fUwsr 9 @t el B agd
TS Tl MARMA & |1EH b 9 B & HRU 7 AN &1 f[Ad T8 81 01 @ 8 3R
TS PR (TR Ta¥) H Rya favawiiy dig widl 9 dlg fgall aem S gt
Pl JF-S H TSI BTl BT ATHAT HRAT TSdT gl SURRP Yol olsd & o+ 4 Jg a¥e
H1 & fIBFd BT qAT AT YA S BT AR HIeh] HI-AGhT fAbr” defed s |

3d: AT g INHR ¥ TNIY & fh $9 X o & 101 &g o1 aTel Yot doie # &+
3MEfed B BRI Y& BRI DI PHUT Bl S|
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(viii) Need to curb the malpractices in audit of accounts in primary and pre-
secondary schools under mid-day-meal and other
schemes in Uttar Pradesh.

$it ors sETA (WXS) : WS 9 qd At ferai o sdfed o, g, s s Hiar @
I A B SAlfSe fmar ST ifard § Wiy $9 siifee &1 Rien fawm & v wewi =
SIS BT Yeb T A1e a1 foran g1 WX A9ary & & GHER-UAl § BU FHERl & TR
=11 dard R wed (TTdemRl) g oiffse < fRa smwit wisite & ufu oiffee
200 TY A T | < dara RN WAT gR1 e 79l fJered & g ARe’ Rl
diffee & o1 A I W &fifse S & Afrer i1 35 < i 4 o= W e &
Rl W SIAfdddial 1 ToR3faTS $R BWER &R od ol 3iifee fraava frer awv
3RIVE B AT g &fffee fFee & fa faeneat @1 s waEt & forg o9 fier gfeed @
ATl 39 DR R TERE R REA gR1 AABIRAT B Selell & R 0R IAME B
A gfeha qewR S 2

3fd: W P WHR W JIRY & [P 39 YHR B B Wb Afafafal o= Ab
TN P W B ATNST UfshAT DI AP (HA ST el FaRAT BRA BT BT BN Alh BIAT Bl
e arefl glaesti @1 Ifera vd fuer w0 & geaiep fear o ||
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(ix) Need to provide relief to the people of Barmer and Jaisalmer districts of
Rajasthan having shortage of drinking water

COL. SONARAM CHOUDHARY (BARMER): I represent Barmer-Jaisalmer
districts of Rajasthan having geographical area of 56779 kms. with population of
3273660. Being part of famous world Thar Desert, it has been facing drought year
after year so much so that it witnessed famines in 40 years during the last 60 years.
This year too out of 17 Tehsils, there was not even a single drop of rain in 10
Tehsils. 85% of the area falls in Dark Zone and in the remaining area, water is
available at 400 to 1000 feet beneath the ground and the available water is only
2000-3000 TDS. As per the observations of W.H.O., this water is unfit for
drinking purposes. In the absence of safe drinking water, the consumption of this

water causes ailments among the people.

In view of the above, Indira Gandhi Canal was extended upto border area of
Jaisalmer and Narmada Canal reached Barmer in the year 1995. Due to these
canals, mega Water Supply Schemes were finalized and our Hon'ble Prime
Minister when he was Chief Minister of Gujarat extended immense cooperation
for the implementation of Narmada Canal Schemes. Schemes on both the Canals
were prepared during 2003-2008, However, during 2008-2013, these schemes did
not get the boost for want of release of funds. At the fag end of the regime of the
previous Government in Rajasthan, 3 schemes on Narmada Canal and 2 schemes
on Indira Gandhi Canal were finalized at a cost of Rs. 3000 crores. If full funds are
released for these new schemes in the coming 3-4 years, 85% of the population of
Barmer — Jaisalmer would get the benefit of safe drinking water which would be a

commendable initiative to fulfil the dreams of our Prime Minister.

In this connection, I met Union Minister for Rural Development alongwith
the concerned Minister of Rajasthan Government to urge upon him for release of
funds to the tune of Rs. 3000 crore for these 5 Schemes from NRDWP or any
other Centrally Funded Scheme. Hon'ble Chief Minister of Rajasthan has also
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written a DO letter to him in this regard. Madam Speaker, through your good
offices, / most earnestly request the Hon’ble Prime Minister & Minister for Rural
Development to release the required funds as a Special Package or help the State
to get aid from World Bank so as to provide the much needed relief to the parched
people of desert districts of Rajasthan suffering from the problem of shortage of

drinking water.
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(x) Need to construct a bridge between Thakraha block and Bettiah in
Valmikinagar Parliamentary Constituency, Bihar.

#it weAreT 9% g9 (AHF TR) : SHE e WX GHA &7 aTeHif TR (IER) # ot 2
D! 4 forel Jerera 9 ¥ 25 fFarieR wsdt & Jafe adae # fen e Sm &
g 150 fFaier @ QX T HA TSl ©l SHIET F RoIell qramed S & folg IR e,
MYTETS B gY Ifan ugad € fOrAd HRl M AN Dl FHY & QiI-|iY & bl 9 qaial
Bl B, O w8t & AN oo Bl A AEE a2l sl a1 e Jerer it |
e & oy TUesd TG W Ue Sed WG gl §90 WY 39 SIR Ye¥ vd fIgR Qe

AT & oGl oI bl BrIeT gl
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(xi) Need to link Mahatma Gandhi National Rural Employment Guarantee
scheme with farm sector and also take measures to mitigate
the sufferings of the farmers

DR. SUBHASH RAMRAO BHAMRE (DHULE): Today, the farmers are
compelled to commit suicides in the country. India is an agrarian economy. I
would request the hon. Minister of Agriculture to bring a separate budget for
agriculture so that farmers could get relief. It has been a popular demand of the
farmers that they should get the price of their crops on the basis of input costs.
Now, the pulses have been imported. The timing of the arrival of the imported
pulses and the arrival of the crops of the farmers in the market would coincide,
therefore, farmers would not get remunerative prices. The Crop Insurance Scheme
has been in force for farmers for many years now. When it is time to pay the
insurance amount to the farmers then the insurance companies work out the
average of production arbitrarily and even do not give the amount in time. When
some farmer commits suicide then several laws are applied. I would therefore,
request the hon. Minister of Agriculture that when a farmer commits suicide for
any reason then the dependants of the deceased should get the compensation or the
assistance without any hassle. The MGNREGA scheme should be linked with
farming and a farm labourer should get a 100 days job work under MGNREGA.
This will help the farmer besides bolstering the GDP. For Maharashtra, the
farmers have not been able to pay their loan due to natural calamities, therefore,

their loan should be waived off hundred per cent.
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(xii) Need to run EMU train service on Giridih-Kowad-Kodarma-Ranchi
route and run a superfast Garib Rath train from Dhanbad to Delhi
besides augmenting railway services in Hazaribagh Station

2t I AR I (BTSIHAT) : SRGVS-(9BR DI AT W JARRAT DISHAT I Il BRI DI
TT ° e IME AT B B T&l Bl ST DI MAWH AT § fb RIiRSe-hrars-drexH-

I T $.UH.Y, JAU/SIST X HaAT YRH DI AN JAT 39 5 d1e] e NIRSE A sl A |
S TSI & FATeT § ARBR P IJod HI dgd o 8T

TSI AT 12365/12366 STH AT BT SARIEN IS 38¥d (bl ST A1y | 94
gfiafes demel A™T &1 A9 R M|
EURIATT € I UR 12 HUS HRYTR MBIV b @Well SQ | 31 aHr H 31 fad

Bl STREAU] BTSSR FoldT 2

R ST BT SERd FARERT IS W fHAT ST A2y Fifeh SRIanT A€ AR
wd fRElE el &1 da¥ Ayl W 2

gaTE 9 fieell 9% T YW R AT WG F I oI ar2y |

31 W AT XA HAT S A Rg € 6 SURh ATl D1 qrAfHehd1 & R W gof
PHRAT BT HUT B
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(xiii) Need to check increasing pollution level in the country
particularly in Uttar Pradesh.

S UM IS (IMEAS(YR) : < H YGUUT Ueh fADHRIeT FHRIT 1 WY GRUT R 8T 8| A9
& fIpr & TI-r ErEl W FRAOR i I I8 2] A b I WRY B [T qIATaRvl
B BT 3T ATLIH § UG A9 7 T FAETTAR Thica A Racars oA SRy @ forad
TQEUT BT THIR AT I g8 |

Uh TG Ad Yol Bl ¥ 2015 B RUIES & #1egq 4§ @ gan b fawg & 50
FaT Tgfid e H WRA & 13 AR AR 21 A fibs favg w@red ded @1 Rare w®
MR &1 I8 Aresl b1 [A9g 21 Uguol e YR &1 [HIRAT &1 59 21 g9 81 A1 9,
o 9t o ywifaa 21 RIfa o8 & 5 &% dfgdl aifp flt 9 foslt 9 9 difsa 2

SO H UGEY BT UH HRU FSD! WX ared dredl | a1 H Isdl gl | 2| 59 AW |
R/ D A N P A-A IR Y B FShi dl (Rl Al agd @v@ g1 oel <@l g &
TR I @i usa 2| AMEE wh-wh B] dadl © e sfid g # fe-ufafes
TR 81 JE 8l wel B (Rl ag & warag g1 Ml A Mol gait Al b wW@Rey R q¥
qUTd Tedl gl SAfaTe 39 fadxiel qaay &1 qateE fFarar S 9y 919a SitaT &1 a1
ST Hp |

3T AT g ARBR W AR € b <2 H 3 UG Bl Aebl &b {0 debler Jedrferd
HEH FBTY M BT G ATTLIHT B
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(xiv) Need to expedite gauge conversion of railway line on Ahmedabad-
Himmatnagar-Udaipur and Modasa-Shamlaji sections.

sft E1.7w. SIS (WERGISN) : AY FHG &F AaRbiol ([oR) H 9 Sl & e’ S

CORERIESECIGRIGIR IS

1. STEHETETE-ERIATIR ¥ ISAYR AP SIS el al1g,

2. AISIAT-IMHATSTT HICRIS ¥l I SIS H P PR DT BM dle] 2l B DI T H
N B

3. TMETR-FITS d ASNI-TERS] W JoRAM & J9arsl we & [y 99 ol &l

yrae far T B
3T HRT AT XAl S A AR & (b XA [9p1d & IURRh bl bl ey
R fHAT S A1 ST BT 36T a9 AT I &1 b |




14.12.2015 104

(xv) Need to set up a computerized Railway Reservation Centre and provide
stoppages of Guruvayoor and Trichy Express trains at Maduramtakam
Town in Tamil Nadu

SHRIMATI K. MARAGATHAM (KANCHEEPURAM): Madurantakam Town is
the headquarters of Madurantakam Taluk in Kanchipuram district of Tamil Nadu.
Well known for the 1300 years old Yeri Katha Ramar Temple and the
Madurantakam Lake, the Vedanthangal Bird Sanctuary is situated just 12 Kms
from Madurantakam.

People of Madurantakam requires a computerized Railway Reservation
office at Madurantakam Railway Station Further, it is a long pending demand of
people of Madurantakam to have stoppageg of two daily morning trains i.e. MS
Guruvayur Express (Train No. 16127) and Trichy Express (Train No. 16853) at
Madurantakam. This will facilitate large number of people to reach Tiruchirapalli
and other towns south of Madurantakam for their daily business and official
works.

I urge the Government to create a computerized Railway Reservation office
and to provide stoppage for MS Guruvayur Express (Train No. 16127) and Trichy
Express (Train No. 16853) at Madurantakam Railway Station.
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(xvi) Need to release the Central share for marketing incentive with regard to
the comprehensive Handloom Development Scheme for Tamil Nadu

SHRIMATI V. SATHYABAMA (TIRUPPUR): The Comprehensive Handloom
Development Scheme of the National Handloom Development Programme is one
of the Central Schemes implemented by the State Government. Under this scheme,
the Government of Tamil Nadu have requested the Government of India to release
the Central Share of marketing incentive of Rs. 40,85,66,445/- for the year 2014-
15 which will help promote the sale of handloom products. Since, the central share

is not released in time, it affects the marketing ability of the Societies.

Considering the plight of the Handloom Weavers Co-operative Societies,
the State Government have already released the above Central share of marketing
incentive to the Primary Handloom Weavers Co-operative Societies and the Tamil

Nadu Handloom Weavers Co-operative Society Ltd., (Co-optex).

In the above circumstances, I would like to draw the kind attention of the
Hon’ble Union Minister of State for Textiles to kindly sanction and release the
Central share of Marketing incentive for the year 2014-15 to Tamil Nadu at the
earliest so as to enable the State Government to release the State share of
marketing incentive of Rs. 44.53 crores under Comprehensive Handloom

Development Scheme for 2015-2016.
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(xvii) Need to revise the existing guidelines of Prime Minister Gram Sadak
Yojana (PMGSY)

SHRI BALBHADRA MAJHI (NABARANGPUR): Odisha is one of the states
where road connectivity is still very poor. About 300 villages in my Parliamentary
constituency in Nabarangpur are yet to be connected by all weather roads. It is a

Tribal Sub-plan area.

As per the latest guidelines of the Government, 2™ (Second) phase of roads
under PMGSY is being sanctioned for those states which have completed works
under 1st (First) phase. This decision is without any logic. Because of this
decision, states like Odisha, with less infrastructure are further deprived to go

ahead and catch up with the developed states.

It is therefore requested that this restriction may please be withdrawn and

new projects as per actual requirement of the States may be allowed.
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(xviii) Need to check the menace of bonded labour in the country

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): I would like to
draw the attention of the Government towards an important issue of bonded
labour in India. Bonded labour as it stands is a blot on our society and it is
shameful that it exists even today. Bonded labour is no less than slavery and
hundreds of people in India are still being subjected to this practice. Academic
studies show that Rice Mills, Rock Quarry, and Brick Kilns are the main industries
where bonded labour thrives. Madam, it is really shocking and sad to see that the
government till date has never made an extensive study to gauge the prevalence of
bonded labour in this country in spite of academic studies painting an alarming
picture. I would like to request the government to set up a hotline for bonded
labour and also a special cell under the Ministry of Labour & Employment to carry

out a nationwide survey to check this menace.
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(xix) Need to accord National Project status to Dr. B.R. Ambedkar Pranhita-
Chevella Sujala Sravanthi Irrigation Project in Telangana

SHRI A.P. ITHENDER REDDY (MAHABUBNAGAR): The Pranhita-Chevella
irrigation project is a life-line for seven backward and most drought-prone districts
of Telangana. It seeks to divert 160 TMC of allocated water from River Pranahita,
a major tributary of river Godavari, which would otherwise go unutilized. It has
already been granted an in-principle clearance from the Central Water
Commission (CWC) in April, 2010, and the Detailed Project Report is in an
advanced stage of clearance in CWC. Currently, no project in Telangana has been
declared as a National Project. This project will enable us to utilize the Godavari
waters to address rural poverty and drinking water needs of the State.

Therefore, I strongly urge the Government to extend National Status to Dr.
BR. Ambedkar Pranhita-Chevella Sujala Sravanthi Project with immediate effect
as it satisfies all the necessary norms and criteria stipulated for consideration as a

National Project.
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(xx) Need to ensure adequate and timely release of grant for special schools
located in Kerala and also enhance the honorarium of teaching and non-
teaching staff of such schools

SHRI M.B. RAJESH (PALAKKAD): I would like to draw the attention of the
Government towards the miserable condition of the special schools and their
teaching and non-teaching staff. These special schools aim at the full development
and participation of children with disabilities. The only support these schools
receive is in the form of a small grant to meet the expenses of a nominal
honorarium from the Ministry of Social Justice and Empowerment. However,
there is inordinate delay in releasing this small grant. Many institutions in my
constituency have not received this grant for the last two years. Further, the
honorarium for the teaching and non teaching staff is insufficient. The
recommendations of Central and State Pay Commissions have never benefitted
them. It is a paradox that the equally qualified and specially trained are paid much
less than the ordinary Government school staff. Hence, 1 urge upon the
Government to ensure proper and timely release of the grant and a significant
enhancement of honorarium to the teaching and non teaching staff of special

schools.
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(xxi) Regarding deepening and widening of entrance channel
at Kadmat Island in Lakshadweep

MOHAMMED FAIZAL (LAKSHADWEEP): Department of Andaman,
Lakshadweep Harbour Works has submitted a proposal for deepening and
widening of entrance channel at Kadmat Island (Western Side) during the previous
year. Unfortunately, Infrastructure Committee on Ministry of Environment &
Forests has rejected the proposal stating that no more structures/projects will be
allowed on the western side. Lakshadweep administration has proposed this
project at Kadmat Island, which is centrally located among the northern group of
islands and due to the shallow entrance channel, the high speed craft which is used
mainly for the inter-island connectivity, is not in a position to enter inside the
channel and berth alongside in the Jetty. This project will enable the high speed
craft to station at Kadmat Island. In turn it will help to overcome the navigational
limitations of distance covered in a day towards northern island from capital.
Moreover islanders depend on Rajiv Gandhi Speciality Hospital at Agatti Island
which is run through PPP mode for expert treatment. Due to the navigational
limitations of distance from Kavaratti island, most of the patients in the northern
islands cannot travel through this High speed craft to Agatti Island. I strongly
recommend this project so that patients could travel to Agatti Island to avail the

treatment facility without much hassle.
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15.09 hours
ATOMIC ENERGY (AMENDMENT) BILL, 2015

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION, MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS, MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY AND MINISTER OF
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Mr.
Deputy Speaker, Sir, I beg to move:

“That the Bill further to amend the Atomic Energy Act, 1962, be
taken into consideration.”

Sir, with your permission, I would just like to make a few observations.

JERONT SR & &9 § N1 o 919 9 39 WRDPR 7 IAT GUTell 8, U&= H MRy v
AIG S & g # sl 3roRe A # TSl o fAWnT # 3R Teifie ol @ &5 H 990
TJoft | W g8 2 I0HH H SR U 7 dad 21 Ryaed § 9fch 98d 9 w: iR Ruaed
IH SIS B Yeb Aol 8] g9 ARad STgi-otel W1 FerE= it &l I faqer # <& g,
T Yol & dde H DIg 7 DS 7Y QAT | B I3, YAl ol B <2l ot &1 & foaT
UgS UMAR P SIF UM & JEHAT 9RA H MY ¥, AT Uh THSIR] BIgAargsl (bl 1T,
e it gfderaR Tasil iR I & & # M1 <% & drd H ASAN S| e B
e g ® 5 o ot facer amamd garist o @t g8 € a1 faceft et @1 et omem gem
g, TETEET S 4 WRA & gfderaR Y Sl {6 wifiqde dedi & fofg 5 S|l merfiaar
& gY, BB YITAH P YI@EH, Hel Qi o & 4 DPIaRe[ D UMGET DI oIbR Del
Hel e fear 81 s oRRAIfT # 89R TR I8 <R o S 2 {6 89 o gfderr

JIITH Bl YU di Areg @916 | Now the stage has come when we have to plan

how best to expand our nuclear programme for two reasons. Firstly, we are
already now in one of the frontline nations as far as the nuclear energy is
concerned. Secondly, in the years to come, nuclear power in India is set to

become one of the major sources of energy and also electricity. <] 39 UHR &I
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USRI 1 ATSTRIT § ST 9189 A1 3feds AM+ el off, S9a1 fha yerR o 9|91e= 8,
ST B 39 9 3R srisHT B M &1 =R ga 2

As you would recall, the Atomic Energy Act of India was enacted in 1962.
Ever since then, for the last 50 years or so, there has been no amendment or no
change. But now, as I submitted before you, with the rapid expansion of our
nuclear programme, we have two main constraints coming forward. Firstly, we
have just two Government-controlled corporations in the Department of Atomic
Energy: the Nuclear Power Corporation of India Ltd. and the BHAVINI. The Act
makes it binding on us that all the future reactors or future establishments have to
be set up by these corporations. Secondly, the financial constraint on the part of
these corporations also makes it difficult to proceed forward. Therefore, keeping
these two considerations, ST #9 anft smus dwy @ for o g 1fa & smereia
gErEAl St & g W g9 &3 H UaUe 8 6§, S9dl [P ke W WHT IR WY,

AP oh} & faaR My 1 399 Us I © fF we can have a provision of joint

ventures with other Government establishments including PSUs. &1 3Ig #d € f&
BH UTsdC WIS & W AT YIAT A&R & 1Y AT Wgde IMFeq & @2, because of the

reasons of confidentiality, we will not allow this. But, at least, we can have some
joint ventures with the Government sector units. I8 faaR gafery W el =il TdHs
T fh very recently, we had an offer from the Indian Oil Corporation and also the
National Thermal Power Corporation, two of the Government sector units, who
came forward to have joint ventures with our Nuclear Power Corporation of India
Limited (NPCIL). But the Atomic Energy Act of 1962 debars us from entering
into any kind of a joint venture. So, one of the amendments is pertaining to that.
The second is due to the fact that in the 1962 Act, the Government
Company is defined as the one which has a share of not less than 51 per cent.
When we enter into a joint venture, we might sometimes have a company which
may not be having that much of a share because, as I submitted before you, it

would be always a Government company or a Government sector unit. Therefore,
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we have tried to bring in an amendment so as to make a provision that this will be
51 per cent jointly.

If I just read it before you it will be very clear. The purpose of the present
amendment is to provide an enabling legal basis for the Nuclear Power
Corporation of India Ltd. to form a joint venture with other Government units and
PSUs for nuclear power generation. The need for this has arisen to meet the

immediate requirement of equity infusion to augment country’s nuclear power
generation capacity. AR fdaR # onfde domn 9 & fog an enfde dwmes Sugead
I & fory, SUae TxH & oy I8 99 o faded gl The present constraint is that

currently the Atomic Energy Act narrowly defines the category of companies
eligible for licence to produce nuclear power. The definition of the Government
company is: ‘The one not less than 51 per cent of paid-up share in the capital held
by the Central Government.” So, that is the constraint. NPCIL for that matter fits
into that category. Sii 3RSl BRI §l TR=] N9 84 A d=axk H AR I 84 I8 fagepd
M| gAY YTdR R Q1 fr & srsHcd o o ¢ 21 The solution, hon. Deputy

Speaker, Sir, is that a proposal to modify the definition of Government company
in the Atomic Act of 1962 in order to, (a) bring joint ventures with PSUs and other
Government units under the definition of ‘Government company’ in the Atomic
Energy Act mainly to have a joint venture, and (b) to extend the control of the
Central Government over such joint ventures in which otherwise the Central

Government is not a direct shareholder and, therefore, may not be able to exercise

direct control in the normal course. ST =g HI AHT T & ol & T FH Ao
T &1 IR 3T 21 3@ 89 I8 Wuieidl 39 2 © fo the Government company would
mean not less than 51 per cent of the paid-up share capital is held by the Central
Government same as earlier or the whole of the paid-up share capital is held by
one or more of the companies specified under the same Clause and which by its

Articles of Association empowers the Central Government to constitute its Board

of Directors. 39 bR ¥ 51 UG arel Y@= 1 S99 41 8 SIRAT 3R Sa1ge d=ad &l
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W YT 99 SR 39 AIfARe T PR fede SR ifl, Fife 89 w8l

el fh WBHR H1 AABR FHH I, because of the reasons very well known to you.
Therefore, the amendment consequent to Section 4 would enable the Central
Government to licence the joint venture companies. It is because they also have to
obtain the licence from the Government and we are not entering into any kind of a
joint venture of a joint mechanism in the private company. It also enables the
Central Government to take measures for safe operation of these nuclear plants
and ensure disposal of nuclear material in the event a company licensed under the
Act ceases to be a Government company. I ITH | Pig W HUA, HA CAl PIg W
FHET IO B 7 IR U a9 @ 5 a7 ween) sifterR & # 98 w® @ g @
SAPT AEdd fagg & @1, T B BT Al ATBR TWBR BT W1 T & A1 TR0
R & & H gg W o Sfd = 6 3 g sffeHed oM @ SWI, Sl 9l B
UIET €, 99 TR DI IR TEl TS| IR0 & R, RIfde aeier angaferd &1 S gae
9§ 2011 BT g SUD UMY R $HBT Dls Y9G T8l US| AT 89 SHH A%l W&d o, Sl
TS T fRaT ST J@T € a1 31N aTetl |9Ad § Uah I Wi faaw e & there is a strong

section of opinion in this country for the last few years which is proposing a
comprehensive re-look and a comprehensive amendment to the Act as such which
was enacted in 1962 which can be taken up later with the cognizance of the hon.
Members of the House. But as of now, with your kind permission, I am moving
this Bill for these two main amendments to the Atomic Energy Act, 1962.

Thank you.

HON. DEPUTY SPEAKER: Motion moved:

“That the Bill further to amend the Atomic Energy Act, 1962, be
taken into consideration.”
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sit ueee fiE ued (QHIE) @ SUe AEIGy, WRATY] SHoll |uNed (98, 2015 & F9T 4
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A B G & G9ied IR B &l A1 Qi Dl 9gd Weedl B 9y 94d1s 8 b I
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PO WIHAT DI U FAIS D AW A A QAT T &1 I ad7 Bl YA & IR H q31 o
TE 1 g, d I8 A e wRan g 6 g’ S W SivaeR 9, S 6us B |l 8l |ed
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PROF. SAUGATA ROY (DUM DUM): Madam Chairperson, I rise to support the
Atomic Energy (Amendment) Bill, 2015. As the hon. Minister has himself
pointed out that these are minor amendments. He was referring it mistakenly as
the National Power Corporation. It is the Nuclear Power Corporation of India. He
has mentioned it as National Power Corporation. The Amendment Bill allows the
Nuclear Power Corporation to tie up with the public undertakings to form new
energy producing units.

He has already mentioned two companies — the Indian Oil Corporation
(IOC), a giant public sector undertaking and the National Thermal Power
Corporation (NTPC) -- who have expressed willingness to go into and join such
undertakings. I think, to that extent, it is a welcome step. Having said that, let me
raise some basic matters about nuclear power in the country as a whole.

Madam, as you know that the story of nuclear power starts in 1939 when
two German scientists, Hahn and Fritz, discovered nuclear fission. They
discovered that if a heavy nucleus splits, it will release tremendous energy
accordingly to Einstein’s Formula of E=mc’. After fission was discovered, the
American scientists working under Enrico Fermi first built the controlled reactor
below a football field in Chicago University. How terrible nuclear energy can
become, was demonstrated first in Las Alamos where Robert Oppenheimer, the
Chief of the project, called it brighter than a thousand Suns.

The atomic bombs were exploded on Hiroshima and Nagasaki on 6"
August, 1945 and 9™ August, 1945 leading to surrender of Japan in the 2™ World
War. After the two nuclear explosions, we have discovered thermo nuclear
bombs also. But there has been no open explosion of nuclear bombs because now
humanity knows that we have the capacity to destroy this earth many times. But,
whether you use it first or later, it is total annihilation. So, the attention has gone
into peaceful uses of nuclear energy.

Now I must pay my regards, tributes to Pandit Jawaharlal Nehru, our first

Prime Minister who envisaged that nuclear energy can be used for peaceful
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purposes. So, soon after we became independent, he set up the Atomic Energy
Commission under Dr. Homi Jehangir Bhabha with the first unit at Trombay.
There, controlled reaction was tried out in our first swimming pool reactor called,
Apsara, and secondly in a zero energy reactor called ‘Zerlina’. The thought of
having nuclear power plants came much later in the late 50s’ and early 60s’ and
then it was thought, when we were going to set up the first nuclear plant in
Tarapur, that there should be a separate public sector organisation for
manufacturing nuclear energy. Then, the Nuclear Power Corporation was
established in 1962.

One by one, there have been many nuclear power plants which have been
set up, starting with Tarapur in Maharashtra, going to Rana Pratap Sagar in
Rajasthan, Kalpakkam in Tamil Nadu, Narora in Uttar Pradesh and Kaiga in
Karnataka. Now there are a number of nuclear power plants throughout the
country. Now this was not good enough. I remember when I was in Parliament in
the 70s’, every week we used to raise Call Attention Motion on whether the
Americans supply us with enriched uranium because the fuel of the Tarapur
nuclear plant was enriched uranium and the Americans used it as political leverage.
Slowly, we have come out of that position where we do not have to depend on
enriched uranium imported from America.

Madam, even you would be aware that now we have gone to the next stage.
We have built a fast breeder reactor, called BHAVINI near Mahabalipurm temples.
As Members of the Public Undertakings Committee, we went to see. It is almost
ready. I do not know if it has started commercial production yet. But it is almost,
entirely fabricated by Indians. Fast breeder reactor has the advantage that we
produce our own fuel. The breeder itself creates plutonium. So, we will be less
dependent on imported fuels.

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): It has started
commercial production. It has reached the criticality long back.

PROF. SAUGATA ROY: Last year we went to see it on behalf of the Committee.
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The next step we have to take is to manufacture nuclear energy from
thorium because we have large deposits. We do not have enough uranium in the
small mines in Jharsuguda and in one or two other mines but we have enough
thorium on the monazite sands of Kerala. If we can have a nuclear reactor based
on thorium, then the problem of nuclear fuel would be solved for ever. Now that
work is on. The scientists of the Atomic Energy Commission have proved
extremely capable and they are a pride of the country. So, at this stage, we must
pay our tribute to Pandit Jawaharlal Nehru and Dr. Homi Jehangir Bhabha.

Now we should discuss nuclear power. What are the advantages? The
advantage is that it is clean energy. It spews nothing into the atmosphere. It is
small and compact. There is a reactor core and there are cadmium rods to temper
the fission reaction which takes place within. Its biggest advantage is that it is
clean. But two problems remain. One is disposal of spent fuel. Whatever
radioactive mass remains in the core, the problem is how to remove it and where
to put it. They normally put it in lead containers and submerge them deep into the
sea. So, there remains the problem of radioactivity spreading. But the biggest
problem is with regard to accidents.

Madam, you would know that there have been three major nuclear power
accidents in the world. The first accident took place at the Three Mile Island near
New York. The second and the most horrible accident took place at a place called
Chernobyl in Belarus which was under the Soviet Union and nobody knows how
many people died. The latest one was in Japan when the tsunami entered into the
nuclear power plant at Fukushima. Japan was totally dependent on nuclear power.
Japan and France are two countries which are advanced in nuclear power. After
the Fukushima accident, Japan closed down all its nuclear power plants and has
not started all of them again.

Safety considerations are very important as far as nuclear power plants are
concerned. The Minister must keep all these things in mind — secrecy of our

technology and safety of the nuclear plants.



14.12.2015 121

Madam, you would remember that in 2008, Dr. Manmohan Singh signed
the Indo-US Nuclear Treaty. After Pokhran-II in 1998, there was a ban on
countries to supply nuclear fuel to India. Dr. Manmohan Singh, in order to break
that blanket ban, went in for that Indo-US Nuclear Treaty, but the problem
remained that to enter into nuclear commerce — to buy nuclear reactors and nuclear
materials from other countries — we had to have a Civil Nuclear Liabilities Act to
clearly mention that in case of accident, who will take the liability. Such an Act
was enacted in 2011.

If I may say, we have had some trading with Russians. Tarapore plant was
built with American help. The Russians have built the power plant at Kudankulam
in Tamil Nadu, near the southern tip of India at Kanyakumari. Now, Kudankulam
has reached the critical mass and is producing electricity. All my friends from
Tamil Nadu are very happy about it.

DR. JITENDRA SINGH: It is in Tirunelveli District.

PROF. SAUGATA ROY: Madam, still we are not getting the sort of nuclear trade
that we had expected. One of the impediments is the Civil Nuclear Liabilities Act.
According to our Act, the main liability for the accident will have to be borne by
the supplier, those who are supplying the equipment. They say that there are
primary suppliers and secondary suppliers and unless we amend this Act, they
shall not come and invest in nuclear technology in the country. I would like to
know from the hon. Minister what progress our country has made in nuclear trade
and commerce, and in enacting an amended version of the Civil Nuclear
Liabilities Act.

Madam, the Minister is taking one further step. It was said that the
Department of Atomic Energy controls all nuclear power, Nuclear Power
Corporation Limited and BHAVINI — Bharatiya Nabhikiya Vidyut Nigam Limited
which has the fast breeder reactor near Mahabalipuram. Now, he is trying to open
it up to others so that Indian Oil Corporation which has a big surplus can invest in

nuclear field, so that NPTC which is already into power generation can also
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participate. There is nothing wrong, but I would like to know this from him. How
much confident he is that there they will be able to offer maybe capital, but what
expertise can NTPC or IOC offer to nuclear power? How are we going to do
nuclear power in the future? Where would we buy our reactors? Where would we
buy our nuclear raw materials? How would we ensure the safety of the new power
plants, which are being built?

Madam, as I said, this is the 7010 year of the destruction of Hiroshima and
Nagasaki in a nuclear bomb. The country and the world have made long strides
since then. Nuclear energy has seen its ups and downs. Now, after the Paris
Summit where we have all promised that we will not let the temperature rise by
more than 2°C, fresh thought is coming into non-coal ways of energy production.
Definitely, nuclear energy can provide a big fillip to that. I would like to hear from
the hon. Minister about the fresh steps that they are taking.

With this, I support the Bill along with my small amendments that I shall
push later. Thank you, Madam.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Thank you, Madam. The
National Atomic Energy (Amendment) Bill 2015 is a small Bill and it seems
innocuous enough, but it is actually very serious and needs a lot of thinking if one
goes a little deeper, that is, beyond the one and a half or two pages that the Bill
contains.

What I understand from it is that the Government is planning to allow only
Government-owned companies, in other words, you have said that companies
where the articles of association says that Government will appoint the complete
Board of Directors. This means a company controlled by only the Central
Government can invest in nuclear projects. This also implies that you will be
investing vast sums of tax-payers money into production of energy through this
source.

India is an energy-starved country and we are very aware of that. We are
also aware that production of energy in a green manner is of prime importance.
The sad part here is that you are going to invest these huge sums of money in a
system where the developed world is moving away from that system and is
moving away from production of atomic energy and we are moving into it. Even
when the earlier UPA I & II Governments were there, especially, UPA — I towards
the end, the BJP was one of the biggest opponents of the Indo-US Nuclear Treaty
and we had also voted against it. It is interesting how fast and swiftly people make
volte-face when they come to power. This is the magic of the seat. It has nothing
to do with ideologies and it has nothing to do with national good or any beliefs. It
is that side versus this side. We people, with sense and sensibilities, are left in the
middle wondering what to do because where goes the country where do you go.
SHRI BHARTRUHARI MAHTAB (CUTTACK): We are consistent.

SHRI TATHAGATA SATPATHY : Yes, absolutely, we are still consistent.
My earlier speaker, the hon. MP from West Bengal, mentioned that the

western world is moving away from atomic energy. Germany, by the end of 2012,
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has already shut down 11 nuclear power plants. France, Germany and even the US
have not brought into effect any new nuclear plant in the last 20 years, and they
are all stepping down from the production of nuclear energy. Therefore, we come
into play because they want to hive off all their unused or under-used or non-
usable nuclear power plants to certain other countries, where India becomes the
prime mover.

The major problem that all these countries face, which we are going to face
in a short while, is the disposal of radioactive material. This industry in India is
non-transparent, unaccountable, and it works under a veil of secrecy. Funnily, it
works directly under the directions of the Prime Minister’s Office and it
stonewalls any public or parliamentary over watch. And all this is done under the
guise of national security, for which you do not even bring it under the gambit of
the RTI Act.

For example, in the case of Kudankulam Power Plant in Tamil Nadu when
certain people moved for data, the Department of Atomic Energy refused to send
basic information, material such as Site Selection Report and Safety Assessment
Reports, whereas these are publicly available in other countries. So, it is actually
not a national security issue but you want to keep it stonewalled, you want to keep
it under shrouds because you have doubts on your own ability.

As we know Madam, when it is government controlled safety regulations
are the first thing that go for a toss. The issue in India is that the nuclear regulator,
the Atomic Energy Regulatory Board, monitors the Commission. But the
interesting part is that the Board is dependent on the Commission for both its
funds and for its manpower. So, you can imagine the police being paid their salary
by the robbers, the dacoits. What kind of policing will they do? Here the situation
is exactly like that. And this obviously undermines the Board’s authority since
they are dependent on the same people they are required to supervise.

India has commissioned six European pressurised reactors to be established

in the State of Maharashtra with the assistance of the French Government.
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However, these archaic designs have come under scrutiny from the French
regulators themselves in France. But we are going to implement them here and our
regulators are incapable of even understanding what is happening. The
Government has not thoroughly planned or trained the people on how to act during
a crisis. Drills are conducted as a formality and the public is not educated on the
threats of a nuclear crisis that could unfurl at any time.

One of the most serious nuclear accidents in India was the one in Narora in
Uttar Pradesh on 31 March, 1993. It was a very simple incident but a very
interesting incident that highlights how things happen here. Two blades of the
turbine broke off because of fatigue. The proper maintenance was not being done.
Through a chain of rapid events, this led to a major fire that engulfed the entire
turbine building.

Among the systems that got burnt in this fire were four cables, simply four
cables. And these cables carried wires and electricity to the secondary cooling unit
which is very essential in case of the failure of the first cooling unit. And when the
cables were burnt, obviously the second unit did not work. And then it was a huge
accident and the rest is known to all of us.

Here, Madam, I will read a little bit from the book called India’s Risks by
Rafael Moore and M.V. Rajiv Gowda. The book talks about democratising the
management of threats to environment, health and values. “A related and
disturbing indication of the lacunae in India’s risk management process is the
frequent failure of safety devices. There are the mechanisms that seek to control
the reactors under unanticipated circumstances. Therefore, if these do not work as
expected, then it is more likely that a small event could cascade into a major
accident”.

Here, they narrate a very interesting story:

“Once in a while the callousness of the authorities come back to bite
them as it were. On one occasion in the mid 1960s, an underground
tank at the Trombay reprocessing plant which was used to store
irradiated fuel rods became severely contaminated. The water was
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pumped out into the sea and a very high level of radiation built up
close to the shore. What happened after that is best described by
someone who was part of the DAE at that point (this is quoting from
that person):

“The next day the canteen waiters of the plutonium plant
who usually used the shore for ablutions, were severely
contaminated. Unaware of this, they served in the canteen
and passed on the contamination to the technicians who
carried it into the labs. Radiation monitors in the labs went
haywire due to the very high levels of nuclear radiation they
were exposed to. It was only after a great deal of effort that
the problem was traced back to the plutonium plant.
Thereafter, Health Physics safeguards inside, outside and
around the plutonium plant were stepped up sharply. But
[Homi] Sethna [who succeeded Bhabha as AEC Chairman]
opposed this continuously. As a result, one of the last office
orders [first AEC Chairman Homi] Bhabha wrote to A.S.
Rao(who was in charge of the Health and Safety Division in
BARC) directed him to reassign a certain engineer from the
plutonium plant as the latter was being too tough about strict
compliance ...””

So, this shows that even our officials are unwilling to take risks and are
unwilling to take care of the basic safeguards.

To sum up, the NDA Government had planned a transparent process but
even now the sector comes under the shroud of secrecy. The NDA Government
had promised a higher cap on liability and non-dilution of supplier liability.
However, this has been turned in favour of the corporations by having a lower
amount cap and a five year limited period liability.

In September, 2013, one of their senior Ministers Shri Arun Jaitley in a
statement on diluting nuclear suppliers’ liability had very clearly stated on record
under Civil Liability For Nuclear Damages how the UPA led Government step
would prove detrimental to the country in case of a nuclear disaster. So, when their
own Ministers agree that giving over this sort of a thing to exclusively

government-run agencies could be detrimental to the interests of the people of this
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country, I wonder why the Government is going ahead with this small but very
dangerous Bill. Handing over the ownership and operations exclusively to
government-controlled companies may help in keeping things under a shroud but
history tells us that government operators function in a fashion that behoves a
normal department which is behaving like a tehsildar, BDO or Collector whereas
nuclear energy requires a kind of strict vigil which our government companies are
incapable of. So, I would suggest the Government that they should take a rethink
not only on this particular Bill but also on nuclear energy to be produced in this
country in the future. We have to have a rethink on a national level and have a
debate with experts and involve every quarter and rethink whether this is going to
be good for India or it will be bad for India in the long run.

Thank you.
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SHRI JAYADEV GALLA (GUNTUR): Madam, I thank you for permitting me to
speak on this Bill which will pave the way for meeting the energy mismatch in the
country which is very crucial for inclusive growth and also helps in taking the
country forward.

We all know that nuclear power has been the exclusive domain and
monopoly of NPCIL since we became independent but this Bill breaks that
shackle and permits other PSUs, particularly power PSUs such as the NTPC,
NHPC and POWERGRID which are not subsidiaries of the Department of Atomic
Energy, to invest in nuclear energy production in the country.

16.07 hours (Shri Hukmdeo Narayan Yadav in the Chair)

I think, the genesis of this Bill emanates after the Government turned down
the proposal worth Rs. 12,000 crore from NALCO which wants to be a partner of
NPCIL in the construction and operation of one nuclear reactor. After the refusal,
the situation has become ridiculous that even the Government itself cannot invest
in its own company. It is all because of the highly restrictive laws surrounding the
nuclear activity in the country.

Now, with the passage of this Bill, the Department of Atomic Energy
achieves the twin objectives of not only opening doors for our PSUs to invest in
atomic energy production but also gets investment for which it is screaming over
the years.

But here, I have a question to ask. Why is the country still clinging to an
archaic notion of secrecy on its nuclear activities? I feel that it will only dampen
the entrepreneurial skills and spirit of private entrepreneurs who want to venture
into this sector and contribute whatever little they can to boost an important
component of infrastructure in particular and economy in general. Even after the
passage of this Bill, the private sector is not permitted because the Government
wants that all the talents of the country should come under its umbrella which, to

my mind, stifles the growth needed in clean and safe nuclear technology that we
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need. The ‘umbrella’ of the Government is so small and limited that it cannot
accommodate India’s nuclear talent in its fold. I am saying this because now the
private sector is permitted to supply only components for nuclear reactors thereby
putting brakes on opportunities, innovation, investment which, I think, is done
with the sole objective to eliminate competition in this sector. It is happening only
in India

If you look at other countries, you may find that there are many private
companies which are involved from Uranium mining, processing and enrichment
to actual operation of nuclear plants and its waste disposal.

I can give you some examples. You have Energy Resources of Australia. It
produces 11 per cent of the world’s Uranium production. Cameco from Canada
produces 19 per cent of the world’s Uranium production. You have Skoda Praha
of Czech Republic which is working in EPC, nuclear engineering and construction
of plants. Then, we have Areva from France and a host of companies in Germany,
US, Russia, etc. This august House will be surprised to know that even Reliance
Industries’s Chief, Shri Mukesh Ambani, has a stake in Bill Gate’s Terra Power
and is a part of the Board of Directors. This was announced in the recent Paris
Climate Conference and Terra Power has also gone on record to say that
renewable energy like sun and wind cannot be the total solution for clean energy
in this world because the world needs energy even when the sun does not shine
and even when the wind does not blow.

So, nuclear energy cannot be wished away and it is the only other form,
other than renewable energy, to derive at clean and relatively safe energy. Safety
has been discussed a lot by many Member of this House till now. But I would like
to just use an analogy between air travel and road travel. It is because if you take
coal-based power plants and nuclear-based power plants, even on per unit basis, I
would say that the number of lives lost due to nuclear energy is far lower than the
number of lives lost due to coal-based power plants. It is something like air travel

and road travel. Yes, we have air accidents. But the number of travellers that die
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because of air accidents is far fewer, even as percentage, than that of the road
accidents. We must remember that and we should not condemn nuclear energy just
like that. It is a very important part of the energy security of this country.

The point that I am trying to drive at is the private sector in the country is
interested to enter into this new and challenging sector. It can be permitted with
appropriate regulatory framework which stimulates competition and harnesses
large pool of capital which will help to achieve the goal set by the hon. Prime
Minister for this sector. I would request the Government of India to revisit this
whole approach and take a positive view on this.

Our nuclear power accounts for just 3.5 per cent of our current electricity
generation. The present generation is about 5,800 megawatt. And even if we
achieve the Prime Minister’s goal of tripling nuclear power by 2024, nuclear
power generation to the total power generation would be only around five per cent.
If we look at some of the other major economies in the world, 16 per cent of
Canada’s power is nuclear; 73 per cent of France’s power is nuclear; for Korea it
is 27 per cent; for Russia it is 17 per cent; for Spain it is 19 per cent; for Sweden it
is 42 per cent; and for Switzerland it is 36 per cent. If we look at U.S and Russia,
where two of the major accidents have occurred, Russia accounts for 17.5 per cent
and United States accounts for 19.4 per cent. So, I think it would be more
pragmatic to look at a target of 20 per cent for nuclear power for India. I think that
would be a practical approach and I would urge the Government to look at 20 per
cent of total power coming from nuclear power as a target.

The next point that I wish to make is about nuclear liability. This very
House passed the Nuclear Liability Bill in 2010. But due to some of its provisions
relating to liability of the supplier, we are not getting the foreign reactors as we
expected. We are given to understand that during the last year’s visit of the US
President to India, there was some agreement between India and the US. But, even

after nearly one year, we do not know what transpired between the two Heads of
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States. I would like to know from the hon. Minister what is going on and what we
are going to do with the liability clauses in the Act.

I have one or two small points to make and then I am done.

Uranium is the primary source for nuclear power. Countries like Canada,
Kazakhstan, Argentina, Namibia, Australia and Mongolia are the main suppliers
of uranium. Recently the hon. Prime Minister has also visited Mongolia. We have
entered into agreements with Canada, Kazakhstan and Australia. But no tangible
quantity of uranium is coming from these countries. So, I want to know what the
Government of India is doing to get uranium from these countries.

The next point is, domestically Andhra Pradesh is having the highest
amount of uranium deposits in the country as per the Uranium Corporation of
India. As per the preliminary estimates, there are deposits to the tune of 5,000
tonnes at Koppunuru in my Guntur District and nearly two lakh tonnes at
Tummalapalle in Kadappa District. So, I would like to know from the hon.
Minister what Atomic Minerals Directorate for Exploration is doing to explore
uranium and how you are trying to allay the apprehensions in the minds of the
local people about the health hazards that are attached to uranium exploration.

Finally T would like to know about the progress that is being made in
setting up of Kovvada 3,000 megawatt nuclear power plant in Srikakulam, Andhra
Pradesh. It has been five to six years since the plant has been announced. Much
efforts have been made to convince the local people and everyone else about the
safety and the necessity for such a plant. But no progress has been made and no
information is available in terms of what is expected to be done here. Please
explain whether the Ministry is going to set up the plant or not or it is going to be
shelved.

With these words, I thank you once again for giving me this opportunity.

Thank you.
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Mr. Chairman, thank
you for this opportunity.

In Paris, the International Atomic Energy Agency presented a case, recently
concluded at CoP 21 that atomic energy must be considered as a sustainable
energy. Like my friend, Shri Jayadev Galla said, it is not only sustainable but it is
also very safe energy.

The International Atomic Energy Agency expressed its willingness to
promote nuclear energy in developing countries in Africa and Asia to improve
energy efficiency and accessibility in these regions. Yes, Sir, we are an energy
deficit nation and we cannot afford not to have nuclear energy. We welcome this
Bill and we support this Bill.

The amendment of section (2) of the 1962 Act states that the 51 per cent of
the paid up share capital of the company operating the power plant can be held by
one or more Government agencies. Now, Sir, I seek some clarifications and put
some questions also. Within this 51 per cent, all the 51 per cent or how much can
the PSUs own or how much can the Central Government own directly? That is one
question.

Secondly, since we are privatising the PSUs, can the private companies
invest in the PSUs? Can foreign companies invest in the PSUs up to a limit of 49
per cent? Or, does it mean that we are limiting foreign and private investment to
49 per cent? Or is it 49 per cent direct investment and 49 per cent of 51 per cent
indirect investment taking the overall private or foreign investment to 73 per cent?
So, that is something on which we need clarification from the Ministry. We
definitely need to facilitate investment. We need to facilitate even foreign
investment but definitely, Sir, we should not facilitate foreign influence.

There are many reasons. It is very import to know this. In the backdrop of
the Thorium-Uranium debate, India has much more Thorium than most of the
countries and much more Thorium than Uranium. We feel there has been some

influence on us. While our scientists are promoting Thorium and we have the



14.12.2015 136

capacity for R&D, we feel we are being slowly nudged to Uranium based ones.
The entire nuclear fuel for the country is produced in Hyderabad. We produce
twice as much as what the country requires. Yet, we import Uranium probably
because their reactors cannot use our fuel. It baffles me why we are buying
Uranium from Australia, Belarus and so many other countries? It also assumes
significance in the backdrop of our “Make in India” campaign. Why are we
importing Uranium? More importantly, why are we being nudged in a direction
where we have to import our power plants?

Dr. Homi J. Bhabha then itself predicted that we would have all the
technology and expertise to make all the nuclear power plants whether it is fission
or fusion or Fast Breeder or Thorium-Uranium. We do have the technologies. But
they are different models. Some models use that type of fuel and some models use
this type of fuel. So, we should accept foreign investment but we should not accept
foreign influence.

Telangana and Andhra Pradesh both stand to gain, particularly Telangana. |
say this because 50 per cent of the Uranium in this country is in two districts —
Nalgonda and Cuddapah in Andhra Pradesh and, of course, some in Guntur. So,
both the States stand to gain but Telangana will stand to gain much more because
we are a power-deficit State and we need the power. We are in a seismically stable
region. We have no tsunami or floods. We really look forward to the day when
nuclear power plants come up and solve all the power problems of the country.

It was planned that there would be 62 mostly Thorium reactors by the year 2025.
But, once again, as I said earlier, we are importing mostly Uranium. We made
deals with Australia, Canada, France, Kazakhstan and Uzbekistan. But more
surprisingly I have the WikiLeaks information which shows that we have the
Nuclear Non-Proliferation Treaty in the past and getting nuclear fuel was very
much difficult because Uranium can be enriched and converted to weapons grade
and so on. But strangely, the very same people, according to WikiLeaks, who

opposed this which is the United States, are now secretly promoting and
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facilitating the deal between India and Australia. So, the eagerness of the United
States seems to be more than our own Government! That eagerness raises certain
suspicions and those suspicions are really these. We become fully dependent on
them for nuclear technology, for nuclear fuel and our R &D is being compromised.
Definitely, in the backdrop of ‘Make in India’ we know what is good for India.

Sir, I want to have one important clarification from the hon. Minister as to
whether it is 49 per cent direct investment. I do not think any PSU, in the recent
future, will sell 49 per cent of the stake. But theoretically, can they indirectly own
73 per cent? Now, the Board of Directors are appointed by the Central
Government. Definitely whoever has the authority will be influenced by people
who invest money. If I invest 49 per cent, I pressurize for a Board seat and if the
Central Government approves, | also get a Board seat with the stamp and approval
of the Central Government.

With these words, we support the Bill. But these are some of the things

which we need to look into in detail. Thank you.
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SHRI M.B. RAJESH (PALAKKAD): Mr. Chairman, Sir, I thank you for allowing
me to speak on this important Bill. This Bill proposes to amend the Atomic
Energy Act, 1962. It seems that the Government wants to promote nuclear plants
and nuclear industry and it appears that the Government wants speedy clearances
to nuclear power plants.

This Bill allows the formation of joint ventures between the Nuclear Power
Corporation and other Government companies. The Minister has stated that the
nuclear industry will continue to be in the domain of the Government. We insist
that this should continue to remain in the domain of the Government and there
should not be entry of private capital and FDI into this sector. That will
compromise our national interest.

Sir, under this Act, a licence is required for acquisition, production, use,
export and import of any plant design for the production and development of
atomic energy or research. As explained by the hon. Minister, the Bill makes a
consequential amendment to state that such licences will only be granted to
entities such as a Government company or a department of Central Government.
We expect that it will be an adequate safeguard. The Bill further states that any
licence granted for matters such as producing atomic energy and acquiring and
using substances or minerals from which atomic energy can be obtained will be
cancelled if a licensee ceases to be a Government company. That means, there is a
provision for cancellation of a licence in case the licensee ceases to be a
Government company. These provisions are acceptable and, on behalf of our party
CPI (M), I would welcome these provisions.

I would like to make it clear that we are not opposed to nuclear energy.
Even when we oppose the Civil Nuclear Agreement between India and USA and
even when we continue to oppose the new Civil Nuclear Agreement between India
and Japan, we would like to make it clear that we are not opposing nuclear energy.

We had opposed the 123 Agreement and the experience has shown that our



14.12.2015 139

opposition was correct. The arguments which we had raised at the time of nuclear
agreement with the United States, all those arguments have proved to be true. Our
opposition was due to some political and economic reasons that have already been
explained several times. I do not want to go into the details why we opposed the
nuclear deal with the United States. But the issue is this. That does not mean that
we are opposed to nuclear energy. As Communists, our position is that the
advances of science and technology should be utilized to the common good of our
society. That is our position. We should not turn a blind eye towards the
advances of science and technology.

Sir, at the same time, we should acknowledge and recognize the global
trends especially in the field of nuclear energy. Of course, we cannot avoid or we
cannot completely ignore the potential of nuclear energy. But, at the same time,
we should not be under the illusion that this can be the main source, the major
source of our energy. Nuclear energy cannot be India’s major source of energy
and it should not be.

At the end of March, 2014, share of nuclear energy in India’s total energy
generation was only 1.68 per cent or 14.78 GW. This is the share of nuclear
energy in India’s total energy generation.

We should not ignore the world-wide trend. The World Nuclear Energy
Status Report released on 15™ July, 2015 states how Japan went without nuclear
electricity for a full year. That Report states that for the first time in 50 years,
since the first nuclear power plant started in the country 50 years ago, Japan was
without nuclear electricity and no lights went out and, indeed, without any
operating industrial nuclear facility or even research reactor. This is the
experience of Japan. In 2010, Japan had 15 reactors. Now, in 2014, it has come
down to just three. I am quoting this from the World Nuclear Energy Status
Report, 2015. What is the French experience? The French draft Energy Bill,
passed by the French National Assembly, stipulates reduction of the nuclear share

from three quarters to about half by 2025. Share of nuclear power in global
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electricity is less than 11 per cent for a third year in a row. So, these are clear
indications.

Eight countries which include three of the world’s four largest economies,
China, Japan and Germany, generate more electricity from non-hydro renewables
than from nuclear power. Three of the four major economies in the world produce
more electricity from non-hydro renewables than from nuclear sources. UK’s
power generation from renewables overtook output from nuclear sources. After
reaching peak production in 2007 in the United States, the US nuclear capacity has
been undergoing constant reduction. This was the experience of the United States.

Compared to 1997, when the Kyoto Protocol was signed, in 2014 both wind
and solar power exceeded the power added by nuclear sources. All these are clear
indications of nuclear energy becoming a much lesser source of energy throughout
the world. This was the experience of Japan, France, Germany, Spain, U.K. and
even the United States.

Sweden started the initiative in 1980s to shift from nuclear sources to other
sources and it was followed by Italy, Belgium, Germany, Austria and Spain. So,
this was the global experience. So, we should not turn a blind eye towards this
global experience of shifting from nuclear sources to other sources.

In such circumstances, the Government of India, I think, is investing
heavily on nuclear energy and want to promote nuclear energy as a major source
of our energy. That is a flawed policy, and I do not think that it is acceptable. We
are not against nuclear energy and we do not want that we should completely
ignore and neglect the potential of nuclear energy. That is not our position but the
major source should not be nuclear energy. We should explore other sources
especially in a country like India, where untapped hydro potential is enormous. So,
we should explore such untapped hydro potential more.

I would like to insist again that this should continue to be in the domain of
the Government, and there should not be FDI and private capital.

With these words, I conclude my speech. Thank you very much.
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SHRI Y.V. SUBBA REDDY (ONGOLE): Hon. Chairperson, Sir, I would like to
thank you for giving me this opportunity.

The Bill proposes to amend the Atomic Energy Act, 1962, which empowers
the Central Government to produce, develop, control and use atomic energy.

Hitherto, a Government company was a company in which 51 per cent of
the total paid-up share capital is held by the Union Government.

The first amendment proposes to expand the said definition to mean a
company in which the whole of paid-up capital is held by one or more
Government companies and whose Articles of Association empower the Central
Government to constitute its Board of Directors.

I believe, this provision will allow for the formation of joint ventures
between the Nuclear Power Corporation of India Limited and other Government
companies.

The second amendment makes consequential amendments to provide that
such licence will only be granted to a Government company or a Department of
the Central Government, which effectively implies that only Government
companies can enter the field of atomic energy.

With all the tall talk over the last fifty years, India hardly has reached 5,000
MW of nuclear power installed capacity, which is a pittance compared to our
growing requirements. Even according to forecasts, we are going to, at best, add
another 5,000 MW in the next five to six years. Well, there could be genuine
reasons such as sanctions for over three decades. This was overcome with the
signing of 123 Nuclear Agreement with the US in the year 2009.

However, the fundamental incompatibility between India’s civil liability
law and international conventions has been slowing down our efforts. The sooner

we find a solution to this the better.
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Sir, because of growing safety concerns, the capital cost per Mega Watt of
installed capacity has been going up phenomenally. It is, if my information is
correct, going to be Rs. 15 crore to Rs. 20 crore per MW for all upcoming power
projects. The fuel charges are, of course, lower than that of coal and gas. It is
time that the country tooks stock of where we stand vis-a-vis the nuclear power.

What is not understood, however, is the reason for not encouraging private
sector in this field. India is one of the leaders of the thorium revolution. An
international magazine has recently observed, and I quote:

“Given the importance climate change has assumed on the Indian

agenda, it would be foolhardy not to find synergies between Indian

interests and the several promising international private ventures.

Collaboration on various research projects can improve upon India’s

existing technology, save time developing  proficiency in some

aspects, and hasten the launch of India’s thorium reactor fleet.”

Clearly, there is interest among Indian big business leaders to enter
into the new and challenging sector that holds a lot of opportunities. With
appropriate regulatory framework, private participation in nuclear energy
can stimulate completion and harness large pools of capital in service of
national development goals. The first step, however, would be to stop the
step-motherly treatment of private players in the nuclear sector.

Another area where the country has not fully exploited the potential
is in nuclear medicine. We should encourage research in this important
medical specialty involving application of radioactive substances in the
diagnosis and treatment of many diseases like cancer.

I thank you, Mr. Chairman, Sir, for giving me this opportunity as it
helps me to raise an important issue concerning my Constituency. I am
saying this because I had written a letter to the hon. Minister as to why the
Government of India and the Government of Andhra Pradesh are deciding

to shift 6000 MW of nuclear power plant from Haripur in West Bengal to

an area in Prakasam-Nellore Districts in Andhra Pradesh. They are doing
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this in view of the West Bengal Government’s outright rejection of the
nuclear plant there. The plant is proposed to be set up in collaboration with
Russia’s Rosatom in Andhra Pradesh. It was reported in the media that the
Director of the Nuclear Power Corporation of India Limited and the Chief
Engineer of the Nuclear Power Corporation of India Limited have inspected
the site and the Nuclear Power Corporation of India is in the process of
setting up of the Site Selection Committee also, which will inspect the
proposed site and submit a Report to the Government. I had written a letter
about this to the hon. Minister. Sir, kindly look into this and give some
further information about this project.

With these few words, we support this Bill. Thank you.

143
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*SHRI P.R. SUNDARAM (NAMAKKAL): Hon. Deputy Speaker Sir, Vanakkam.
I pay my regards and thank Hon. Chief Minister of Tamil Nadu Dr.
Puratchithalaivi Amma for allowing me to take part in this discussion on “The
Atomic Energy (Amendment) Bill, 2015

Ancient Tamil Poet Avvaiyar praised the importance of Thirukkural several
centuries ago. She said, “Thirukkural is so compact with rich wisdom penetrating
even the minute particle called atom and wide knowledge that can spread to seven
seas.” It is worthwhile to mention that even ancient Tamil poets had thorough
knowledge of fission and fusion of atoms.

The government has brought several clauses for setting up of nuclear plants
and entering into agreements relating to nuclear reactor in this Amendment Bill.
The present Amendment Bill provides for financing mega nuclear power projects
and allows joint venture projects between the Department of Atomic Energy and
other Public Sector Undertakings aimed to carry forward the nuclear energy
accomplishments. Most importantly huge investments are needed for these nuclear
power projects. This Amendment Bill will help in implementing nuclear projects
with investments from Public Sector Undertakings.

Hon. Deputy Speaker, Sir, In the year 1998, during the regime of former
Prime Minister of India Shri Atal Bihari Vajpayee, after Pokhran II nuclear bomb
test explosion, India got a unique place in the comity of nations which have
conducted such nuclear bomb tests. Nations like America imposed economic
sanctions against India. It is history filled with prideful moments carving India’s
glorious path to growth after overcoming all those economic sanctions. The
developed countries were affected so much due to the economic sanctions
imposed on India.

The credit for this spectacular achievement by India goes to none other than

the Hon. former President of India Dr.A.P.J.Abdul Kalam, who always remained

* English translation of the speech originally delivered in Tamil.
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as an inspiration to the youth of our great country. India has made giant strides in
the field of nuclear power generation. India had signed Civil Nuclear agreements
with more than 10 countries including Vietnam, Australia, America and Russia.
Besides power generation, there are ample opportunities for nuclear energy for
extensive research in the field of medicine, food, agriculture and fertilizer
production in India. Under the influence of foreign forces, some anti-national
elements got involved in creating unnecessary obstacles to India’s advancements
in the field on nuclear energy. But the nation is aware of the fact that it was only
because of the unwavering efforts of Hon. Chief Minister of Tamil Nadu
Dr.Puratchithalaivi Amma, Koodankulam Nuclear power plant started its
operation in Tamil Nadu. Out of the 1000 MW of power generated from
Koodankulam Nuclear power plant, only 562.50 MW is provided to Tamil Nadu.
Karnataka gets 221 MW, Kerala gets 133 MW, Andhra Pradesh gets 50 MW and
Puduchcherry gets 33.5 MW of power from Koodankulam. As demanded by Hon.
Puratchithalaivi Amma, all the power generated through nuclear power stations in
Tamil Nadu should be provided to Tamil Nadu. Besides, the power generated
from Kalpakkam Plant is shared with Andhra Pradesh and Karnataka. But the
neighbouring States do not follow similar consideration while sharing water with
Tamil Nadu. Due to non-release of water for irrigation to Tamil Nadu by these
neighbouring States, several lakhs of farmers of Tamil Nadu are affected. Their
livelihood 1s at stake. Therefore, I urge upon the Union Government to
immediately ensure sharing of water from neighbouring States to Tamil Nadu
similar to the sharing of power generated from Tamil Nadu to its neighbouring
States.

In Tamil Nadu there is a total power generation of 2940 MW through
nuclear energy which includes 440 MW from Madras Atomic Production Station
(MAPS) in Kalpakkam near Chennai; 1000 MW from Koodankulam nuclear
power plant; 500 MW from BHAVINI of Kalpakkam and 1000 MW from
Koodankulam Unit II. Besides, FRFCF (Fast Reactor Fuel Cycle Facility) — a
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modern facility first of its kind in the world -is being setup in Kalpakkam, Tamil
Nadu. Nuclear material to be produced through this facility will be utilized in all
the three nuclear power projects on rotational basis. This can pave way for
production of more power with less atomic fuel. Tamil Nadu remains a
progressive State in the forefront in the field of renewable energy and atomic
energy in India. Between 2001 to 2006 during the tenure of Hon. Chief Minister
Tamil Nadu Dr. Puratchithalaivi Amma, several power projects were started in
Tamil Nadu with a view to lead the State for self-sufficiency in power sector. But
during the period 2006-2011, when the minority DMK Government was in power
in Tamil Nadu, almost all the power projects commenced by Hon.
Puratchithalaivi Amma were stalled. As a result of this, Tamil Nadu faced severe
power crisis and the then Minister of Power in the DMK government in Tamil
Nadu had even admitted this startling fact. When Hon. Puratchithalaivi Amma
once again became the Chief Minister of Tamil Nadu in the year 2011, these
power projects were fast-tracked leading to self- sufficiency in Tamil Nadu as
regards power generation. During the Global Investors Meet held in Chennai on
9™ and 10™ September2015, as many as 98 Memorandums of Understanding
(MoUs) to the tune of Rs.2,42,160 Crore were signed in the presence of Hon.
Puratchithalaivi Amma. This is a world record during the Hon. Amma’s regime.
Hon. Deputy Speaker Sir. During the visit of Hon. Prime Minister to France on
10™ and 11™ April 2015 a Pre-Engineering agreement was signed between NPCIL
and AREVA which is a developmental initiative.

I welcome the Memorandum of Understating (MoU) on Civil Nuclear
sector signed between India and Japan after the summit level meetings between
Hon. Prime Ministers of both the countries. There is a similar civil nuclear
agreement between India and Russia besides India and America. India has entered
into an agreement with Australia for supply of nuclear material. This is a
spectacular achievement. Koodankulam Unit I has been shut down for

maintenance since June due to which there is power shortage in Tamil Nadu. At
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the 26™ Southern Zonal Council Meet held recently in Vijayawada, Andhra
Pradesh, Hon. Chief Minister of Tamil Nadu Dr. Puratchithalaivi Amma has
stressed a need for the Union Government to issue orders to Indian Atomic Energy
Commission to recommence power generation in Koodankulam Unit I as soon as
possible. I therefore urge that the power generation in Koodankulam Unit I should
soon be recommenced since it remained shut down for the last six months. Hon.
Puratchithalaivi Amma has requested the Union Government to intervene in this
regard and make Atomic Energy Regulatory Commission to grant its approval. I
urge that the Union Government should fulfill this genuine demand immediately.
This Bill ensures joint ventures between Public Sector Undertakings and Nuclear
Power Corporation of India Limited (NPCIL).The Union government should come
forward to implement pilot schemes in Tamil Nadu which was devastated by
incessant rains and heavy floods recently. The State should be provided with
facilities for environment-friendly, safe and clean energy. Moreover, besides the
present quota, additional power should be distributed to Tamil Nadu by the Union
Government. This is very much necessary for the industrial development and
expansion in the State of Tamil Nadu. I also request the Union Government to
come forward to start the first Joint Venture project in the nuclear energy sector in
Tamil Nadu. The paid up share capital of these Joint Venture projects should be
with the Government Organizations and Public Sector Undertakings.

The private players shall never be given a role to play in the field of nuclear
energy. As there is no threat to national security, we wholeheartedly support this
Bill.

Hon. Deputy Speaker Sir,

“There cannot be any movement without God-Saying of the past.

There cannot be any movement without Atom- Saying of the present.

There cannot be any movement without Atom and Amma;

Koodankulam is a testimony to prove this fact.”

With this let me conclude. Thank you.
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DR. JITENDRA SINGH: Hon. Deputy-Speaker, Sir, with your kind permission, |
would like to reply to the discussion on the Bill.

The discussion started from Prof. Saugata Roy. He gave a very elaborate
presentation and very rightly, he began with a tribute to late Homi Bhabha.
Rightly so, a lot of much which is being witnessed in the form of achievements in
the nuclear programme of India is ode to the vision and also the original aptitude
of Dr. Homi Bhabha. Sometimes, it also makes me wonder as to how daring it
would have been for him and his colleagues to have envisaged a nuclear
programme as Prof. Saugata Roy was saying. Hiroshima had just happened.
When he was talking that, it occurred to me that when Homi Bhabha set out to
establish the Bhabha Atomic Centre, Hiroshima had just happened, about seven or
eight years ago, in 1955.

The BARC was set up in 1955 and the Hiroshima incident happened in
1945. Therefore, the gap is ten years. ... (Interruptions) 1 am coming to that. Not
only that, he also had the courage to say — I am saying this because there was a lot
of prejudice against any nuclear programme being initiated anywhere in the world
at that time — that he was going to set out a nuclear programme for peaceful

purposes.
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I am glad that in this 60" year, this happens to be the diamond jubilee year
of the establishment of the Bhabha Atomic Research Centre, we have adequately
vindicated Homi Bhabha’s commitment to the nation of having achieved a nuclear
programme which has been essentially dedicated to peaceful purposes.

Prof. Saugata Roy was also referring to the other Prime Minister, Pandit
Jawaharlal Nehru. He thought I would shirk away from naming him. Certainly
2015 would not have happened if 1955 had not happened. Therefore, this is an on-
going process over the last sixty years. But I think this is a matter of great
satisfaction that the nuclear programme has progressively been on the ascent. We
have, to a large extent, succeeded in achieving the goals that we have set out for
ourselves.

As was rightly mentioned by Prof. Saugata Roy, this NPCIL was set up in
1962 and, that was also the year when the Atomic Energy Act was enacted. You
would appreciate that over the last few years there has been a very fast paced
development in the nuclear programme. You would allow me to say that in the last
17 or 18 months, under the leadership of the present Prime Minister, Shri
Narendra Modi ji, there have been a number of agreements and MoUs with a
number of countries. In fact, whichever he has visited abroad, he has always come
back with something related to nuclear energy so much so that even day before
yesterday, on the 12", when the Japenese Prime Minister was here, there was an
MoU signed in atomic energy.

You would also realize that to keep pace with this fast track, we need to
have certain modifications which would facilitate the desire to move faster, and as
you rightly said, move in the direction of India becoming a world power in every
sphere, including the production of nuclear energy. Also because in the years to
come, we hope to and we plan to use nuclear energy as one of the major sources of

electricity and not only as nuclear power but also as nuclear energy.
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You referred to thorium. You would be reassured to say that, yes India is
the major store-house of thorium today. In fact, it is the world’s biggest store-
house of thorium. I would also agree with you that we still need to exploit the
fullest potential of thorium in India. We are certainly moving in that direction.
Thorium Programme III Stage will progress on the basis of the II Stage, which we
are into it. | am sure very soon we would be into an era of Fast Breeders using
thorium. When that happens, as you rightly mentioned, we would be on the top of
the world.

You mentioned about the apprehensions about the accidents. Fukushima
disaster, that happened in Japan in the year 2011, is the latest and the most
dreadful one. I would just like to put the records straight. Fukushima was, of
course, dreadful. But there were certain inherent defects in that plant when it
happened. It was, at the first place, wrongly located in seismic zone. When the
earthquake took place, there was a huge inflow of water into the plant and this
water choked everything else, even the outlets. That consequentially led to disaster.
But we in India, under the leadership of eminent scientists, like Home Bhabha,
Satish Dhawan, and their successors up to this date, have had some of the best
scientific teams, who have taken care of this part also. Most of our plants are
located or set up after taking care of all these possible risk factors. Also the
seismic zone close to India is located in Indonesia which is more than about 300
kms. away. So, we do not actually suffer that kind of a risk magnitude.

The Civil Nuclear Liability Damage Act of 2010 was mentioned by Prof.
Saugata Roy. Yes, the Act was accomplished. But, let me use this opportunjity to
share with this august House that there are three or four major points which would
sum up all the concerns as far as this Act is concerned. First, there is absolutely
no compromise on the priority given to the victim. So, the victim’s interest is not
compromised by any chance. Second, the liability of the operator to the supplier
has been kept in tact so that the operator can also claim it. Three, we have now

instituted the National Nuclear Insurance Pool which was coming in the way of
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compensation. So, the maximum liability payable is about Rs.2600 crore or so.
The NPCIL has a limit of about Rs.1100 crore and the remaining amount is put by
the Government. If you go beyond that, then since we are also the member of the
Civil Nuclear Commission, an international body, we can also claim that. There is
also the time-line left. You can claim property damages up to 10 years; personal
injury damages up to 20 years. So, what [ am trying to say is that part has actually
been adequately taken care of. At the same time, I do admit and appreciate your
concern. It is well taken.

The disposal of spent fuel was referred to. Of course, it is a major concern.
But, in the area of atomic energy, that is something which is done in a very
scientific way. It i1s a great ceremony doing it. You have to store it under the
ground for several years. Even after 100 years it comes out. So, it is not so simple
a thing that you throw it into the sea and you allow fish and fishermen to bear the
damage of it. There is a proper scientific methodology of dealing with the spent
fuel.

ygere g gcdl St 1 fder &1 wwed it fhar € ok veh-al fawg g9 & | al &

As I said, in order to meet this expansion, we are now entering into a phase of
joint venture in atomic energy which was earlier confined only to NPCIL, Bhabha
Atomic Energy units.

I8 U AR a1 Bl AR A G 8 & 2mde sy I8 Wi 8nm| SR & AR
W AHATG BT Bls BRUNYA 8, Dol I8 I GHra1 9 bl & b a8 1 g8 31 dherl Bl

T TR TITSSIVHD B ISRV Fedi 7 &el & fb  the manner in which Amma is

taking keen interest in the establishment of nuclear programme in Tamil Nadu,

tomorrow this will pave the way to participate even by the public sector units

there. 1 & WY, YgTE S o SRNGCH & Vg &) a1d Hal g ol i 59 a-8 &1 8N,
certainly that is a procedure which is followed in letter and spirit and there is no
compromise. The other properties of the nuclear energy like medicine, therapeutic

value have been referred to.
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research courses also. In fact, many years ago, when this has just started, I myself
had used the isotopes procured from the Bhabha Atomic Energy Centre
somewhere in the 1980s. I used to tag red blood cells and find out the life of red
blood cells in different diseases. So, that was chromium. It was lifted from the
airport with a big fanfare because everybody ran out of the airport thinking that
they would get exposed. I am coming to that also. That is not the hazard, that is the
hazard fear which is there. It is the hazard fear which is actually to be taken care of
through the awareness programme and other programmes. .. (Interruptions)

PROF. SAUGATA ROY: You can also use it in thyroid treatment.

DR. JITENDRA SINGH: That is done by using iodine. That is one of the
procedures in treating thyroid cases. I appreciate his versatile knowledge. That is
one of the treatments for thyroid but that is only when you have actually
developed it on account of radiation. Anyway, Mr. Satpathy has made a very
interesting political observation that when this side was opposing, sometimes this
side was not happy and when the sides changed, there is a volte face. But I think
Mr. Satpathy has the advantage of sitting in the middle. He was saying that he has
been witnessing some volte face. So, from a position of advantage he can give us
good advice.

Regarding RTI, I wish to bring a small fact to your notice. Although, by
and large, the atomic energy programmes are kept out of the purview of RTI for
reasons known to all of us, that is, for security and other reasons. But even then
the Nuclear Power Corporation of India Limited is under the purview of RTI. The
most important unit of the atomic energy programme is covered by RTI and in fact

all the data is also put on the website.
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He has rightly expressed apprehensions about the Atomic Energy
Regulatory Board being dependent on the Commission and, therefore, its authority
is likely to get undermined. I would just beg to differ with him because I felt that
the Atomic Energy Regulatory Board has been given full autonomy. It is an
autonomous board. For reasons of salary and other things it has to be linked to
somebody. So it has been linked to the Government and so that is for obvious
reasons. All the autonomous units in the country have to draw their salary from
some exchequer. Therefore, it does not necessarily mean that they are subjected to
the Government’s whims and fancies.

As far as the risk of accident is concerned, a reactor is designed after full
technical and cost viability tests. As regards hazard, I think it is more an
apprehension of the hazard about which we need to create awareness through
public awareness programmes rather than the hazard per se. If it was actually
hazardous, you would agree with me that over the last 60 years not a single
scientist has been affected by nuclear radiation. Many scientists have spent most
of their lifetime inside the Bhabha Atomic Research Centre, but nothing happened
to them. In fact, I was checking the data. There have been hardly about 20 and odd
unnatural deaths and most of them have happened because of accidents, suicides,
poisoning etc., but none of them due to nuclear radiation. In fact, in some foreign
countries, now-a-days they have got into the practice of bringing up nuclear plants
even in the residential areas. So, what I am trying to say is that with each passing
day there is an improvement even in the safety safeguards and, therefore, that is
being adequately taken care of. There has not been single evidence — and we live
in an evidence-based era — of any hazard having taken place to the residents

around or to those working inside the plants.
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P A BT 79 BN 6 399 fHaT fdw v 89 arem 21 So, apprehensions,

sometimes, occurring spontaneously and sometimes motivated by extraneous
considerations can be overcome by the collective effort of all of us.

Sir, Mr. Jayadev Galla from TDP gave an elaborate presentation. He said
that the NALCO’s proposal had come. Certainly one of the reasons which have
inspired us to go in for this joint venture initiative is that we had actually offers
from some of the public sector units and some of the Government companies,
including NALCO, Indian Oil Corporation Limited which wanted to enter into a
joint venture with the Nuclear Power Corporation of India Limited. But the
Atomic Energy Act, 1962 came in the way and, therefore, we have brought in this
amendment.

As far as entry of the private sector is concerned, that has not yet been
granted for reasons known to all of us. Mr. Jayadev wanted to know about the
uranium coming in from the other countries. We have regular import of uranium
happening from a number of countries including Canada, Kazakhstan and Russia.
As I said, even day before yesterday, when the Japanese Prime Minister was here,
the Prime Minister entered into an MoU with regard to uranium. Wherever the
Prime Minister has been in the last 18 months, there has been some or the other
kind of agreement or understanding as far as the uranium or the nuclear
programme supplementation is concerned.

Mr. Reddy was referring to the break-up of 51 per cent. Yes, earlier,
regarding the Government company, the Act, by definition, placed an embargo of
51 per cent. Now, when we enter into the joint venture, we would have the other

company also. We are not going to have any private company or foreign company.
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I would just like to clarify Mr. M.B. Rajesh that there is certainly no FDI
clause included in this amendment. I do not know how it transpired. The nuclear
power generation which he was a little pessimistic about, I would like to clarify
that the nuclear power generation quantum is progressively on the increase. By
2020, we would be having as much as 13,500 MW of nuclear power which would
become a major source of electricity and energy in this country. In West Bengal,
the Haripur site is already well placed.

About nuclear medicine, thorium, I have already talked. So, I would not
like to repeat; I would just sum up in two minutes.

One word of gratitude and acknowledgement to Mr. P.R. Sundaram of
AIADMK. He referred to the hon. Chief Minister Amma taking keen interest in
the nuclear power establishments in Tamil Nadu. I must admit that of course
Tamil Nadu is one of our most precious storehouses of nuclear programme. He
also made a query which needs to be responded. Yes, Kudankulam Phase I has
two units. You rightly mentioned that the first unit is under shutdown. It is under
shutdown on regular basis for checks and other things, but we are sure by January
we will start it. So, you can convey this good news to hon. Amma as well. As far
as the second unit of Phase II is concerned, that also would be made functional by
March or April of 2016. Of course, with the repeated reminders from hon. Amma
and our efforts, we have tried to live up to her expectations.

You asked for a greater share of energy. That is another issue which is
bothering many of the hon. Members because the policy, as it exists, enables us to
allow 50 per cent of the energy share for the State. Tamil Nadu is asking for a
larger share because 35 per cent goes to the surrounding region and 15 per cent to
the Central Pool. I would just beg to bring to your notice, and you can take it up
accordingly, that this is not within the purview of the Department of Atomic
Energy. Basically, this is called Gadgil Formula which was originated from the

Ministry of Power. So, it is the Power Ministry actually which is determining how
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much share to go somewhere, and we follow the same. So, accordingly, it can be
taken.
HON. DEPUTY SPEAKER: Hon. Minister, that is not the point. Some States are
not willing to have the atomic energy. Then, what is the condition? If you are
giving share from here to that State, those States having atomic energy electricity
generation, let them share.
DR. JITENDRA SINGH: Sir, that is well taken. That can be a mutual
arrangement. That is also right. But, what I was telling is the general which is
followed and some of the States have some reservations about that. But, of course,
what you are referring to, Sir, is a general rule.

Bhagwant Mann ji talked about safety of scientists. But, there is no FDI.
He also expressed concern about brain drain which is lightly out of this. I have to
sum up because I have been asked to do that.

geia Sft 57 et fb o Arofa & |y ergsiy Brm? [ must confess with all the

honesty at my command that this amendment will not debar Maruti from entering
into a joint venture, if it does so, just as the Indian Oil Corporation has done. But, |
think that was not the major concern. The major concern was that it would
ultimately lead to a win-win situation for both the sides. They would also make
some equity because, otherwise, we do not have enough means and we also suffer
from financial constraints in our expansion programme. Maybe the equity which
is generated for them would be put to use by them for their own purposes.

As far as expertise is concerted — it is well taken — NPCIL will make up for
that. For example, if NPCIL is a partner for Maruti or any other concern which, of
course, as you rightly said, may not be having the kind of expertise in atomic

energy which is required, then NPCIL will be the main leader.
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So, they would be rather the investors and would be the beneficiaries by
way of equity. We will not allow them to make cars in the atomic energy plant.
So, we will not do that. ... (Interruptions)

SHRI DUSHYANT CHAUTALA: You please address Gorakhpur
(Interruptions)

DR. JITENDRA SINGH: The work has already started. All the adequate
precautions have been taken. I think, it is a matter of pride that we are getting the
first nuclear installation in this part of the country. ... (Interruptions)

HON. DEPUTY SPEAKER: Please take your seat. He has not yet completed his
speech.

DR. JITENDRA SINGH: Sir, there are two amendments to Clause 2 — one by Prof.
Saugata Roy and another by Shri N.K. Premachandran and one amendment to
Clause 2 by Prof. Saugata Roy. I would request them to reconsider whether we
can ask them to take those back. ... (Interruptions)

PROF. SAUGATA ROY: Sir, [ am not moving my amendments. ... ([nterruptions)
DR. JITENDRA SINGH: All right. Your advice is well taken and we have
considered it.

Shri N.K. Premachandran is not here now. His concern has already been
incorporated; maybe it was not adequately conveyed to him by us and, therefore,
he has given this amendment.

Sir, with these words, I would request the House to pass this Bill.
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HON. DEPUTY SPEAKER: The question is:
“That the Bill further to amend the Atomic Energy Act, 1962, be

taken into consideration.”

The motion was adopted.

HON. DEPUTY SPEAKER: The House shall now take up clause by clause
consideration of the Bill.

Clause 2 Amendment of Section 2

HON. DEPUTY SPEAKER: Prof. Saugata Roy, you have already said that you
are not moving your amendment.
Shri N.K. Premachandran. He is not present now.
The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Amendment of Section 14

HON. DEPUTY SPEAKER: Prof. Saugata Roy, you have already said that you
are not moving your amendment.
The question is:
“That clause 3 stand part of the Bill.”
The motion was adopted.
Clause 3 was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
HON. DEPUTY SPEAKER: The hon. Minister may now move that the Bill be

passed.
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DR. JITENDRA SINGH: I beg to move:

“That the Bill be passed.”
HON. DEPUTY SPEAKER: Motion moved.

“That the Bill be passed.”

SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, please allow me to
speak for half a minute. I would request the hon. Minister to tell one thing. Is there
any proposal to separate the both from the Commission? ... (Interruptions)

it geia dieren @ Suesd weed, ot #A St 4 FEr f6 JEl W ff gk eRew o g
TRl TR AU & HRO BT -1 U el g &l fgwell &1 Rarg 2 & 70 wie 3,
ST 39 U< W Y 8, ITh] AT 3,887 B, Sl DR W s © 3R YA ASUIA & BRI
B gl R UP e Bl W gAY F ©§ T MUY IREER B Al W oFEl

DI .. (Tagr)

HON. DEPUTY SPEAKER: Mr. Minister, you reply to only one of his queries.
... (Interruptions)

DR. JITENDRA SINGH: Sir, in half a minute I will give answer to both.

(Interruptions)

As far as the first query by the hon. Member, Shri Satpathy, is concerned,
as of now there is no plan or proposal to separate the two. But, as I said, it is
absolutely an autonomous body, and there is no control exercised extraneously on
it.

As far as the query by the hon. Member, Shri Dushyant Chautala, is
concerned, Tagarell aMi & W4 ©l Bl I8 © b, cancer and radiation have a
prospective effect, may not have a retrospective effect. In other words, all the
cancers are not caused because of radiation but all the radiations do not lead to

cancer. So, the hon. Member is right that these deaths or these figures of cancer
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happening among the staff of the Atomic Centre are true but they are not related to
nuclear radiation as such because there are certain categories of cancer which are
directly related to it.
HON. DEPUTY SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.
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17.45 hours

DEMANDS FOR SUPPLEMENTARY GRANTS ( GENERAL) - 2015-16
AND
DEMANDS FOR EXCESS GRANTS (GENERAL) - 2012-13

HON. DEPUTY-SPEAKER: The House will now take up Item Nos. 15 and 16
together. Hon. Minister.
THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): May I speak at the end while answering the debate?
HON. DEPUTY SPEAKER: Okay. All right.

Motion moved:

“That the respective supplementary sums not exceeding the amounts
on Revenue Account and Capital Account shown in the third column
of the Order Paper be granted to the President of India, out of the
Consolidated Fund of India, to defray the charges that will come in
course of payment during the year ending the 31% day of March,
2016, in respect of the heads of Demands entered in the second
column thereof against Demand Nos. 1, 3, 4, 6 to 10, 12 to 20, 22,
28 to 35, 37, 43, 47 to 51, 53 to 56, 58 to 63, 66, 68, 69, 73, 76, 77,
83, 84, 86, 88, 89, 91 to 94, 96 to 98, 102 and 104 to 109.”

Supplementary Demands for Grants -Second Batch (General)
for 2015-2016 submitted to the Vote of the Lok Sabha
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HON. DEPUTY SPEAKER : Motion moved:

“That the respective excess sums not exceeding the amounts shown
in the third column of the Order Paper be granted to the President of
India, out of the Consolidated Fund of India, to make good the
excess on the respective grants during the year ended on the 31* day
of March, 2013, in respect of the heads of Demands entered in the
second column thereof against Demand Nos. 13, 21 and 40.”

Demands for Excess Grants (General) for 2012-2013 submitted
to the Vote of Lok Sabha
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SHRI V. ELUMALAI (ARANI): Hon. Deputy-Speaker, Sir, Vanakam. 1 whole-
heartedly thank our beloved hon. Chief Minister of Tamil Nadu Puratchi Thalaivi
Amma for this opportunity to speak on Second Batch of Supplementary Demands
for Grants pertaining to Budget (General) for the year 2015-16 and Demands for
Excess Grants for the year 2012-13.

The Second Batch of Supplementary Demands for Grants for 2015-16,
presented to Lok Sabha on 10" December, 2015, includes 68 Grants and three
Appropriations.

The approval of Lok Sabha has been sought to authorize gross additional
expenditure of Rs. 56,256.32 crore. Of this, there would be proposals involving a
net cash outgo aggregate of Rs. 18,195.40 crore. The gross additional expenditure
matched by savings of the Ministries/Departments or by enhanced
receipts/recoveries aggregate to Rs. 38,059.78 crore.

Besides a token provision of Rs. 114 lakh is being sought, Rs. 1 lakh for
each item of expenditure, for enabling re-appropriation of savings in cases
involving New Services or New Instrument of Service. Earlier the First Batch of
Supplementary Demands for the year 2015-16 stood at Rs. 40,821.68 crore. The
hon. Finance Minister has also sought the approval of Lok Sabha for Demand for
Excess Grants amounting to Rs. 4,921.06 crore for the year 2012-13.

A technical supplementary of Rs. 10,000 crore is sought for providing ways
and means advance to the Food Corporation of India to meet the cash flow
requirements towards procurement of food grains for Targeted Public Distribution
System. This will not entail any additional cash outgo, and the amount should be
repaid within the current financial year itself.

Hon. Deputy-Speaker, Sir, I support the Demand to meet the expenditure of
Rs. 5,092.20 crore towards National Cleanliness Fund, Swachh Bharat Abhiyan
and National Rural Drinking Water Programme.

Under Demand No. 37, Transfer of Funds to State and Union Territory

Governments, the Supplementary will entail a cash outgo of Rs. 2,155.20 crore. |
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would urge that the Government should ensure impartial distribution of funds to
all the States including Tamil Nadu.

Hon. Deputy-Speaker, Sir, the world is seized of the matter relating to
climate change and ways and means to minimize its effects. Recent Climate
Change Conference held in Paris is in the positive direction. But our spending on
Climate Change Action Plan is so meager.

Sir, I sincerely request that more funds should be allocated, in future, for
early warning systems and research; and in order to protect Mother India from, the
effects of environmental degradation.

Hon. Deputy Speaker, Sir, while extending support to the Rs.200 crore
Supplementary Demand sought for AIIMS, New Delhi, I wish to urge the Union
Government to expedite the setting up of AIIMS in Tamil Nadu in the place
selected for the same. I also request the Government to provide more grants for the
procurement of drugs and equipments for lab testing and also for providing funds
for Tamil Nadu State AIDS Control Society.

While supporting the Supplementary Demand for Rs.1 crore each to the
establishment of three National Institutes of Pharmaceuticals Education and
Research (NIPER) in Maharashtra, Rajasthan and Chhattisgarh, I demand that a
similar institute should also be set up in Tamil Nadu.

Hon. Deputy Speaker, Sir, under the Department of Telecommunications,
the demand for grant of Rs.344.02 crore towards revival of ITI Limited and
payment of salary to its staff is a welcome initiative.

Tamil Nadu generates more engineering graduates in the country. It
requires a Centre of Excellence and Skill Development to improve the skill sets of
fresh engineering graduates and make them suitable for IT jobs. This requires
additional support from the Union Government.

We need more financial support to facilitate the Department of Ex-

Servicemen Welfare, Government of Tamil Nadu for the benefit of thousands of
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ex-servicemen through Rajya Sainik Board office and Zilla Sainik Welfare Offices
in Tamil Nadu.

Hon. Deputy Speaker, Sir, we need additional funds for the development of
airports in Tamil Nadu. Apart from Chennai, Coimbatore, Madurai and
Tiruchirapalli Airports, we need funds for the development and expansion projects
as these airports generate huge revenue from both passenger and cargo transport.

The Election Commission of India, with immense expertise of holding
elections in large scale, is the reason that we are the largest vibrant democracy of
the world. A supplementary grant is required for meeting additional expenditure of
Rs.5 crore towards construction of India International Institute of Democracy and
Election Management campus. I hope this will prove to be a purposeful
expenditure.

We are always a trusted partner in the global scenario. India always
continues to extend all possible assistance to the friendly neighbouring countries.
The schemes to provide aid to Nepal, Myanmar, Afghanistan and African
countries are all exemplary acts of generosity by India in the international arena,
which is very much appreciated.

Hon. Deputy Speaker, Sir, as regards the Prime Minister Rural Roads
Programme, Supplementary Demand is there for a cash outgo of Rs.2,700 crore.
Although I support this demand, I request the hon. Finance Minister to be more
sympathetic in allocating funds for restoration of infrastructure facilities, including
highways and roads in the flood-affected State of Tamil Nadu.

In Tamil Nadu, the State Highways for a length of 5694 kms have been
damaged due to heavy rains. As per initial estimates, a sum of Rs.1,426.53 crore is
required for permanent restoration of the damaged roads in the State of Tamil
Nadu.

Under the Non-Plan expenditure under the Ministry of Finance for
providing additional funds as assistance to States affected by natural calamities

like hailstorm, unseasonal rain, etc., from the National Disaster Response Fund
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(NDRF), an amount of Rs.2,989 crore has been sought by the Union Government
in the second Supplementary Demand.

Hon. Deputy Speaker, Sir, the recent north east monsoon rains in Tamil

Nadu have played havoc causing widespread, unprecedented and huge devastation.
Though the loss of life was minimised due to the immediate and timely relief
efforts of the Tamil Nadu State Government, Defence Forces and NDRF, the loss
of property and belongings in the national calamity is enormous and it requires
huge money for the rehabilitation and restoration works.
\ The hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma has
requested the hon. Prime Minister vide letter dated 23" November, 2015 for
immediate release of Rs.2,000 crore and demanded Rs.8,480.93 crore from the
National Disaster Response Fund.

The inter-ministerial Central team had visited different places affected by
floods in the State and are expected to submit a report. Hon. Prime Minister, after
visiting the flood ravaged State of Tamil Nadu, announced a financial assistance
of Rs.1000 crore to Tamil Nadu in addition to Rs.939.63 crore released earlier. |
sincerely pray and hope that the Union Government would be more considerate in
this regard.

As this has been declared as a calamity of severe nature, in view of its large
scale devastation, I urge upon the Union Government that the entire demanded
amount of Rs.8480.93 crore from the National Disaster Response Fund should be
released to Tamil Nadu, as per the Memorandum submitted by the Tamil Nadu
Government on 23" November, 2015.

I would like to state that the timely release of adequate funds by the Union
Government will help Tamil Nadu to undertake temporary and permanent
restoration of infrastructure and other utilities on war footing basis.

But for the leadership provided by hon. Chief Minister of Tamil Nadu
Puratchi Thalaivi Amma and the timely action taken by the State administration,

the State would have witnessed untold miseries and unprecedented destructions.
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When rains that should have been realised in three months pour within a few days,
any number of preventive measures will not suffice as stagnation and resulting
damage are unavoidable.

The Government machinery at the State under the able-leadership Puratchi
Thalaivi Amma has been working day and night to ensure normalcy. It is pertinent
to mention that main agricultural seasons like Samba, Thaladi and Navarai depend
entirely on the North East Monsoon. Thus agricultural economy of the State has
got a severe hit by the recent floods. Tamil Nadu suffered a huge loss to crops,
livestock, fisheries and infrastructure.

The calamity is so severe that it should be treated as a natural calamity and
the entire expenditure towards relief and restoration over and above the State
Disaster Response Fund should be borne by the Government of India. The civic
infrastructure, including drains, roads and buildings, needs to be strengthened to
withstand the rains and resulting flooding. This also calls for changes and
improvements in urban planning methods and norms.

Hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma in a letter
addressed to hon. Prime Minister on 9" December, 2015 requested to declare this
unprecedented event a National Calamity. There has been extensive destruction
and damage to infrastructure as well as to the private property of thousands of
families in the flood affected areas. The Government of Tamil Nadu will submit a
supplementary memorandum on the extent of damages in the most recent rounds
of floods.

Many of these households in the flood affected areas may have insured
their homes, personal effects, domestic durable assets and personal vehicles. I
request that the insurance companies may be directed to take up the survey and
settlement of the claims on a campaign mode, following a summary procedure and
with a liberal application of the norms so that such households could receive

insurance payments early which would enable them to restart their normal lives.
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The banks may be directed to provide a limited moratorium on repayment,
as well as a rescheduling of the home loans taken by flood affected households.
Many of the affected families have lost their personal vehicles and almost all their
durable domestic assets.

As suggested by our Puratchi Thalaivi Amma, as a special case, all such
flood affected families may be liberally extended soft loans by the banks for
purchase of vehicles, educational loans to continue to fund the education of
children and personal loans of an amount up to Rs.5 lakh to finance essential
domestic durable assets.

18.00 hours

The limits on the total eligible loan for these Jan Dhan accountholders may
be appropriately relaxed. We request that for white goods and kitchen equipment
to be sold in the flood affected districts, excise duty exemption may be provided
till 31% March, 2016. Given the extraordinarily heavy devastation caused by the
floods, hon. Minister of Finance should immediately order formulation of a liberal
scheme with necessary guidelines, aimed at rebuilding the lives of the flood-
affected families.

Besides all these welfare measures, as demanded by Dr. Puratchi Thalaivi
Amma, I sincerely pray to the Central Government for immediate release of
sufficient funds for the flood-affected Tamil Nadu.

Once again, with a sincere prayer for being considerate to Tamil Nadu State,
I support the second Supplementary Demands for Grants for the year 2015-16.
Thank you.

HON. DEPUTY SPEAKER: Now, it is 6 o’clock. Should we extend the time of
the House? What is the sense of the House?
PROF. SAUGATA ROY (DUM DUM): Sir, it is already 6 o’clock and it is a cold

evening. So, please do not extend the time of the House.



14.12.2015 180

SEVERAL HON. MEMBERS: Sir, we do not want to sit late. Please adjourn the
House till tomorrow.
HON. DEPUTY SPEAKER: All right.

The House stands adjourned to meet tomorrow, the 15% December, 2015 at

11 a.m.

18.01 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, December 15, 2015/Agrahayana 24, 1937(Saka)
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